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Separate paging Is given to W s  part in order that It may be 

PART 1V 
Arts of the Gujarat Legislature rmnd Ordinances promulgated and 

Regula tiom made by the Governor. 
The following Act of the Gujarat Legislature, having been asse~lted to by 

the Governor on the 6th November 1963 ia hareby published for general 
information :-- 

AKBAR S. SARELA, 
Secretary to the Government of Gujarat, 

Legal Department. 

GUJARAT ACT NO. XLVX OF 1963. 

[First publwhed, after having received the assent of the Governor in the 
Gu3arut Gouemamer~$ Guzdfe on the 6th November 1963 ,. 

An Act to amend the Bombay Stamp Act, 1968. 

It is hereby enackd in the Fourteenth Year of the Republic of India as 
follows:- 

i. This Act mag be called the Bombay Stamp (Gujarat Amendment) Act, Wtte, 
1963. 

Born. 2, In Schedule I to the Bombay Stamp Act, 1968,- Amendment 
LX of of Bohedvle 
1868. ( I )  in article 8, I t o   om. 

LX of 1968. 
(a) in entry (c) (i), in the second column for the worda, letters and figures 

beginning with the words "Twenty naye paise" and ending with the words 'I ' .  

"aa the c x w  may be" the following shall be substituted, namely:- 

ZM 
IV-Extrs-UP {Linq 
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" ( I )  In the IXW of forward w n w  relating to the purchase or Bale of 
d t i e a  thirty five mye paise f ~ r  ,every Rs. 6,000 or part thereof of the 

.. value of tho smurity a t  the t i e  of ita purchase or aale, aa the cam may 
be, 

(2) In any other case. twenty naye paise for every Rs. 2,500 or part there- 
of the vdut of the security at the time of its purchase or sale, as the case 
may kc.": 

% 

(ii) in entry (4, in the first column, for the words "sale of cotton" the words 
? and brackets "sale of cotton including cotton pods or kapas (unginned cotton)", 

shall be substituted; 

L (2) in article 43, 
t + 

(0 in entry (a), in the first column, for the word "cotton" the words and 
brackets "cotton including cotton pods or kapas (unginned cotton)" shall be 
substituted; 

(in in entry 0, in the second column, for the words, letters and figures 
beginning with ,the words "twenty naye paise" and ending with the words 
"as the case may be" the foI1owing shall be substituted, namely:- 

"(I )  In the case of forward contrdcts relating to the purchase or sale of* 
securities thirty five nuye paise for every Rs. 5,000 or part thereof of the 
value of the security at the time of its purchase or sale, as the case may be. 

(2) In any other case. twenty naye paise for every Rs. 2,500 or part there- 
of of the value of the accurity at the time of its purchases or sale, as the case 
may be.". i 
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I Separate paging is given to this Part iu order that It may 
be filed as a separate compilation. - -.-- 

. . P A R T  IV 
A& of the Gujarat Legislatore and Ordinances promnlgated and 

Regulations made by the Govern0.r. 

The follogiing Act of the Gujarat Legislature having been assented to by the 
Governor on the 12th March 1970 is hereby published for general Sormation. 

K. M, SATWAM, 
Secretary to the Government of Gujarat, 

1 k g a l  Department. 

GUlARAT A m  NO. 2 OF 1970. 

published after having received the assent of the Governor in the "Gujarar 
i Gwernmenf Gazette'' on the 13th March 1970). 

An Act further to amend the nombay Stamp Act, 1958. 

It is hereby enacted in the Twentieth Year of the Republic of India aa follows:- 

I. This Acb may be called the Bombay Stamp (Gu jsmt Amendment) Act, mart titlo. 
19 69, 

2. In Schedule I to tb Bombay Stamp A&, 1958,- Lx of 
Amendment 

1M8. 
of Schedule I 
h Born. LX 

(i) B ~ F  article 6, the f ~ l h i n g  articles shall be inserted, namely:- of 1968. 
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"88. ALTERATION OF ARTICISS A sum equal to the duty that would 
OF A%OCIATION of a Company have been leviabI~ under article 10 
under motion 97 of the Compsnies as though the mmpan y ' ~  nominal I 
Aot, 1936 in consequence of iucrearre share mpital had been, when the 
of the company's share apita1, mmpany was formed, equal to the 
Instrument of- ' total share capital w, inmsed, 

1- the sum already paid under 
artiole 10. a 

Exem*. 

Ir strumen t of albration of artides of any 
awociation not formed for profit and 
mgi~tered under e i o n  26 of tho 
Companies Aot, 1956. 

6B. ALTERATION OF MEMORAN- 
DUM OF ASOCIAT~ON of a Oompan y 
under eection 97 of the Oompanies Act, 
1956, in consequence of increase of wm- 
pany's .ahare capital, Instrument of- 

(a) if the memorandum of amciation 
haa bean awmpanied under section 

' 

26 of the hmpaniea Act, 1956 by 
ar ticIes of association on the altera- 
tion of wbick duty is paid under 
artiole 6A; 

NiI 
I of 
1966. 

(b) if the memorandrm of a c i a t i o n  The same duty ae is leviable on the 
has not been so accompanied and mewran durn of woiat.ion under . 

the duty is not so paid; clause (b) of article 39 aa though 
the company's share capital, when 
the company was formed, had 
beon equal to the total ahare 
=pita1 EO incmwd, less the sum 
already paid under t.he &d ~lauae 

E m p h .  
(4. 

Inatrumeat of alteration of memorandum 
of any association not formed for profit 
and regisbred under section 26 of the I of 

&mpaniea Act, 1966."; 1966. 

(ii) in artiole 12, in column 2, the words "as set forth in auch award" 
shall be deleted; 

(a) in column 1 in olause (a), the wo& ''as set fortb the,rroin " shall bo 
deletd ; 
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Born. 

(b) for olause (b) and the Explanation, the following shall be aubatibted, 
namely :- 

cd(b) CONVEYANCE (not being a transfer oha~ged or 
exempted under artiole No. 55) ao far as it relatoa t-o 
immovable property situate within ar urban a r e  . 

where the amount or value of the conaidemtion for sucb 
mnvepco  does not oxceed RE. 100 

where it  exceed^ B. 100 but do& not 'exwed Rs. 200 
where it ex~eeds Ra. 200 but does uot exwed Rs. 300 
where it exceed8 Ra. 300 but does not exwed Rs. 400 
whom it ex=& Rs. 400 but does not exceed &. 600 
where it e x ~ h  Ra. 600 but do@ not exceed 31s. 800 
whew it exoeeds Rs. 800 but do@ not exceed Rs. 1,W 
and for overy Rs. 500 or park thoreof in excess of Re. 1000 

~q~n&m.- l !or  the purpose of clause (b) of this 
artic.1~~ "urban area" means any area 
whicb is for the time being- 

( i )  within the limita of a oity as defined in 
clause (8) of action 2 of the Bombay 
Provincial Municipal Corporations 
Act, 1949, a municipal borough, a 
nofifiod area, nagar or uantonment or 

(ii) within the hrnits of a village or gram 
the popub tion of which as aaceltained 
a t  the last preceding census is 10,000 
or moreH; 

( i v )  in artiole 32, in coIum 2, the words "as set forth in such 
i n ~ t r u m t "  ahall be deleted; 

[ V )  in artiole 36, in clausea (b )  and (c), in coldmn I, for the words "for 
money Jdvanced" the words "for money advanoed or to be advanced" 
~ h d  be substituted; 

(&) in article 37, for Words 'ZE!M!ER OF ALLOTMENT" the worda 
'cLETTER OF ALLOTMENT OR RENUNCIATION" ahall be substituted ; 

( ~ i )  in article 40, in C O ~ U ~  1- 
(a) in clause (a) for tbe Grda " is given by the mortgagor or agreed 

to  be given" the woxds "is or is not .given, or is agreed to be given, 
by the m~rtgagor" shall be substituted; 

(b) olause (b )  and the Explanation shall be deleted; 

( ~ i i )  in article 51, in col~irnn 2, the words "as set forth in the remnveyan ce" 
shall be deleted; 

(h) in article 62, in col~~rnn 2, the words "as set forth in tbe release" ahsU 
be deleted; 

article 61, in column 2,tfor the words "pmporty concerned as set  
the instrument" oocuming at both the p l ~ ~  the words "propexty 
tho aubject matter of the trust" shall be substituted. 

AT W- m, 
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THE BOMBAY STAMP (GUJMUT AMENQMENT) ACT, 1971. 

[Act No. a .  X$ @ 19711 . , 

a fi of Ia tik #k p ~ w h  d i r k &  by' s&~jb.3'&.& Gujiwii state u@G- 
1@71. tare -tion of Powers) Act. 1971, the Pnshient is p h d  to aWt aS 

follm :- 

, . 
(2) It @bail come i n a o , f m  an €he 1st Becember, 1971. 

J 
a ; ~ ~ i n f ~ i n ~ ~ ~ f ~ ~ ~ r s l t , ~ ~ o f  

s4xli@n $.-ST&*& &dl he immd, mmdy :- m&hn 3Aia 
haof 
1968. 

"3A. ( I )  Bmy h m t  dmrgcabh with duly undeT s d o n  3 shall,--k 
i n W ~ m t o ~ d u t J r , b ~ U e w i & a d ~ o f t e x l ~  **? 

-. -i;0; tbd htyJ 

(2) The a d d i t i d  duf$ with w W  my instrument k chargeable &r 
~ 1 1 ~ 0 1 1 ( ~ j ~ b e l j r a i d ~ ~ ~ ~ m b e ~ ~ t c d  on such 

I i n m u m m d y m - d ~ v e s ~ t ~ a r i a g t h e M f i m ~ ~ & ~  
~ w i t h o r w i t ~ t a a y * ~ p l ~ o r ~ ~  

#& ,@&-.tf)-,& ,- E >* -- ,> -.yr - ---- _ ----- -- 
. s k 9 t e . - ~ - , ' f " w a - n ~ &  - -8 4. +F 

[a Exccptas provided in SU- (1) a;ad (3, pmvisicmi OP 
t h i g A c t d t h c l P l e s z n a d t ~ ~ ~ s o ~ a s m a y b e , ~ y i n ~ ~ ~ ~  
to i& &ti& duty & t ~  sub-dm ( I )  fhey a@y in *h- 
tiw to the hty dtmgaMe m&z d m  .3.". 

N. D. P. NAMBomlRiPm, 
Joint Semtary to the Govefllmpt of India. 



In order to raise dditi~nal ~ C S O ~ S  ta 6k ut i i id  exc1usivtly for the 
of Bangla Desh refugees, the Govmment of Guiarat has pppd  to levy ag 
additional stamp duty at the &t rate of ten pc&e on every 'bumment & , 
able with duty under the h h a y  Stamp Act, 1958. as in force in the State 
01 GU- T ~ c  IIWSUE is b e ' i  enacted to give el$ct to the . .I 

said prqwd 

2. The Qmmittee wnstitnkd under the proviso to sub-section (Z) 'k 
d m  3 of the GpMt State Lqishtwe [b)egation @ Powers) ,fwh 1971 , * 
(35 of 1971), has been consulted &re emcmmt of this memure w a 
IhSident's k L  
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PART IV 
Actu of the GPjaraf Legislature and Ordinances promulgated and 

Regulations made by the Governor. 

The following Act of the Gujarat Legislature having been assented to by the, 
Governor on the 5th March, 1976 is hereby pub!ished for general information. 

S. L. TALATI, 
& r e 6  to the Government of Gujanlt, 

. -. LRgal Department. 
'> 

GUJARAT ACT NO. 5 OF 1976. 

(First published after having received the assent of the Governor in the 
"Gujmat Government Gazette" on the 12th March, 1976). 

An Act fwther to amend the Bombay Stamp Act, 1958, for the purpse of 
increasing stamp duties. 

It is hereby enacted in the Twenty-seventh Year of the Republic of India as 
follows : - 

1. This Act may be called the Botnbay Stamp [Gujarat Amendment) Act, Short 

1976. title, 

B ~ ~ ,  2. 1;n the Bombay Stamp Act, 1958 thereinafter referred to as "fhe principal Inaortion 

LX of Act", after section 3, the following section shall be inserted, namely :- of new 
1968. scctinn 3A 

10 in Born. LX 
of 1958, 

IV-Extra-5 
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Xnstru~ncl~te 
chngca blc 

"3A. ( I )  Every instrument chargeable with duty under section 3 shall, in 
addition to such duty, be chargeable with a duty of ten paise. 

tiallat d ~ ~ t y .  

(2) The additional duty with which any instrument is chargeable under 
sub-section ( I )  shall be paid and such payment shall be indicated on such 
instrument by means of adhesive stamps the inscription "revenue". 

(3) Except as otherwise provided in sub-sections ( I )  and (Z), the provisions 
of this Act and the rules made diereunder shall, so far as may be, apply in 
relation to the additional duty chargeable under sub-section (I) as they apply 
in relation to the duty chargeable under section 3.". 

Bmrl~dment 3. In section 31 of the principal Act, in sub-section ( I ) .  for the words "not 
of srctio~l 
31 ~ f n o m .  exceeding five rupees and not less than fifty naye paise" the words "not exceed- 
LX of 195s. ing twenty five rupees and not less than five rupees" shall be substituted. 

. <:; .I 

I:!sorti~li of 4, In the principal Act, after &ion 52A, the following section shall be 
IIPW wctinn 
52B in inserted, nameIy : - h 

I,X of 1958. 

Refur~d of "52B. Notwithstanding anything contained in section 52, when any person 
value o f  rcfil- 
goo relief is possessed of stamps bearing the iuscription "refugce relief' (being stamps 
stnlllljB. \ issued in pursuance of section 3A as inserted by the Bombay Stamp (Gujarat Pwai- 

dsnt'a Amendment) Act, 1971. before it ceased to have effect) and such stamps have Act 

not bccn spoiled, the Collector shall, upon such person delivering up within No. 13 
of 19- six months from the co~nmencement of the Bombav Stamp 1Gujarat Amend- 71, 

ment) Act, 1976 such stamps to the Collector, reft~nd to such person the value ~ , j .  5 

of such stamps in money.". of 
1076. 

Amcridmcnt 5. In Schedule I to the principal Act,- 
of Scl~edulo 
T to Rom. 
1.x of 1958. (1) in all articles. unless spcifically amended by any of the succeeding 

clauses. for the words "nayc paise" wherever they occur, the words "paise" 
shall be substituted: 

12) in article 2, for the words "Fifteen rupees" the words "Twenty rupees" 
shall be substituted: 

(3) in article 4, for the words "Three rupces and fifty naye paise" the 
words ' L F i ~ ~  rupees'' shall be substituted: 

(4) in article 5 .  in entrv fl~\. for the urords "Three rupees" the w0~dr. "Five 
rupees" shall be substituted: 

(5 )  in article 8, for the words "Fifteen rupes" the words "Twenty rupees" 
shall be sahqtitafed; 

(6) for article 10. the following articIe shall be substituted, namely: -- 
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(a) where tho company has no capital or tho 
nominal shn1.e capital does not oxceed Two hundred 
lii. 1,00,000 . . . . . . rupees. 

(b) mhoro the n o ~ n h a l  sharo capital exceeds 
Rs. 1,00,000 but does not oxmd Rs. 5,00,000 One thousand 

rupws. 
(c) whom the nominal ahare capital e x d s  Its. 

5,00,000 but does not exceed Rs. 1,00,00,000. 

(i) on the first Rs. 5,00,000 .. . . Ono thousand 
mpw. 

(ii) on the next Its. 10,00,000 or part 
thereof + a  . . . . Two thousand 

rupees. 

(iii) on the next Rs. 15,00,000 
or part thereof Three thousand rupees. 

(iv) on the next Rs. 20,00,000 
ur part thereof Four thousand rupeos. 

(v) on the next Rs. 50,00,000 
or part thcrcof Rive thousand rupces, 

(d) where the nominal share capital 
exceeds Rs. 1,00,00,000 Twenty thousand rupce3. 

Articles of hociation of any company not formed for profit and registered 
I o f  
19%. uuder section 25 of the Companies Act, 1956. 

Sw a h  hlemnoranduro of Association of a Company (No. 39j."; 

(7) for article 13, the  foll~wiug srticlo shall be sub;tituto:l, namely:- 

Born. 
113. BO'ND as dched  by section 2 (c) not being a debenture and not being 

X X X l  otherwise provided for by this Act, or by the Bombay Court Bees k t ,  
VJ of 1959 :- 
1969, 

It8. P8. 
where the atnouut or value secured 
doov not exceed Rs. 50 . . . . 1.00 

where it excectls Rs. 60 but does 
not exceed Rs. 100 . . . . 2.00 

where it excecds Rs. 100 but  OW 
not oxceed Ra. 200 .. . . 4.00 
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where it exceeds Fis. 200 but docs 
not exceed Rs. 300 . . . . 6.00 

where it exceeds* Hs. 300 but does 
not ex& Ra. 400 . . . . 8.80 

where it exceeds &. 40 but does 
not exceed Rs. 600 . . . * 10.00 

whcre it exceeds lis. 500 but doas 
uot exceed h. 600 . . .. 12.00 

\vticre it exceeds Rs. 600 but does 
not exceed Ks. 700 . . . . 14.00 

where it exceeds Rs. 700 but dow, 
uot exwed Bs. 800 . . . . 16.00 

where it axweds Rs. 800 but does 
not exceed Rs. 900 - .  .. 18.00 

I 

where it exceeds Rs. 900 buk dues] 
not exceed Rs. 1000 . . . . 20.00 

and for every Rs. 600 or part thored 
in excess of Rs. 1000. . .  . . 10.00 

See Administration Bo~ci  (X(1. 2), Bottomry Bond (No. 14), Customs Bond 
or Exaiso Bolld (No. 2S), Iudcmnity Bond (No. 351, lieupondcntis Bond (No. 
63), Security Bond (No. 54). 

Bond when executed hy any pcr.on for the purpose of guarankeing that 
the local iucolnc derived from pisivak subscriptions to a charitable dispensary 
or hospital or any other object of public utility shall not bs1w than a speoifid 
sum per menstm."; 

(8) in arcidc 17, for the words "Twenty naye paise", tho words "Fifty paiso" 
shall be substituted; 

(9) for article 25, tho foIIowmg article ahall bo aubstituM, namely:- 

'9.5 (a) CONITII:YBNCE dhe r  than a conveyanoe specified 
in clause (b), not boing a trsnsfor oharged or 
exomphd under ht io le  No. 69- 

Rs. %. 
when tho nmount or value of the cowideration 
for such couveyanco does not oxceed RY. 100 6.00 

mhme it oxcoed4 Rs. 100 but does uot axoeed Rs. 200 12.00 
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where it ex& Ra. 200 but does not exceed &. 300 18.00 

whoro it oxoeeds Rs, 300 but doos not exceed Rs. 400 24.00 

where it e x c d a  Rs. 400 but doea not excoad Ra. 600 36.00 

whem it exceeda Rs. 600 but d w  not exoeed Rs. 800 43.00 

whore it o x c ~ d s  Rs. 800 but dom not oxceed Ra. 1000 60.00 

and for every b. 500 or part thereof in excess of R8. 1000 30.00 

Emption.-kssignment of copy-right by entry made 
under the Copyright Act, 1957. 

(b) CONVEYANCE (not being a tramfor oharged or 
exompkd under Article No. 59) so far aa it relatos t o  
immovabltt property aituato within an urban area:- 

where property is Plituated in- 

Cityor Munioipal Other 
oanton- borough urban 
merit and noti- area 
area fied area 

Rs. &. Ra. 

where tho amount or value of the consi- 
deration for auoh conveyance doas not 
oxceed Rs. 100 10.00 9.00 7.00 

where it excoods Rs. 100 but does 
not excoed Rs. 200 20.00 18.00 14.00 

where it excoeds Rs. 200 but does 
not exoesd Rs. 300 30.00 21.00 21 .OO 

mhero it e x d  Rs. 300 but dooa 
not exceed Rs. 400 40.00 36.00 28.00 

whore it oxceeda Ri 400 but does 
not exceed Ks. 600 60.00 54.00 42.00 

where it exceeds I<*. 600 hut does 
not excwd Rs. 800 80.00 72.00 56.00 

where it exceeds IEs. 800 but does 
not exceed Ra. 1,000 100.00 90.00 70 -00 

and for eveq R8. 500 or part theroof 
in excw of R4. 1,000 SO. 00 46,OO 36.00 
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Explattalion.-For the purpose of clause (b) of this article "urben area" 
means any area which is for the time king wlthin the Iimits of- 

(i) a City as defined in clause (8) of section 2 of rhe Bombay Provincial E O ~ ,  

Municipal Corporations Act. 1949, LIX 
of 
1949. 

(ii) a municipal borough or a notified area constituted or deemed to be cui. 
constituted under the Gujarat Municipalities Act, 1963. 34 o f  

1984. 

(is) a nagar constituted or deemed to lx constituted under the Gujarat Guj. 

Panchayats Act. 1961, V I  1962. of 

(iv) a cantonment declared as such under section 3 of the Cantonments rI 
Act, 1924. 1924. 

(v) a warn constituted or deemed to be constituted under the Gujarat Guj. 
Panchayats Act, 1961, tilt population of which as ascertained at the l a ~ t i ~ ~ ; . ~  
p r d g  census and notiiied by the State Government in the Officinl Gazette 
after such census is 10,OUO or more."; 

(10) in article 26,- 

(a) in clause (i),- 

(i) for the words "one r u p e  eight annas" the words "two rupees" shall 
be substituted; 

(ii) for the words "One rupcc and fifty naye paise" the words "Two 
rupees" shall bo substitutcd; 

(b) in clause (ii), for the words "Three rupees", the words "Four 
rupees" shall be substituted; 

(1 1) in article 27.- 

(a) in clause (a), for the words "three rupees", the words "four rupees" 
shall be substituted; 

(b) in clause (b), for the words "Threc rupees" the words "Four rupees" 
shall be substituted; 

(12) in article 28, in clause (b}, for the words "Fifteen rupees" the words 
"Twenty rupees" shall be substituted; 

(13) in article 37, for the words "Twenty naye paise" the words "Fifly 
paise" shall be substituted; 

(14) after article 38, the following article shall be inserted, namely:- 

" 3 8 k  MARRIAGE REGISTRATION Five rupees,"; 

(15) in article 42, for the words "Threc rupee" tho words "Four rupees" 
shall be substituted. 
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(16) for article 47, the following article shall be substituted, namely:-- 

"47. PARTNERSHIP 

A. Instrument of- 

(a) where the capital of the partnership 
does not exceed Rs. 10,000 

Fifty rupees. 

(b) in any other casc One hundred rupees. 

B. Dissolution of-.. Fifty rupees."; 

(17) in article 48,---, 

(a) in clauses (a) :ind (b), for the words "Ooe rupee and fifty naye paise" 
the words "Two rupcs"  shall be substituted; 

(b) in clause (c), for the words "Three rupees" the words "Four r u m ' '  
shall be substituted; 

(c) in clause (dl, for the words "Fifteen rupees'' the words "Twenty 
rupees" shall be substituted; 

(d) in clause (e), for the words "Thirty rupees" the words "Thirty five 
rupees" shall be substituted: 

(e) in clause Ig), for the words "Three rupees" the words "Four rupees" 
shall be substituted; 

(18) in article 51, for the words "Fifteen rupees" the words "Twenty 
rupees" shall be substituted; 

(19) in articIc 52, for tbc words "Fiftwn rupees" !lie words 'Twenty 
rupees" shdi be substituted; 

(20) in article 54, for the words "Fiftcen rupees" the words "Twenty 
rupees" shall be substituted. 

auj. 6. The Bombay Stamp (Gujarat Amendment) Ordinance, 1975 and the Born- Repesl of 
On'- bay Stamp (Gujarat Second Amendme~ltl Ordinance, 1975 arc hercby repealed Cuj. Ord. 
So. 1 yo. 1 of 1976 
of  and the provisions of section 7 of the Bombay General Clauses Act. 1904 shalland Guj. 
lg7" apply to such repcal as if those Ordinances were enactments. Ord. No. e or 
ad, 1975. 
Ord. 
30. 6 
of 
1975. 
Born. 
1 of 
1904. 

PRINED AT THB GOMRNMEW CENFRAf. PRESS, C)ANDHIMm 
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Separate ~aging is given to this Pout in order that it m y  

bt filed as a separate compilation 

Arts of the Gmjmt Legidahre and O d b ~ c e s  prom-ted a d  
Regulations made by the Governor. 

The following Act of the Chjarat Legislature having been assented to. by the 
Governor on the 8th August 1977 is hereby published for general information. 

S. L. TALATI, 
Secretary to the Government of Gujarat. 

Legal Department. 

GUJARAT ACT NO. 23 OF 1977. 
(First published after having received the assent of the Governor in the 

"Gujmat Government Gazelle'' 011 the l I th August, 1973. 
An Act further to amend the Bombay Stamp Act, 1958. 

It is hereby enacted in the Twenty-eighth Year of the Republic of India as 
Iollows : - 

1. ( I )  This Act may bc called tho Bombay Stamp (Owjarat Amendment) ;zd 
Act, 1977. ) m m -  

(2) It shall mrnc into form on such date, as the State Government may, by mV't' 
notification in the Official Gazette. appoint. 

2. In the Bombay Stamp Act; 1958: (hereinafter referred to as "the prjncipa3. Ammdment 
of &on 2 

ActY'), ia d o h  2, in clause (e), in the prwsio, for the words and figures "Article of haa. 
43" &p words and figures "Article 44" Ask411 be substituted. LX of 

1968. 
3. %I the principal Ad, in section 4, in sub-section ( I ) ,  for the words "three A-dment - Born. 

LX of m p "  the words "6ve rupees" shall be substituted. o f  mtion 4 
of Born. 

1968. LX of 
1968- 
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d e n b e n t  4. In principal Act, in thb proviso to d o n  6, for the words ''three rupeesw 
of seation 6 
,,f Born. the words '"ten rupets" shall be substituted. 
LX of  
1958. 

Amendment 5, In the prindr#tz Act, in section 8, in subsection ( I ) ,  for thc words "one 
of nection 8 

Barn. and half mtum" the words "~WO per ~ ~ ~ t u m "  %hall be substituterl. 
LX of 

, 1968. 

DeIetion of 
section I ~ A  6. I~I the principal Act, 11A &dl be deleted. 
of Born. 
LX of 

A~~em+mnt 7. In the &cipGtl Act, in section 17, in the proviso,, for the words and 
of section 
17 of figures "Article 19, 20, 21, 22 or 23", the words and figares "Article 21, 22, 23, 
LX of 24 w 25" shall res@veIy be substituted. 
1958. 

Amenbent 0. In the principal Act, in section 25, in the proviso, for the word, btters and 
of section 
2b of mres "Articla NO. 16'' the word and fi-s "Article 18" shall bF substi- 
LX o f  
1958. 

Amenbent 9. In the principal Act, in b b  29, ia sub-section (4), in the provbo, for of mction 
29 of Born. the w d  and k a  ‘'dele 25" the word titid Qures 4cArticle 27" sfiall be 
LX of substituted. 
1958. 

A m e n h n t  10. In the principal Act, in section 30, in clause (a) for the figure4 "13, 14, 
of motion 
30 of Born. 28, 33, 35, 40, 52, 53, 54, 55, 58 a d  59" the figures "15, 16, 30, 35, 37, 45, 
LX of 58, 59, 60, 61. 65 and 65" shaU respctively b substituted. 
1958. 

substitution 11. In the mcipal Act, for Schedule I, the following Schedule $hail be 
of Sohedule 
I of substituted, namely : - \ 

LX of 
1958. ==SCHEDULE I. 

STAMP DUTY ON INSTRUMENTS. 
(See section 3.) -- -- -- / 

Description of Instrument 
-.. - hoper Stamp-duty 

1 ACKNOWLEDGEMENT of a debt +ins twenty ~ w t a t y  five dm. 
rupees in amounts or value wrltten or stgned by, or on 
behalf of, a debtor in order to supply evidence of such 
debt iu m y  book (other than a banker's pass book) 
or on a separate piece of papaper when such book or bper 
is kft in the creditor's possession : Provided that 
such acknowledgement does not contain any promise 
to pay the debt or any stipulation to pay interest or to 
dcliyer any goods or other property. 

2 ADMINISTRATION-BOND. including a b n d  given 
under the Indian Suerccession Act, 1925 or section 6 of 
the Government Samg Banks Act, 1873,- 1925. 
(o) where the amount does not ererod IU. 1,- nK same duty a. a ~ m d  Y& 

(No. 15) for s w h  w t .  
(b) in any otherlcase . . . . .. Fortympeap. 
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SCHEDULE I-contd. 

3 G~oN-DEED, thrtt i s  to sa anyinstrument 
(other than a will) recording an d6ption or conferring 
or pufporting to canfer an authority to adopt. 
ADVOCATE, 8ee Entry as an Advocate (No. 33). . . 

4 AFFIDAVIT, including an affirmation of declaration 
in the case of persons b y  law allowed to a h  or 
d&mc instead of swearmg. 

Exemprions 
Aflidavit or d d t i o n  in writing when made- 
(a) as a condition of enrolement under the Amy Act,' 

1950 or the Air Force Act, 1950; 
(b) for the immediate purpose of being filed or used in 

any Court or bfore the oijica of any Court; or 
(c) for the sole purpose of enabling any person to receive 

any penslon or char~table allowance. 
5 AGREEMENT OR MEMORANaUM OF AN AGREE. 

to tba sale of a bill of exchange: 
b) if relating to the purchase or sale of a Government 

d t y ;  

(e) if relating to tb purchas~ or sale d shares, scrips, 
Wh, bonds, debentures, dsbenture stocks or 
any o w  marketable security d a like nature- in 
or of any incorporated company or other body 
m- 
( i )  when such agreement or memorandum of an 

agreemat i s  with or through a member or 
W w m ~  members of a Stock Exchug0 
e s e d  under the Swrurities Contracts 
(Fhgulation) Act, 1956 ; 

(d) if mWhg to the pudme or sale -of mttm inclu- 
dmg cottan or kapm (ungmd cottoo) 

(e) if dating to the purchasa or sah of bullion or 
agscia; . 

(0 if rehthg to p u r k  or salo of oil d s ;  . . 

Fifty rupees. 

Fifteen r u m .  

One rupee 
Subject to a mapimum of 
one hundred rupees fifty 
paise for every r u m  10,000 
or part thereof of the value of 
the security at the time of its 
purchas or sale, as the case 
may ba 

In the case of lorward contract a , 
relating to the purchaw or sale 
of securitia, 

(a) whm the value of the 
security at the time of 
its purchase or sale, as the 
case may be, does nolr 
a c e d  Rs. 2,500, fifty 
paise; 

(b) wwhare such d u e  e x d s  
Rs. 2,500 one r u m  
for emy Rs. 5,000 or 
part thereof. 

Twa rum on 
Rs. 2,500 or park th-f 
ofthevalueof thesemi& 
at the time d its purchase 
or =la, as ~ case may ,be. 

Fifty paix for every unit of 
tramaction or part thereof. 
(a) V t y  fiw pise for every 

~t of 10 kdulograms d 
silver or part thereof. 

(b) One rum for every 
umt of 1 kilogram of gold 
or w t b m f .  

(c) Tyo r u m  for e y  
umt of 250 Boverelgns 
or part thaaaf. 

Such rate not d i n g -  
( i )  f l ty  - for every 

5,aoC kilograms of oi lsas  
or pat t l la ld ,  wbm the 
unrt is 5,000 Icilogmm, 
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SCHEDULE I-canid. 
-- "--. -- 

Dedption of Instrument Proper Stamp-duty 
A-- 

(if) one rupee for ' every 
10,000 k i l o g m s  of 
oilmds or ,p+ thareof, 
where the unit 1s 10,000 
kilograms, or 

iii)two rupees for 
25,000 kilogtams of 011- 
seeds or part Qere of 
where the unit 1s 25,000 
kilograms, 

as may be specified by 
the State Go-ent by 
notification in the Oflilal 
Gazerte. 

if nlating to tha purchase or sde of yam of any (1) In the case of yarn and 
kind, aoa-mineral oils or spices of any kind ; spices such rate not acee- 

ding one rupee for every 
Rs. 2,500 or art thereof 
of the value *?yarn of any 
kind or spices of any kind 
as may b specified by the 
State Government by not& 
cation in the Offidal 
Gazette. 

(2) In the case of groundnut o?l 
or any other non-rnlnwal 011 
such rate not exceeding- 
(i) twenty five paise for 

every unit of 100 tins 
of such oil or part 
thereof, where the unit 
of transaction is 100 
tms, each containing 
a quantity of oil weigh- 
mg approximately 
16.50 kilograms, or 

(i17 fifty paise for every 
5.000 kilograms of 
such oil or part thareof 
where the unit i s  
5,000 kilograms, or 

(iii) one rupee for every 
10,000~ kilogram of 
such 011 or part W f ,  
where the unlt is 
10,000 kilograms, or 

livl two r u m  and twenty 
five paise for ttmy 
25,000 Bifo$rams of 
such oil or part there- 
of, whom the unit i s  
25,000 kilograms, 

as may be specified by the 
State Government by aoti- 
fiation in the OfickI 
Gazetfe. 
Twenty five rupees, (/I) if not otherwise providbd for . . .. 

Exe~nplion 
Agreement or Memorandum of Agreement,- 
(a) for or relating to the purchase or sale of goods or 

merchmdise exclusively, not being an agreement 
or memorandum of agreement chargeable under 
entry (d) ,  entry (el, entry Cf) ur entry Cg) of this 
Article or a note or memorandum chargeable under 
Article 48 ; 
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SCHEDULE I--contd. 

Description of Instrument Prow Sta~npduty 

(bj made in the form of tenders to the Central Govern- 
ment for or relating to any loan ; 

(c) made in respect of the purchase or sale of, a Govern- 
ment security or of a share, scr~p, stock, 
bond, debenture stock or other marketable 
security of a like nature in or d any incorporate 
company or other body wrporate, -or of cotton, 
or of bull~on or specie, or of o~lseeds or of 
yarn of any kind, non-mineral oils or  spice^ of 
any kid, an entry relating to which is rquired to 
ba made in a clearance list described in Article 21, 
22. 23, 24 or 25,  as the case may be. 

Explanation.-For the purposes of entry ( d )  of this article 
urut of pansaction means the quantity of cotton we~ghing 
approximte1y 4,500 ktlograms . 
AGREEMENT TO LEASE. See Lease ( No. 38 ). 

6 AGREEMENT OR MEMORANDUM OF AGREE 
M E W  RELATING TO DEPOSIT OF TITLE DEEDS, - - - . - . . 

PAWN OR PLEDGE, that is to say m y  instrument 
evidencing an agrcemcnt or memorandum of a a m e n t  
rolating to - 
(1) t+e deposit of t$le d d r  or etrumeats comtitu- 

ung or bang evldenw of the title to any property 
whatever (other than a marketable security ), or 

(2 )  the pawn or pledge of movable proparty, 

where such deposit, pawn or pledge bas been made 
by way of security for the repayment of money 
advanced or to be advanced by way of loan or 
an existing or future debt - 
{a) if such loan or debt is repayable on demand or 

more tban three months from the date of the 
instrument evidencing the agreement,- 

if the amount of loan doear not ex& &. 500 Fiw r u m .  

if it me& Rs. 500 and doa noa ex- 
Rs. 1,000 .. . . . . . . Ten rums. 

and for avery RB. 1,000 or part thereof in ex- 
of Rs.  1,000 .. . . . . Ten rum. 

(b) if such ban or debt is repayable noD mom than Half ahe duty payablo ualer 
t h m  months from the date d such iartrumenb. subchum (a). 

Insicumtnt of pawn ot pldga of goods if unai-. 

g A L m ? ? O N  OF ARTICLES OF ASSOCIATION A sum epual to tba ~ U Q  h a  
of a C O m w  under section 97 of the m a  Ad, would Itnw barm h&bh 

1 of 1956, in wwquence of increase of the ~ I W ~ ~ Y ' S  6hatm 
1966. capital, Instrument of - 

cornmay wag farmed, * t b ~  total  ha.. o p i t 3 E 1  
h ~ l ~ ~ w m  ah&y 
paid under Article 12, 
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.- 

Paecriptiw of Instrument Stanlpdut~ 
- 

fiemptwn 

Lnstrument of alteration of articlos of any association 
not famed for profit and regktered under wtion 25 
of ths Cornpanl~ Act, 1956. 

I ALTERATION OF MEMORANDUM OF A S S ~ A -  
TlON of a Company under sation 97 of the Cornpaah 
Act. 1956, in mnsequence of in- of company's 
share capital, Instrument of- 
(a) If the memorandum of association has bew accomd 

panied under section 26 of the Companies Act, 
1956, by artich of association on the alteration of 
which duty is paid under article 7 ; 

(b). if tha memorandum of e a t i o n  has qot been 
so accompanied and Ihe duty 1s not so paid ; 

Iastnment of alteration of memorandum of any associa- 
tion not f o r d  for profit and registered under section 
25 of the Companies Act, 1956. 

Tbe mm duty a i s  
the rnammawd!$~- 
tlon under cIause (b) of 
Acticle 44 a8 thou& the 
mmpahy's sham apitpl, 
when tb company was 
formed, had bee0 eq@ 
to the total sham colp~tal 
m increased. lw ebs sum 
alfeady wid W&W the 
said claw (b). 

9 APPOINTMENT IN EXECUTION OF A POWER ; 
w h m  made by any ~ t i n g  not being a will- 
(a) of trustees . . .. .. . . One hundred mpces. 
(b) d property movable or immovable . . . . Two hundd  and fifty rupees. 

10 APPRAISEMBNT OR VALUATION made otherwise 
than under sn order of the Court in the course of a 
suit- 
(a) whmthe mount d m  not e x w d  Ra. 1,000 . . Tbe - duty tw a Bond (No. 

15) f ~ r  w b  amount. 
(b) in any other cam . . . . .. Forty rum. 

Exmp4tons 
(8) Appraimnmt or valuation made for the information 

of one party only, and not being in any manner 
obligatory between parties eithw by atpmmt  or I 

oparation of faw. 
(b) Appmisement of crop for the purpose of asaertain- 

ing tho amount to bt given to a landlord as rent. 

f 1 ELPPRENTICESl$?-De,. including every writing Fifty rupees. 
,rdatmg .to the servmca or tuit~on of any apprentice, clerk 
OF -t, p b d  with any master to ham any rofes- 
+a, trade or olplo-t, not w articles oPchk- 
&p Wo. 13). 

.Q-t of m t i ~ t 9 h i p  by which a person is 
spprcmtaced by or at tha charge of any public charity. 
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DGsCFiption of Instrumeot propea -duty 

12 ARTICLES OF ASSOCIATION OF A COMPANY- 

(a) wwhere the company has no capital or the aomiasl Five hundred r u m .  
shart capital d m  not exceed Rs. 1,00,000 

(b) where the nominal share capital exceeds Rs . 1,00,000 One thousmd ruw. 
but does not c d  Rs. 2,50,000 

(c) where the nominal share capital a d s  Rs . 2,SO,MX) TWO thousand fiw huundrad 
but does not exceed Rs. 5,00,000 r u m .  

(d) where the nominal share capital exceeds Rs. 5,00,000 
but d m  not exceed Rs. 1,00,00,000- 

( i )  on the first Rs. 5,00,000 . . . . Two thousand fiw hundred 
rupees. 

(if) on the next Rs. 10,00,000 or part thcrwf T h r a  thousand five hundd 
rupees. 

(iii) on the next Rs. 15,00,000 or part thereof Six thousand m. 
( iv) on the next Rs. 20,00,00Q or part thereof Eight thousand m, 

(v) on the next Rs. 50,00,000 or part theereof. Tea lhousand rupees. 

(e) where the nominal share capital exceeds Forty thousand m. 
Rs. 1,00,00,000. 

Exemption 

Adclw of A-iation of any company not formed for 
prdt  and reg~stered under section 25 of the Companies 
Act, 1956. 

See also Memorandum of Assmiation of a Company (No. 44). 

13 ARTH:LES OF CLERKSHIP or -tract whereby any Three hundred and m t y .  
p n $ f i r s t  homes bound to serve as a c k k  in order five r u m .  
to b ~ s  admission as an attorney in any High Court. 

ASSIGNMENT, See Conveyance (No. 2 3 ,  Transfer 
(No. 65)andTransfer oltease(No. 613, as the-my 
be. 

ATTORNEY, Sew Entry as an Advocate (No. 33) and . 
Power of Attorney (No. 54). 

AUTHORSTY TO ADOPT, See Adoption-Deed (No. 3) 

14 AWARD, that is to say, any decision in writing by an The same. duty , as a k n d  
arbitrator or umpire, not being an a w e  directing a Wo. 15) fw the amount or 
polrtition on a reference made otherw~q than by an value of  the property to.wbch 
ordm of the Court in the course of a suit. the award re& s ~ b ~ e ~ t  to 

a maximum of t8$ty rupee. 
Excmpti~n 

Award under the Gujarat Mupicipdities Act, 1963, 
section 268 or the Bombay Hercd~tary mces Act, 1874, 
swtioa 18. - - .- 

Born. 
m of 
1874. 
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SCHEDULE I-conid. 

Demiptioa, of Instrument 

BOND as defined by *ion 2 (c) not being a debenture 
and not King othemse p v ~ d e d  for by thls Act, or 
by the Bombay Court-fea Act, 1959 :- 

whom the amount or value s a r d  does not exceed Rs. 50. 
where P exceeds Rs. 50 but dots 
not aced Rs. loo .. . . . . 
where it exceeds h. 100 but does 
not exceed Rs. 200 .. .. . . 
where it exceeds &. 200 but does 
not ex& Rs. 300 .. . . . - 
where it exceeds Rs. 300 but does 
not d Rs.400 .. . . . . 
where i t  ex& k. 400 but does 
not e x c d  Rs. 500 .. . . . . 
where it exceeds Rs. 500 but does 
not exceed Rs.600 .. . . . . 
where it exceeds Rs. 600 but does 
not exQeed Rs. 700 . . . . .. 
where it e x d s  Rs. 700 but do= 
not exceed Rs. 800 .. .. . . 
where it exe& Rs. 800 but d m  
not exceed Rs. 900 .. . . .. 
where it exceeds Rs. 900 but does 
wt ex& Rs. 1 0 0  . . . . . . 
and for every Rs. 500 or part therwf 
in e x a s  of Rs. 1000 .. . . . . 

- 

Proper Stampduty 

Rs. Ps. 
2.00 

4.00 

8.00 

12.00 

16.00 

20.00 

24.00 

28.00 

32.00 

36.00 

40.00 

20.m 

See ~dministratiw Bond f No. 2 ), Bottomry Bond ( No. 16 ), Catoms Bond or Excise 
Bond ( No. W ), Indemnity Bond ( Nu. 37 ), Respondentia Bond ( No. 59 ), Se~urity Bond 
(No. 60). 

+ Exemption 

Bbnd w h  executed by any person for the purpose of guaranteeing that the local income 
derived from private subscriptions to a ch+table dispensary or hospital or any otRer object of 
public utility shall not tw less than a specified sum per mensum. 

16 BOTTOMRY WND, that is to say, any instrument The same duty a a ~~~d 
whereby the master of a sea-going ship borrows money (No. 15) for the same amount. 
on the s u r i t y  of the ship to enable him to preserve 
the ship or prosecute her voyage. 

I7 CANCELLATON-Tytrment of (including any instru- PiAm r u p a .  
ment by whlch any ~nstn~ment prevrously executed 
is mmkd), if attested: and not otherwise provided for. 

See alm Release ( No. 58 1, Revocation of Settlement 
( No. 61-B 1, Surrender of Leue ( No. 64 ). Revocation 
of Trust (No. 67-B). 

18 CERTWLCATE OF SALE ( in respect of each property 
put up a . ~  a separate lot and sold) granted to the 
purchassr of Property sold by public auction by 
a Civil or R m ~ ~ u e  Court or Collector or 0 t h  Revenue 
OE&cer or by an of Customs :- 

(a) ~hero  the purchase money does not e x d  Rs. 10 Fifty pa&. 

(b) 6) tho p- money exceeds Rs. 10 but daes One rupw. 
nosaxcncdRs.25. 
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SCI3EDITL.E I--confd. 

Demiption of Xnstment Proper Stamp-duty 

(c) in any other case 

19 CERTIFICATE OR OTHER DOCUMENT, evidencing 
the right or title of the holder thereof, or any other 
person either to any shares, scrip or stock in or of 
any incorporated company or other body cormrate, 
or to become proprietor of shares, scrip or stock, in or 
of any such con-ipany or body. 

See also Letter of Allotment of Shares (No. 39). 

20 CHARTER-PARTY, that is to say, any instrument 
(except an agrezment for the hire of a tug steamer) 
whereby a vessel or some specified principal part thereof 
is let for the specified purposes of the charterer, whether 
it includes a peoalty clause or not. 

21 (1) CLEARANCE L~ST relating to thk transactions for 
the purchase or sale of Government s u r i t t c s  submitted 
to the clearing house of a stilck cxch3uze. 

(2) CLEARANCE LIST relalit3g to thy transactions for 
the purchase or sale of a share, scrlp, stock, bond, 
debenture, debenture stock or other m -.rkc;etable security 
of a like nature in or of an incorpuratcd ;ompany or other 
body corporate submitted to thc clearips h?use of a stock 
exchange recognised under the Scci;:~tres Contracts 
( Regulation ) Act, f 956. 

(3) CLEARANCE LIST relating to the transactions for 
the purchase or sale of a share, scrip, stock, bond, 
debenture, debenture stwk ur 0 t h  marketable 
security of a like nature @ or of an incorporated 
Cornmy  or other body corporate submitted to the 
clearing house of a stock exchange not rcis)gnised under 
the Securities Collrracts (Regulation) 4 ~ 1 ,  1956. 

' 22 CLEARANCE LIST relating to the tr-insaction for the 
purchase or sale of cotton submitted to the Clearing 
House of a Cotton Association. 

23 CLEARANCE WST relating to the transaction for the 
purchase or sale of bullion or specie submitted to the 
Clearing House of a Bullion Association. 

24 CLEARANCE LIST relating to the tmnsaction for the 
purchase or sale of oilseeds submitted to the Clearing 
House of an Oilseeds Association. 

The samc duty as is leviable on a 
conveyance under ciause (a) or 
(b), as thecase,may be, of Ariicle 
27 for a consideration equal to 
the amrnint of the purchase 
money. 

One rum. 

Five rupees. 

The sum of duties payable undsr 
Article 5 (b) or 48, as the case 
may be, i i ~  respect of each of 
the entries in such list on tho 
value of Lhe swurities calcuIslted 
at the making up price or 
the contract price, as the case 
may be. 
The sum of duties payable under 
Article 5 (c) ( i i )  or 48, as the 
case niay blz, in respect of each 
of the cntries in such list on 
the value of the securities calcu- 
lated at thc making up price 
or the contract pnce, as the 
case inay be. 
The sum of duties payable under 

Article 5 (c) (ii) or 48, as the 
case may be, in re~pcct of each 
of the entries in such list on 
thc value of the securities cal- 
culated at the making up price 
or the contract pricc, as the 
case may be. 

The sum of dnties payable under 
Articlc 5 or 43, as the case may 
be, in respect of each of the 
entries in such list on the units 
of transaction or part thereof. 

The sum of duties payable under 
Article 5 or 48, as thr; case may 
be, in respcct of  each of the 
entries iu such list on the units 
of transactions or parts thereof. , 

The sum of duLies payable under 
Article 5 or 48, as the case m y  
be, in respect of each of the 
entries in such list on the umts 
of transactions or parts thereof. 
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Proper Stampduty 

25 CLEARANCE LIST relating to the transactioa for the The sum of duties payable under 
purchase or sale of yarn of any kind, non-mineral oils Article 5 or 48, as the case may 
or spices of any kind. be, in respect of each of the 

entries in such list on the units 
of transactions or parts thereof. 

26 COMPOSITION-DEED, that is to say, any instrument One hundred rupees. 
executed by a debtor whereby he conveys l-is property 
for the benet of his creditors or w w b y  payment of 
a mmpoitton or dividend on thew debts i s  seared 
to the creditors, or whereby provision is made for the 
conttnuance of the debtor's business, under the super- 
vision of jnspeztors or under letters of licence for the 
b e f i t  of his creddors. 

27 (a) CONVEYANCE other than a conveyance specified 
in clause (b), not being a transfer charged or 
exempted under Article No. 65- 

When the amount or value of the consideration 
for such conveyance does not exceed Rs. 100 
where it exceeds Rs. 100 but does not e x d  Rs. 200 
where it excoeds Rs. 200 but d m  not ex& Rs. 300 
where it exceeds Rs. 300 but does not exceed Rs. 400 
where i t  e x d s  Rs. 400 but does not exceed Rs. MXI 
where it exceeds Rs. 600 but does not exceed Rs. 800 
where it exceeds Rs. 800 but do= not ex& Rs. 1 ,MKI 
and for every Rs. 500 or part thereof in excess of Rs. 1 ,OW 
and for every Rs. 500 or part thereof in excess of Rs. 5,000 

Exernafion.-A~ignment of copy-right by entry made 
under the Copyright Act, 1957. 

(h) CONVEYANCE (not being a transfer charged or 
exempted under Article No. 65) so far as it relates 
to immovable property situate within arr urban arm:- 

where the amount or value of the consideration 
for such conveyance does not exceed Rs. 100 
where it e x d s  Rs. 100 but does not exceed Rs. 200 
where i t  exceeds Rs. 200 but does not exceed Rs. 300 
where it exceeds Rs. 300 but does not ex& Rs. 400 
where it exceeds Rs. 400 but does not e x w d  Rs. GOO 
where i t  exceeds Rs. 600 but dws not exceed Rs. XOO 
where it exceeds Rs. 800 but does not tx@ Rs. 1,000 
and for every Rs. MO or part theraof ifl excess of 
Rs. 1,000 .. . . . . . . . . 
and for every Rs. 500 or part thereof in excess of. 
Rs. 5,000 . . . . *. . . . . 

where p r o m  is situatsd h- 

City or Munici I Other 
anton- b~rau$ga u r b ~ n  
ment and noti- area 
area fied area --- - 
Rs. Rs. Rs. 
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fiplnnafion.--For the purpose, of, clause (b) of this artich "urban area" means any area 
whch is for the time being w ~ t h ~ n  the limits of- 

(i), a City as defined in clause ($1 of saction 2 of the Bornbay Provincial Municipal Cor- 
poratlons Act, 1949, 

( i i )  a municipal borough or a n~lified area constituted or deemed to bc constituted under 
the Gujarat Municipalities Act, 1963, 

(iii) a,nagar constituted or dccmcd to be constituted under the Gujarat Panchayats Act, 
1961, 

(iv) a cantonment declared as tiuch under section 3 of the Cantonments Act, 1924, 

(v) a gram constituted or dec~i~ed to be constituted under the Gujarat Panchayats Act, 
1961, the population of which as a<certained at the last preceding census and notified by the 
State Government in the Official Gazette after such census is 10,000 or more. 

28 COPY OR EXTRACT, certified to be a true copy or 
extract by or by order of any pubtic officer and not 
chargeable under the law for the time being in force 
relating to court fm- 
( i )  if the original was not chargeable with duty or if Five rupees. 

tho duty with which it was chargeable does not 
exceed five rupees ; 

(ii) in any other case . . . . . . Ten rupees. 

(a) Copy of any paper which a public oficer is expre- 
ssly required by law to make or furnish for record in 
any public office or for any public purpose. 

(b) C y y  of, or extract from, any register relating to 
bmths, baptisms, naming, dedications, marriages, 
divorces, deaths or burials. 

29 COUNTERPART OR DUPLICATE of any instrument 
chargeable with duty and in respect of which thc 
proper duty has k e n  paid,- 

(a) if the duty with which the original instrument is 
chargeable does not exceed five r u m  ; 

(6) in any other case . . . . . . 
Exemption 

&unterpart of any lease granted to a cultivator when 
such lease is exempted from duty. 

1 

30 CUSTOMS BOND OR EXCISE BOND, that i s  to say, 
any bond given pursuant to the provisions uf any law 
for the time being in force of to the directions of any 
officer of Customs or Excise for, or in respect of, any 
of the duties of Customs or Excise or lor preventing 
frauds or evasions thereof or for any other matter or 
thing relating thereto,- 
(a) where the amount does not exceed Rs. 1,000 . . 

The same duty as is payable on 
the original. 
Ten ruws. 

The same duty as a Bond 
(No. 15) for such amount. 
Forty rupes. 
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DECLARATZON OF ANY TRUST, See Trust {No. 67). 

31 DELIVERY ORDER IN RESPECT OF GOODS, that Five rupees. 
i s  to say, any instrument entitling any person therein 
ndrncd or his asqigns or the holder thercd, to the 
delivery of any goods tying in any dock or pr~rt, in 
any warehouse in which-goods are stored, or dupesited 
on rent or hirc, or upon any wharf, such i11s:rument 
being signed by or on behalf of the owner of :,uvll goods 
upon thc sale ur  transfer of tlie property tllcrein when 
such goods exceed in vaIuc twenty rupees. 

DEPOSIT OF TITLEDEEDS See Agreement relating 
to Deposit of Tilk-Deeds, Pawn or Pledge (No. 6 ) .  

DISSOLUTION OF PARTNERSHLF See Partnership 
[No .  53 1. 

32 DlVOKCE-Instrument of, that is to say, any in\irument 
by which any person effccts the dissolution of his marriage. 

DOWEK-lnstrumeut of, See Settlement ( N3. G i  ). 

DUPLICATE, See Counterpart ( N o .  29) 

33 ENTRY AS AN ADVOCATE ON THE ROLL OF 
BAR COUNCIL OF GUJARAT under tlie Advocates 
Act, 1961. 

Entry of all Advocate on the roll of tho Bar Council 
of Gujarat when he has previously bccn enroFed in a 
High Court or on the roll of the Bar Counc~l of any 
olher Statc. 

34 EXCHANGE OF PROPERTY-Instrument of - 

EXClSE BOND, See Custo~ns Bond or Excise Bond 
(No. 30).  

35 FURIHER CIIARGE-histrument of, that is to say, 
any instrument imposing a further charge on mortgaged 
property - 

Fifty ru i?cLs. 

One thousand rupees. 

The same duty as is leviable on a 
conveyance under clause (a) or 
(b), as the m e  may be, of 
ArticIe 27 for a wnslde. 
ration equal to the value of 
the property of greatest vaIue. 

The same duty as i s  leviable 
on a conveyance uadea clause 
(a) or (a), qs tbo case may 
be, of A*cle 27, for a 
consideration squal to the 
amount of the further &arm 
secured by such instrument. 

xxv 
of 
1961. 
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Description of Instrunlent 

36 GIFT-instrunlent of-not being a Settleinent ( No. 61 ) 
ur will or Transfer ( No. 65 ). , 

HlRlNG AGREEMENT or agrwnent fur service. 
See Agreement (No. 5 ) .  

37 INDEMNITY BOND . . . . . . 

INSPECTORSHIP-DEED. Ser Composition Deed 
\ ( No. 26 ). 

38 LEASE. including an under lease or sub-lease and any 
agreement to lot or sub-let - 
(a) where by such leue the rent is 6xed and no 

premium is paid or del~vered - 

( i )  where the lease purports to be for tr term of 
less than one year ; 

(ii) where the lease purports to b for a term of not 
less than one g a r  but not more than threa years ; 

(iii) w h o  the lcase purports to be for a tmm in 
excess of three years but not more than ten 
Yeam ; 

( iv) where thc lease purports to lx for a term in 
excess of tea years but not more than thirty 
years; 

( v )  where the lease purports to be for a term in 
auras of thirty yean but nd mom than ninety 
clght ; 

Proper Shrnpduty 
. . - - - - . - - - . - - - - - 

The same duty as is leviable on 
a conveyance under cla~ae (g) 
oa (b), as the case may ha, 
of Article 27 fuc n u)nsidcra- 
tion equal to the value o f  
the pruperty which is t l~c 
sub*t-matter of the gift: 

Provided that wIlerc an it~stru- 
ment of gift contains :my ' 
provision for the revocation 
of tho gift the ,value of the 
property which IS the subject- 
matter of the gift shall, for 
the purpom of duty, be 
determined as if no such 
provision were contained in 
the Instrument. 

The same duty as a Security 
Bond (No. 60) for the 
same amount. 

The sawe duty as Bond (No. 15) 
for the whole amount payable 
or deliverable under such lease. 

,The same duty as a Bond 
(No. 15)  for the amount or 
value of the averago a m 1  
rent -served. 

Tbe same duty as is leviable 
on a oonveyaaco under clause 
(a) QC (b), as the case may 
be, of Article 27 fot a conside- 
rat1011 equal to the amount 
or value of the average 
annual rent rewwd. 

The same duty as is leviable 
on a conveyance- under clause 
(a) or (61, as the caw may 
be, of Article 27 for a consi- 
deration equal to twice the 
the amount or value of the 

awage annual rent resexved, 
The same duty as is leviable 
on a conwyawa under clause 
(a) or (b), as tbe case may 
bt, of Article 27 for a consi- 
deration equal to thrice the 
amount or value of the 
a- annual rmb mmcd. 
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( v i )  where the lease purports to Iw for a term in The same duty as is leviabIe 
excess of ninety eight years ; on a conveyance undcr clause 

(a) or (b), as the case may 
be, UP Article 27 for a conside- 
ration equal to five times the 
amc~unt or value of the 
a v e r a s  annual rent reservetl. 

(vi i )whm the lease purports to be in perpetuity ; The same duty as is leviable 
on a conveyance under clause 
(a) o r  (b), as the case may be, 
of Ar tick 27 for a cons~dera- 
tion equal to one Hth of the 
whole amount of rents which 
wouId be paid or delivered 
in respect of the ikst fifty 
years of the lease. 

(viii)  where the lease'does not purport to be for any The same duty as is leviable 
definite term ; on a conveyance under clause 

(a) or {b), as the case m a y  be, 
of Artde 27 for a considera- 
tioll equal to the amount or 
value of the average annual 
rent which would be paid or 
delivered for the first ten years 
if the lease continud so long. 

(b) where the lease is granted for a fine or premium The same duty as is leviable 
or for money advanced or to be advaod and on a conveyance under clause 
where no rent is reserved ; (a) or (b), as the mse may be, 

of Artic e 27 for a considera- 
tion equal to the amount or 
vdue of such fine or premium 
or advance as set forth in 
the lease. 

(c) where the l& is granted for a fine or premium or The same duty as is leviable 
for money advaflced or to be advanced in addition on a conveyance under clause 
to rent d. (a) or (b), as the case may be, 

of Article 27 for a considera- 
tion equal to the amount or 
value of such fine or premium 
or advance as set forth in 
the lease, in addition to the 
duty which would have been 
payable on such lease if no 
~e or premium or advance 
had been paid or deliver4 : 

Provided that, in any case 
where an agrement to lem 
is stamped with ad valorem 
stamp required for a lease and 
a lease in pursuance of such 
agreement is subsequently 
executed, the duty on such 
lease shall not exceed three 
rupees. I 
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Explanation I.-Rent paid in advance shall be dewned 
to be premium or money advanced within the meaning 
of this article un!ess it is specifically provided in the 
lase that rent patd in advance will be set off towards 
the last instalment or instalments of rent: 

Ewplanation I!.-When a 1- undertakes to pay my 
recurring charge such as Government revenue, land- 
lord's share of cesses, or the owner's shad of municipal 
rates of taxes, which is by law recoverable from the 
lessor, the amount so agreed to be paid by the lessee, 
shall be deemed to be part of the rent. 

39 L E m R  OF ALLOTMENT OR RENUNCIATION One rupee. 
OF SHAKES in any wmpany or proposed wmpany, 
or in respect of any loan to be raised by any company 
or proposed wmpany. 
See also Certificate or other Document ( No. 19 ). 

40 LETTER OF GUARANTEE, 
(a) where the amount guaranteed does not e x m  Rs. 500 Ten rupees. 
(b) in any other case . . . . . . Fifteen rupees. 

41 LEITER OF LICENCE, that is to say, any agreement Twenty five rupees. 
between a debtor and his creditors, that the latter shall, 1 

for a specified time, suspend their claims and aUow the 
debtor to carry on business at his own discretion. 

42 Lottery ticket . . . . . . . . Ten paise. 

43 MARTUAGE REGISTRATION . . . . 
44 MEMORANDUM OF ASSOCTATION OF A 

COMPANY - 
(a) i f ifurnpanid by articles of association under 

I of section 26 of the Cornpanla Act, 1956 ; 
'956. (6) if not so accompanied . . . . . . 

Exemption 
Memorandum of any association not formed for profit 

I of and ~egistercd under s ~ t i o n  25 of the Cornpan~es Act, 
1956. 1956. 

45 MORTGAGE-DEED, not being an Agreement relating 
to Deposit of Title-&&, Pawn or Pledge (No. 61, 
Bottomry Bond ( No. I6 ), Mortgage of a Crop (No. 46), 
Respondentia Bond (No. 59) or Security Bond (No. 60F 
(a) when possession of the property or any part of 

the property co~nprised in ,  such deed is or is not 
given, or is a g r d  to be glven, by the mortgagor. 

(b)  when a collateral or auxilliaty or additional or 
substituted smurity, or by way of futhm murance 
for the abovementioned purpose where the principal 
or primary security is duly stamped for every sum 
mured not exceeding Rs. 1,000 ; 
and for tvery Rs. 1,000 or part thereof secured in 
excess of Rs. 1,000. 

Five rupees. 

Five hundred rupm. 

The same duty as is leviable on 
articles of Armxiation under 
Article 12 according to the 
share capital of tho company. 

The same duty as is leviable on 
a conveyance under clause 

(a) or (b), as t,he mse may be, 
, of Article 27 for a consi- 

deration equal to the amount 
secured by such decd. 

Five rupees. 

Five rupees, 
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Exemptions 

( I )  Tnstruments executed by persons taking advances 
under the Land Improvement Loans Act, 1883 or 
the Agriculturists' Loans Act, 1884, or by their sure 
ties as security for the repayment of such advances. 

(1) Letter of hypothecation accompanying a bill of 
exchange. 

46 MORTGAGE OF A CROP, including any instrunlent 
cv~dencing an agreement to secure the repayment of a 
loan made upon any mortgage of a crop whether the 
Mop IS of  i s  not in existence at the time of mortgage-- 

(a) wlrc;~ the loan is repayable not more than three 
months from the date of the instrument, 

for cvery sum secured not exceeding Rs. 200; Fifty paise. 

and fur every Rs. 200 or part thereof secured in Fifty paise. 
cxcess of Rs. 200 ; 

8) whcn the loiu~ is repayable more than three months 
but not more than eighteen ~nonths from the date 
of the instrument- 

for every sum secured not exceeding Rs. 100 ; One rupee. 

and for every Rs. 100 or part thereof secured in One rupec. 
cxcess of Rs. 100. 

47 NOTARIAL ACT, that is to say, any instrument, endorse Ten rupccs. 
ment, note. attestation, certificate or entry not being a 
Protest (No. 55) made or signed by a Notary in 
the excution of the duties of his office, or by my other 
person lawfully acting as a Notary. 

See ~ 1 ~ 3  Protest of Bill or Note (No. 55). 

48 NOTE OR MEMORANDUM sent by a Broker or Agent 
to his principal intimating the purchase or sale on 
xcourl l  or such principal- 

(ul crl' cotton including cotton pods or Kaps Wn- Fifty paise for every unit of 
ginned Cutiun) trans:tction or part thereof. 

(b)  ~ ) r  buIIion or specie . . . . , (uj Twenty Cve paise for 
every unit of 10 kilo- 
grams of silwr or part 
thereof. 

(6) One r u p ~  for mew 
unit of 1 krlogram of gold 
or part thereof. 

TWO rupees for every 
unit of 250 so- or 
Fart thereof. 



PART W] GUJ. GOVT. GAZ., EX., AUGUST 11, 1977lSBAVANA 20, 1899 159 , 

SCHEDULE I-cowd. 

- 
Description of Instrument Proper Stamp-duty 

- 

(c) of oil-seeds . . . . . . . . Such rate not e x d i n g -  
( i )  fifty paise for every 5,000 

kilograms of oil-seeds ? 
or part thereof, where the 
unit is 5,000 kilograms, or 

(ii) one rupee for every 10,000 
kilograms of oil-seeds or 
part thereof where the dnit 
is 10,000 k~lograms, or 

(iii) two rupees for every 
25,000 kilograms of oil- 
seeds or part thereof where 
the unit is 25,000 kilo- 
grams, 

as may be specified by the 
I State Government by noti- 

fimtion in the Official 
Gazette. 

(6) of yarn of any kind, nun-mineral oils or spiccs oF (1) In the mse of yarn and 
any kind. spkces such rate not 

exoeedina one rum for 
every Rs. 2,500- or part 
thereof of the value of yarn 
of any kind or spices of 
any kind as may lx specified 
by the State Gov~rnment 
by notification In the 
Oruial Gazette. 

(2) ln  the case of groundnut oil 
or any other non-mineral 
oi1,such rate not exmding- 
( i )  twenty five paise for 

every. unit of 100 tins 
of such oil or part 
thereof, where the 
unit of transaction is 
100 tins, each con- 
taining a quantity 
of oil weighing 
approximately 16.50 
kilograms, or 

(ii) fifty ' paise for 
every 5,000 kilograms . 

of such oil or part 
thereof, where the unit 
is 5,000 kiiopams, or 

(iii) one rupee for every 
10,000 kilograms of 
such oil or part 
thereof, where the 
unit is 10,000 kilo- 
grams, or 

( fv) two r u m  and twenty 
five paise for every 

, 25,000 kilograms of- 
such oil or part there- 
of whse the unit is 
25,000 kilograms, 

as may b spedid by the 
State Govemmmt by 
n o t i b t i w  in the Official 
Gazette. 
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(e) of any other goods exceeding in value twenty rupees. Fifty paise. 

( f )  of any share, scrip, stock, bond, debenturc, debenturc (1) In the c;u;e of forward 
stock or othcr marketable s ~ u r ~ t y  of a like nature cuntracts relating to the 
exceeding in value twenty rupees, not bcing a purchrrsc or sale of secu- 
Govcrnmtnt security. rities, one rupee for every 

Rs. 5,000 or part thereof 
of the valire of thc security 
at the time of its pu- 
or sale, as the case may bc. 

(g) of a Government mourity . . 

(2) 111 any other case, fifty 
paise for every Rs. 2,500 
or part tltercof of the 
v;tlue of the wurity  at 
the time of its purchase or 
salc, as tlie case may be. 

. . Subject to a maximum of 
one hundred rupees, fifty 
paise fur every 10,000 
rupees or part thereof of 
the value uf the security 
at thc time of its purchase 
or sale, . ;IS the case 
may be. 

(1) Note or Memor::ndum sent by a Broker or Agent. to 
his principal intimating the purchase or salc on 
account of scch principal of 3 Government security 
or a a r e ,  scrip, stock, bond, debenture, dcfxnture 
stock or other marketable security of a like naturc 
in or of an incorporated company or other body 
corporate an entry dating to which is required t o  
be madc in clearance !ist descrikd in Article 21. 

(2) Note or ~ e m o k d w n  sent by a Broker or Agent 
to his principal intimating the purcllase or salc of 
cotton on wount of such principal, an cntry 
relating to which is required to be madc in a 
clearance list descrjbd in Art~cIe 22. 

(3) Note or Menlorandurn sent by a Broker or A g a ~ t  
b his principal intimating the purchase or salc 01' 
bullion or specie on account of such principdl, an 
entry relating tO which is required to be made in 
a cIearance lrst described h Article 23. 

(4) Notc or Me-morandum sent by a Broker ur Agent 
to his princ~pal mntlrnatmg the purchase or sale of 
oil-seeds on account of such principal, an entry 
relating to which is r e q u i d  to be made in a 
rkance list described in Article 24. 

(5) Note or ~ernn'mdurn sent by a Broker or Agent 
to his rincipal intimating the pmhasz or sale of 
am o?my kind, non-mineral 011s or spices uf any 
iid 0= -unt of S Y E ~  pridpa~, an, entry rehting 
to w k h  1s r e q d  to be made ~n a clearance 
list described in Article 25. 

EXp!anafiolq.-For the ppmes of entry (4 of this 
Art~cle, unlt of trwactl? means the quantlty of 
cotton weighing approx~mately 4,500 kilograms. 



PART TV] GUS. COY'r. QAiZ., Ex., AUGUST 11, I9771SRAVANA 20, 18W 161 

SCHEDULE I--conid. 

Description of Instrument Prom Stampduty 

49 NOTE or ENTRY in records male or a LETTER Tha same duty as AGREE- 
written BY CREDITOR, mlating to the deposit of title MENT RELATING TO ' 
d d s  to $ e m  as evidence of tie titlc to any property DEPOSIT OF TITLE 
whatswvcr (other than marketable security) where Uterc DEEDS ( No. 6 ) 
i s  no agrmniant or memorandum of agreement relating 
to deposit of such titlc deeds. 

50 NOTE OF PROTEST BY THE MASTER OF A SHIP Five rupee.. 
See also Protest by the Master or a Ship (No. 56).  

* 
51 ORDER FOR THE PAYMENT OF MONEY, not If drawn !f drawn ' If drawn 

Ring a Bill of Exchange within the meaning of the singly In set of in set OF 
lI of lnd~an Stamp Act, 1899 - two, for three, for , 

1899. each part each part 
of thtsa of thosat 

Rs. P. Rs. P. Rs. P. 

(0) where payabk otherwise than on demand but not 
more than one year after date nr sight, - 

if it & a d s  Rs. 200 and does not ex& Rs. 401) 0.75 0.40 0.25 

if i t  exceeds Rs. 400 and does not exceed Rs. B00 . . 
if it exceeds Rs, MMI and does wt exceed R?. 800 . . 
if it exceeds Rs. 800 and does not cxcoed Rs. 1,000 . . 
if it exceeds Rs. 1,000 and does not c x w d  Rs. 1,200 . . 
if it c x d s  Rs. 1,200 and does not exceed Rs. 1,400 . . 
if it exceeds Rs. 1,600 and does not exceed Rs. 2,500 . . 
if it e m  Rs. 2,500 and d m  not exceed Rs. 5,000 . . 
if it exceeds Ks. 5,000 and does not exceed Rs. 7,500 . . 
if it exoeeds Rs. 7,500 and docs not exceed Rs. 10,001). . 
i f  it exceeds Rs. 10,000 and dues not cx& Rs. 15,OM 

if it e x d s  Rs. 15,000 and does not exceed Rs. 20,000 

if it e x a d s  Rs. 20,000 and does not exceed Rs. 25,000 

if it mcwds Rs. 25,000 and daes not exmd Rs. 30,000 

and for ay additional a. 10,000 or part themif in 
ex- of Rs. 30,000 ; 

(bl **rr pq.blc at mom than om ga(r after date or ~ h c  same duty an n BOND 
sagbt. (No. 15) for the same 

amount. 
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52 PARTITION-Instrument of as defined by section The same duty as a Bond (No. 15) 
2 (m). for the amount of the vdrle of 

the separated share or: shares of 
the property. 

N, B.-The largest share re- 
maining after the property 
is partitioned (or, if there are 
two or more shares of equal 
value-d not smaller than any 
of the otlw shares, then one of 
such equal sham) shall be 
deemed to be that from which 
the other shares are separated : 

Rovided always that- 

(a) when an instrument of 
partition containing an 
agreement to divide 
property in severalty i s  
executed and a partition is 
effected in pursuane of 
such agreement, the duty 
chargeable upon the 
instrument decting such 
partition shall be reduced 
by the amount of duty 
paid in respect of the f rst 
instrument, but shalt not 
be less than three rupm; 

(b)  where land is held on 
Revenue Settlement for a 
period not exceeding 
thirty years and paying 
the full assessment, t h ~  
value for the purpose of 
duty shall be calculated 
at not Inore than five 
times the annual revenue ; 

(c) where a final order for 
&ecting a partition passed 
by any Revenue author~ty 
or any Civil Court or an 
award by an arbitrator 
directing a pattition is 
stamped with the stamp 
required for &n instrunmt 
of pitition, and an instru- 
ment of partition in pur- 

' suance of such order or 
award is  subsequently 
executed, the duty on such 
instrument shall not exceed 
three rupacs. 

53 PARTNERSHZP 
A.  Instrument of-- 
(1) where immovahfc property isbmughtby npsrtner Tttc m e  duty as is leviable on 

as his share or contribution tu partnerqhip. c:*nveyancc undat clause (a) 
or, LT the w e  may be, chum 

. - (b) of Article 27 for the conside- 
ration equal to vake of such 
property. 
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SCHEDULE I--confd. 

Dwiphon of Instrument 

(21 (a) where the capital of the psrtmhip  dots not 
exceed Rs. 10,000 

(h) where it cxcceds Rs. 10,000 but does not 
exceed Rs. 20,000 

(c) where i t  c x d s  Rs. 20,000 but does not 
exceed Rs. 50,000 

(d )  whcre it  excesds Rs. 50,000 but does not 
exceed Rs. 1,00,W. 

for every Rr. 1,000 or part thmof in excess of 
Rs. 1,00,000. 

B. Dissolution of- 
(1) where any immovable property i s  taken as his 

share on dicsolution of partnership by a partner 
other than a partner who brought that property 
as his share or contribution to partnership. 

(2) in any other case. 
54 POWER OF ATTORNEY as defined by s d o n  2(r), 

not being a Proxy- 

P r o p  Stampduty 
I --- --.A- 

One hundred r u m .  

Two hundred rupees. 

Four hundred rupees. 

Six hundred rupees. 

One hundred rupees ; 

Provided that the duty payable 
under clause (2)  shalt be in 
addition to duty, if any, paya- 
ble under cfause ( I ) .  - 

The sama duty as is kviable on 
conveyance under clause (a) 
or, as the case may be, chum 
(b) of Article 27 for the 
consideration equal to value 
of such prqperty ar,oae hundred 
ru-, w W e m  1s mafa 
One hundred rupees. 

(a) when executed for the sole purpose of procuring Five rupees: 
the registrativn of one or more documents in rela- 
tion to a single transaction or for admitting execu- 
tion of one or more such documents; 

(b) when required in suit. or p r d i n g s  under the Five rupees. 
XV of Presidency Small Cause Courts Act, 1882; 
1882. 

(c) when authorising one person or more to act in a Ten rupees. 
single transaction other than the case mentioned 
in clause {a) ; 

(6) when authorising not more than five persons to ' Fifty rupm. 
act jointly and severally In more than one transit- 
tion or generally ; 

(e)  when authorising more than five but not more than One hundred rupees. 
ten persons to act jointly and Severally in more 
than one transaction or gCmrally ; 

(f) when giwn for consideration and authorising the The same duty as'is khbh on 
attorney to sell any immovable property ; a conveyance under clause (a) 

of ArticIe 27 for tbe amount 
of the consideration. 

XVE 
ef 

1908. 

Q) in any other case. . . . . . . Ten r u m  for mch person 
authorised. 

N.B.-The term "regjstration." 
include every opeption incl- 
dental to registrahon under 
the Registration Act, 1909. 

Explanation.-Fr- the purposts of this article mom 
persons than oat wlten Waging to the same hrm 
shall b deemed to be person. 
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SCHEDULE I--contd. 

55 PROTEST OF BILL, OR NOTE, that is to say, any Five rupees. 
dwlaration in writing made by a Notary .or other 
person lawfully'acting as such, altesting the dishonour 
of Bill ot' Exchange or promissory note. 

56 PROTEST BY THE MASTER OF A SHIP, that is Five rupees. 
to say, any declaration of the particulars of her voyage 
drawn up by him with a view to the adjustment of 
losses or the calculation of averages, and every declara- 
tion in writing made py him against the charterers or 
the consignees for not loading or unloading the ship 
when such declaration is attested or certified by a 
Notary oc other person lawfully acting as such. 

See also Note of Protest by the Master of a Ship (No. 50). 

(a) if the consideration for which the property was ' The same duty as a Bond 
mortgaged does not exceed Rs. 1.00 ; (No. 15) for the amount of 

such consideration 

(b) in any other case. . . . . . . Forty rupees. 
I 

58 RELEASE, that is to say, any instrument (not being 
such a relase as is provid* far by section 24 ) whereby 
a person renounces a clainl upon another petson or 
against any spmified property- 

(a) if the amount or w~llue of the daim dws not The same duty as a Bwd 
e x 6  Rs. 1,0000. (No. 15)  for such amount 

or value. 

(b) in any other case. . . . . . . Forty rupees. 

59 RESPONDENTIA BOND that is to say, any instru- The same duty as a Bond 
ment securing a loan on the cargo laden or to be ( No. 15 ) for the amount , 
laden on board a ship and nlaking repayment contingent of the 1- secured. 
on the arrival of the cargo at the port of destination. 

REVOCATION OF ANY TRUST OR SElTLEMENT 
See Set tlement (No. 61 ) ; Trust (No. 67). 

60 SECURITY- BOND, OR MORTGAGEDEED executed 
by way of security for the due execution of an sffce, 
or to account for money or other property received 
by virtue thereof or executed by a surety to %ure the 
due performance of a contract - 
(a) when the amount secured does not exwed Rs. 1.000. The same duty as a Bond 

(No. 15)  for the amounD 
secured. 

(bl any other case. . . . . . . Forty r u m .  

Exemptions 0 

- Bond or other instrument, when exccutod - 
fi) by any person for the purpw of guaranteeing that 

the local i~wrne derived from private subscriptions 
to a char~table ,$ispmaq or hospid or auy other 
objwt of publ~c utility shall not be lm than a 
s@d sum per mensem; 



PART I V ]  GEJ. COVT. GAZ. EX., AKGUST 1 1 ,  10$7/SRATAn;l 20, 1899 1 GB 

SCHEDULE I--contd. 

(?I) under the rules inade by the State Gover~lnlent 
Born. under wtion 76 of the Bombay Irrigation Act, 
VlT of 1879 ; 
1879. 

(c) executed by persons taking advances under the 
XIX Land Improvement Loans Act, 1883, or the 
of Agriculturists' Loans Act, 1884 or by their sureties 
1813 as security for the repayment of sucIi advanas ; 
XI[ of 
1884. (dl  axecutcd by oficers of the Govern~lle~~t or thcir 

sureties to w u r c  the due execution of an office or 
the due accounting for money or other property 
received by virtue thereof. 

61 SETTLEMENT - 
A-Instrument of (including a deed of duwcr) - 

( i )  where the settlellient is rnnde for a religious or 
charitable purpose. 

(ii) in any other cast. . . . . . . 

The samc duty as a Bond 
( Nn. 15 ) for a sum equal 
to the amount or value of 
the property settled. 

Thc same duty as is leviable on 
a conveyance under clause 
(a) or (b), as the case may be, 
of Artlcle 27 for a consi- 
deration equal to the an~ount 
or value of the -property 
scttled : 

Provided that where an agree- 
ment to settie is stamped with 
the stamp required for an 
instrument of settlement and 
an instrument of settlement in 
pursuance of such agreement 
is subsequently executed, the 
duty'on such instrument shall 
not exceed one rupee and 
three rupees : 

Provided further that where 
an instrument of settlement , 
contains any provision for the 
rcvocation of the settlement, 
thc amount or value of tho 
property settled shall, for the 
purposes of duty, be deter- 
mined as if no such p!ovision 
were contained in the 
instrulnent. 

Deed of dower executed on the owsion of a marriage 
between Muhammadans. 

&Revocation of - 

( i) in respect of settlement described in A ( i )  above . . The same duty as a Bond 
( No. 15 ) for a sum equal to 
the amount or value of the 
property concerned but not 
e x d i n g  Eftem rupees. 
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M p t i o n  of lostrument Proper Stamp-duty 

lii) it1 respect of settlelnent described in A (ii)above. The same duty as is leviable 
on a wnveyance under clause 
(a) or (b), as the case may be, 
of Article 27 for a wnsids 
ration equal to the amount or 
mbe of the prqxrty concer- 
ned but not exmding fiftcon 
rupees. 

Rs. P. 

62 SHARE, WARRANTS to barer issued under the Wllere ,the amount of the 
Compan~cs Act, 1956. consideration equal to I of 

the nominal amount 1956. 
of the share sp i f i ed  
in the warrant docs not 
exceed Rs. SO . . 1.30 

Where it exceeds Rs. 50 
but dues not cxceed 
Rs. 100 .. 2.50 

Where it c x d s  Rs. 100 
but does not exceed 
Rs. 200 . . 4.95 

Where it exceeds Rs. 200 
but does not exceed 
Rs. 300 . . 1 1 . 3  

Where it exoeeds Rs. 300 
but does not exceed 
Rs. 400 . . 14.85 

Where it excod3 Rs. 400 
but d m  not cxcaed 
Rs. 500 . . 18.60 

Where it exceeds Rs. S# 
but does tmt ex& 
Rs. 600 .. 22.30 

Where it exceeds Rs. 600 
but does not exocd 
&. 700 .. 26.05 

Whcro i t e x w s  Rs. 700 
but does not exceed 
Us. 800 . . 29.70 

Where it exceeds Rs. 800 
but doc$ not exccd 
Rs. 900 . . 33.45 

Sharewarrant when issued by a company in pwsumm 
of t b  pmvisiom of section 114 of the Companies Act, 
1956 to haw effect only upon payment as composition 
for t h  duty, to the ColIector of stamp ~evenue, of- 

Where it exceeds Rs. 900 
but does not exceed 

R.s. 1,000 . . 37.75 
And for every Rs. 500 or 

part theredf in e x m s  
of Rs. 1,~00 .. 18.60 

(a) one atld a half per centum of the whole s u e b e d  
capital of the company, or 
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Description of Instrument Pgpea Stampduty 

(b) if any company wnich has paid the sald duty or 
composition in full, subsequently wues an 
addition to ik subscribed apital,--one find a 
half percenturn uf the additional capital so ~ssuad. 

XW,  See Certificate (No, 19). 

63 SHIPPING ORDER for or relating to the conveyanca Twenty flm paiw. " of goods on board on any vessel. 
a 

64 :A SURRENDER'OF LEASE-- 

(0) when the duty with which tho lease is chargeable The duty with which s a d  Iease 
docs not e m 4  ten rupees. is chargeable. 

(b) in anylother caw. . . . . . . Twenty five r u ~ .  

Exemption 

Surrender of least, when such lease is memptad from 
duty. 

65 TRANSFER (whether with or without consideration)-- 

(a) of dcbenturers. bcirlp m~rketrtbb sezuritim whether Wnty-five paisa for mty 
thc debenture ts liable tu duty or n ~ ) t  exoept ddben- Rs. 100 or part thereof of the 
tures providd for by section 8 of the Mian Stamp face amount of the debenture. 
Act, 1899 ; 

ILrplanntion --For the purl>nsss of this clause, tlie term 
'debenture' incIuilcs clzbc.~:ure stuck. 

(b) of any inkreat  secured by bond, mortgage-deed or The same duty as a Bond (No. 15) 
policy of insurance. for such amount or vaIue of the 

interest as set forth in the trans- 
fer s u b j ~ t  to a maximum of 
S t y  rupees. 

(c) of any prupcrty under the Administrators-General Fifty r u m .  
Act, 19G3, ss;tlon 27. 

(d) of any trust property without consideration from The same duty as a Bond (No .  15) 
one trubtee to ailother rrustcc or from a trustee to on the market viluc of the 
3 beneficlsry. property held on trust subject 

to a maxlrnum of firty rupws. 

(a) of n bill of exchange, cheque or promissory note ; 
P V  

, (6)xof a bill of lading, dclivery order, warrant f'or goods 
or other rnewuiltile rlocu~nalt of titlu to goods ; 

(c) of a pulicy of i n s u ~  nc: ; 
(d)  of securities of the Cenlrnl Government. 

66 TRANSFER OF LEASE by way of assignment and The same duty as is leviable on 
not by way of under leaqc. a convcyance under clause (a) 

or (b), as the case may k, of 
Art~cle 27, for a considemtion 
equal to the amount of con- 
sideration for the transfer. 

Tramfer of any lease exempt from duty. 
ZV-bxtr-5 
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SCHEDULE I---€omifI. 

Dacription of Instrument Proper Stamp-duty 

67 TRUST- 

A. Declaration of-of, or concerning, any property The same duty as a Bond (No .  15) 
when made by any writing not being a Will. . . fot a sum equal to the amount 

or value of the property which 
is the subjat-matter of the 
trust but not exceeding on. 
hundred rupees. 

B. mvocation of--of, or concerning, any proptrty The same duty as a Bond ( N o .  15) 
when made by any instrument other than a Will. for a sum equal to the amount 

or value of the property which 
IS the subject-matter of the 
trust, but not excasding fifty 
rupees. 

See also SETTLEMENT (No. 61). 

VALUATION, See Appmisernent (No. 10). 

, VAKIL, See entry as an Advecak (No. 33) 

68 W-NT FOR GOODS, that is to say, any instru- One rupee.". 
mmt evldenclng the title of any person there~n named, 
or his assigns, or the holder thereof, to the p r o m y  
in any goods lying in or upon any dock, warthousa or 
wharf, such instrument being signed or certified by or on 
behalf of the person in whose custody such goods may 
bt. 

Repeal of 12,  hi Bombay Stamp (Gujarat Zncrease of Duties and Amendment) Act, 
OYih of 1963 except sections 1 and 2 thereof is hereby repealed. 
1963. 
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PART Ill 
Acts of the Gujarat IigisIafore and Ordinances promuIgated and 

Regalations made by the Governor. 

Il%e following Act of the Gujarat Legislature having ken assented to by the 
Governor on the 1st April, 1982 is hereby publi~hed for gencraI information. 

5. P. VASAVADA, 
Joint Secretary to the Government of Gujarat, 

Legal Department. 
GUJARAT ACT NO. 21 OF 1982 

(Pirst published after having received the assent of the Governor in the 
"Gitjarar Government Gazette" on the 1st April, 1982). 

An Act further to amend the Bombay Stamp Act, 1958. 

It is hcroby ermcted inxtrl~e1Thirty-trhird year,'of the Republic of India as 
follows:- 

1. ( I )  This Act may'he cnllcd the Bombay Stamp (Gujarat Amendment) short title 
Act, 1982. and 

mmmenoe* 
(2) Thin mtion shall come into force at once, and the reminiog p o i -  merit. 

&m of the Act shall come inta force on suoh dah aa theW8tah Government 
' - may, by no~ifloation in the Qffthbt &a&, appoint, and different d a b  -7 

be appointed,:for Merant provisions of this Act. 
Born. 
LX - -  

of 2. In the Bombay Stamp Act, 1058 (hereinafter rcfcrred to as '(the ~ m o n d .  
19ss. principal Act"), in section 2,- ment of 

eeotion 2 of 

( I )  clause (e) shall be delehd; 
(2) after clause (n), the following clause ahall be inserted, namely:- 

21-1 , 
TV-ExtrdI 1 
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"(na) 'market value', in relation to any property whioh is the subject 
matter of an instrumeat, means the price which such property would have 
fetched if sold ip open market on the date of execution of puch inetru- 
ment;". 

B1etion motion 3 8  of 3, Tn the principal Act, section 3A shall be deleted, 
of Born. LX 
of lY5d  

*,,bent 4. In the principal Act, in section 4, in sub-section (I) for the words "five 
ofseotion 4 rupees" the words "ten rupees" 'shnll be substituted. 
of Born. 
LX of 
1068. 

Amoodment 5. In the principal-Act, in section 8,- 
of scotion 8 
of Born. 
L S O ~  1958. (I) in sub-section ( I )  after the words "for the time being in force", the 

words "or any corporation established by law by Goveruqent or any 
Government company raising a loan," shall be inserted; 

(2) in slib-section (2) after the words "exempting cert.ain bonds or 
sccwitics", the words "islied by any local authority'' shall be inserted; 

(3) in sub-section (3) after the mord.3 "the local authority", the morda 
"the corporation or. the Government company" shall be inserted. 

6. In the principal Act, in sectioa 10; after sub-section (2), the following 
of seot,ioll 10 

ofBom, LX sub-section shall be inserted, namely :-- 
of 1958. 

"(3) (a) Notwithstanding anything contained in sub-section (I), where, 

(i) the State Government, in relation to any area in the State, or 

(ii) tho Collector, i n  relation to any area in the district under his charge, 

is satisfied that on account of temporary shortage of stamps in 
any area, duty ca~inot be paid, and pay,ment of duty c~nrlot be indicated 
on such instruments the registration of which is compulsory under the la ,f 
Registration Act, 1008, by rncans of stamps, the State Government, or, lW8 
as the casc may be, tho Collector, may, by notification in the Official 
Gazd&,'dircct that, in such area and for such period as may be specified 
in such notification, the duty may be paid in cash in any Government 
treasury or sub-treasury and the oscar-in-charge of such tremary or 
sub-treasury shall, on prodnotionof a c h h n  evidencing payment of stamp 
duty in the Government treasury or sub-treasury, certify by eqdorsement 
on the instruinent in respect of which the stamp duty is paid, that the 
duty has been paid, and at& in the said cndortxment the amount of 
tho duty so paid. 

(b) An endorsement made on any inetnunent under dame (a) shall have 
the same cffect as if the dnt,y of an amount eqnral to the amount stated in 
the endorsement hat1 been paid in respect of, and such payment bad been 
indicated on, auoh instrument by meana of stamps, under eub-aection (l).", 
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7. In  tho principal Act, section I1 shall be dclcted. 

8. In  th* principal kt, in section 17 the proviso shall be deleted. 

Deletion of 
acation I1 

i 
of Bom.LX 
of 1968. 

Amendment 
ofseotion 17. 

9. In the principal Act, for section 25, tho following section shall he 
~ ~ ~ ~ ~ ~ ~ O n  

substituted, namely :- 25 of  om. 
LXof lQ58, 

"25. Wltere any property subject to a mortgage is bransferred t o  the &duction 
mortgagee, he shall be entitled to '  rlcduet from the dnty ~ayab le  cn the .of duty to 

bo made transfer, the airlourlt of any duty already paid in respect of the mortgnge.". ,The, prop. 
rty mortga- 
ged ia tran- 

' sferred mortgagee. to 

10. In the pri~icipnl Act, i11 section 23, for the words and braclrcts "The thncllhent 

consideration (if any)", the words and brackets "Thc co~~sideratiou (if any), ofseation2s o f  Bom.LX 

marJcet valne" ahall hc ~ubst~itutcd. of 1058. 

11. In the priu'cip;ll Act, in fiecion 29,- 

( I )  ill sub-section (11,- 

(a) for tho 11-ords "Whero any propcrty Ilas becn condrncted to be sold 
for ona consideration for the whole", the lr~ords "JVherc the-whole of the 
property has been contracted to be suld" shall be ~ubutituted; 

(b) for the words "the considc-ration shall be", thc words "the m~lrket 
value of the whole of the property sliall be" shall ht! substituted; 

(c) for the word "consideration" ocenrrit~g for the tllirtl and follrtb 
time, the words "market value" shall be substituted; 

(a) for the iror,ls ' \Vilere propcrt,y r:ontrscLed to he purchased for one 
mnsideratiojl for the whole", tho n.ords "\\%erg whole of the propert? 
contracted to be purchased" shall be srtbstituted; 

(b) the word.. "for distinct part of thc con4dsration" shrill be.' dclcted; 

(c) for tho words "in respect of the dist.inct part of the consiclcn~t.iou 
therein specified", the words "in respect of the market value of such 
part of the property" shall be substituted; 

(3) in sub-section (3) for the words "in respect of co~lsideri~tion for the 
aale", the words "in respect of the market vallle of the property at the 
time of aale" shall be substitutsd. 
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(4) in sub-section (41,- 

(a) for the portion beginning with the words "in respect only of the 
congideration paid by such sub-purcbafier" and enhng with the words 
"considerations paid by the sub-purchasers" the following shail be sub- 
stituted, namely :- 

"in respect only of the market value of the part sold to the sub- - 

purchaser, without regard to the amounh of the mrket  value of the . 

whole property conveyed by the original seller; and the conveyance of 
= the residue (if any) of such property to the original purchaser shall be 

chargeable w i t h  ad valore?i& duty in respect of the market value of 
such residue:"; 

(b) in the proviso,- I 

{i) for tho word and figures "Article 27" the word and figures "article 
20" shall be substituted; 

(ii) for the words "thrce rupees" the words "eight rupees" shall be 
substituted. 

(5) for sub-section (5), the followjng sub-aection- shall be substit~ited, 
.namely :- 

" ( 5 )  Where a sub-pwchnscr t:~kes an actual convcyauce of the iukrest 
of the person immediately selling to him, which is chnrgeable &h 
advatorern duty according to the market value of the property so con- 
veyed and is duly stamped accordingly, any conveyance to be ~tlacie after- 
wards t o  him in rcspect of the same prop~i-ty by the original seller shall 
be chargeable wit11 a duty equal to that ivhich would he chnrgeablc on a 
conveyance for the market value of the property so conveyed or where 
such duty exeecdx eight rupccs rvit,h s duty of eiglit rupees." 

Amandment 12. &l the Act, in section 30, in clause (a) for the figures "15, 16, 
ofwtion M 30, 35, 37, 46, 58, 59, 60, 61, 65 and Bli", the figures "14, 15, 23, 27, 29, 36, -. LX - <  49, 50, 61, 52, 56, and 66" shall respectively be substituted. 
of 185s. - 

A f j i e n b n t  13. In the principal Act, in section 31 the following sub-section shall 
of seotion 31 
of Boi.Lx bo added at  the end, namely :- 
of 1958. 

"(3) Whcre an officer appointed ,w a Collector ander clause (f) of section 
2 has reason to bclic?ve that the market vnluc of the property, which is 
the subject mathr of the instrument, rcceived by him for adjuhcation, has 
not been truly set forth therein, he shall, before asscsing the stamp duty 
under this section, refer tho instrllnicnt to the Collector of such &rict in 
which eithcr the whole or any part of the proporty is situate, fdr deter- 
mining, in accordance with I he procedure laid down in section 32A, tho true 
market vah~e of such property and the proper duty payable on the 
instrument ". 
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14. In tho principal Act, in Cbnpter 111, after section 32, the following I n h i o n  of 
sectiolls ahall be inserted, namely:-- scotions 1% b 

and 82B 
inBom.LB 
of 1958. 

"32A.(I) If any officer registering under the Registration Abt, 1908 an 
instrument of conveyance, exchange, gift, partition, partnership or settlement 
or power of attorney or any person referred t o  in section 33, before 
whom such iuutrurnenh ia prodaced or comes in the performance of his 
functions, has reason to beliave that the consideration set forth therein 
does not approximate to the rmrket value of the property wvhch ia the 
subject matter of 'such instrument, or, as the case may bo, the market 
value of the property which is the subject ~natter of such instrument, has 
not been t d y  set forth thorein, he may after registering the instrument 
or, ns the case may be, performing his functions in respect of such instrument, 
refer the instrument t o  thc Collector of such tlutrict in ~ ~ ~ h i c h  either the 
 hole or any part of the property is situated for determining of 
the truk market 17:~lue of such property and tho proper duty payable on the 
instrument under , this section. 

&trtrmina- 
tion ofmat- 
Sot value of 
properQ 
whiah inthe 
nubjeotma- 
tt#r of MU- 
veyanW,ttU. 

(2) On recoipt of the iktrument under aub-section (3) of motion 31 or 
sub-section (I) of this section, the Collector of the district shall, after giving 
tho parties concerned a reasonable opportunity of being heard, and in 
accordance with the rulea made by the St+ Government in this behalf, 
determine the true market value of the property which is the subject 
matter of the instrument and the proper duty payable thereon. 

(3) Upon such determination, the Collector of the district shaU require 
the pmty Iial~le Go pay the duty, to make payment of such amount m,is 
required to make up the differeilce betweb the amount of duty determined 
under this sub-section and the amount of duty &beady paid by him and 
shall a h  require such party to pay a penalty which shall not be lass than 
such difference and not more than twicc the amount of such difference, 
and on such payment, return the instruetit to the officer referred in aub- 
section (5) of section 31 or, as the caso may be, aub-section ( I )  of thk wtion: 

Pxovide&$hat, no suoh party shall'be required~b~p'pay any amount ta 
make up the difference or to pay penalty under thie sub-seotion if 
the Mererice between the amount of the anaideration or, as the case 
may be, the market value aa wt forth in the instrument and tho market 
value aa determined by the Collector of the district does not exceed ten 
per cent of the market value determined by the Collector of the district. 

(4) The Collector of the district may, ma mta or on receipt of information 
from any ao~ iw ,  within two years from the date of reghtration of any 

.# 
instrument @.erred to in sub-section ( I ) ,  (no6 being the instrument upon 
which qn hdomement has been made under section 32 or the instrument 

. in T pect of w h i j  the proper duty has been determined by him 
Uuj. 21 

undc- sub-section (3) or an instrument exmuted before the date of the 
of commencement of the Bombay Stamp (Gujarat Amendment) Act, 1982 
1982. call for and examine the instrument for the purpom of aatiefying h i d  

as to the correctness of the conaideration or of the market value of the 
property which is the subject matter of 8uch batrumeat and the duty 



payable thereon; and if on such exahation, he has reason to believe that 
the cansideration doea not approximate ta the market value of such 
property or, rrs the CMO may be, market value of such prope&y has not 
been truly and fully set forth in the iastrument, he shsU proceed aa pro- 
vided in sub-seotiona (2) and (3). 

Statement 32B. (1) Any pomn aggrieved by an order of the Collector determining 
of the aase the market value under section 31 or, as the case may be, under &tion 32A, by the 
CaIleator . may, after depositing with the Collator seventy five percent of the amount 

of duty or, aa the ~ a a e  may be, the amounf of the difference of duty payable . 
by him by application presented within a period of sixty days born *the date 
of such odor  and accompanied by a fee of one hundred rupees, require the 
Collector to draw up a ataternent of the case and refer it to the Chief . 

Controlling Revenue Authority and the Collector shall, within sixty days of. 
the receipt of such application, draw up a shhment  of the case and refer 
it ta the Authority : 

Provided that where in any particular oam the Authority is of the opinion 
tbst the deposit of the amount by the applicant will cause undue hardship 
to him, the Authority may, in ib discretion, either wiconditionally or subject 
to such conditions as it may think fit b impose, diapenw with a, part of the 
amount deposited ao however that  the part of the amouut so dkpeased with 
ahall not exceed Mty percent of the amount deposited or required t~ be 
depoaited. 

(2) Such Authority shall consider the case and send a copy of ita decision 
ta the Collector who shall proceed t~ assess and chago the duty (if any) in 
conformity with such decision. 

(3) The decision given by the Authority under sub-aection (2) ahall be 
hal.". 

Amendment 15. In the principal Act, in section 33, in sub-section ( I ) ,  for the worde 
of motion 
33 of Born. "Every person" the words, @a and letter "Subject b the 'of 
L X O ~ ~ M S ~  wtion 32A, every person" shall be substituted. 

Amendment 16. In the principal Act, in mction 34, afkr the words "No inatwent 
wation chargeable with duty" the braokets, words, figums and letter "not being 94 of Born. 

mofl~68. an-imtment referred ta in aub-section (I) of section 32-A)," shall be inserted, 

Amendment 17. In theprinoipal Act, in mtion 41, in sub-section ( I ) ,  sftar the words 
of seotion ( I  

41 of Barn. 
any instrument" the brackets, words, figures and hthr "](not being an 

LX of lBS8, htnunont referred tx in sub-section ( I )  of section 32A), '"8bd 1 be inserM. 
< 

i . '  I 

hendmsnt  18. In the prhcipd Act, in section 53, in sub-section (2) after"the worb 
of Motion and figurea "under aection 31" the words, figurea and letter " m i o n  32-A," ~ ~ ~ & ~ ~ .  &all be inserted. 
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19. In the principal Act, for Bchcdule I, the follodng Schedule shall be Snbtitation 
substituted, namely :- s of Sohedule 

T nf Born. 

(See section 3) 

Deeeription of Instrument 

1 ACKNOWLEDGEMENT of a debt exceed- ; 
ing twenty rupees in amounts or valuq 
written or signed by, or on behalf of, a 
debtor in order t o  supply evidence of such 
debt in any book (other than a banker's 
paw book) or on a separate piece of paper 
when aucb book or paper is left in the 
credihr's possedon : 

Provided that such acknowledgement does 
not contain any promise Go pay the debt 
or any stipulation to pay interest or to 
deliver any goods or other property. 

xxx. 2 ADMINISTRATION-BOND, including a 
IX of 
1026. bond given under the Indian S~ilccession 
V of Act, 1925 or section 6 of the Government 
1873. Saving Banks Act,, 1873. 

3 ADOPTION-DEED, that is to say, any 
instrument (other than a, will) recording an 
adoption or confarring or purporting to 
confer an alithority t o  adopt. 

4 AFFIDAVIT, including nu afima,tion of 
declaration in the case of persons by law 
allowed t o  affirm or declare instead of 
swearing. 

ffidavit or declaration in writing when 
XLVI made - 
of 
1960. 
XLv (a) aa a condition of enrolment under the 

. . 

Proper stamp-duty 

\ 

Fifty paise. 

Subject to  n maximlim 01 

forty rupees, four rupees 
for every hundred rupees 
or part thereof of tho-value 
of the hond. 

Fifty rupees. 

Ten rupees. 

Army Act, 1050 or tho Air Force Act, 
19bO; 
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SCHEDULE-I-(Contd.) 

4 
Desoription of Instrument Proper stamp-duty 

(b) for the immediate purpose of being 
fled or used in an.p Court or before 
the officer of any c'~urt*?or-~ 

A ;:<>'&< ,>,a H -- ,.A* . .C -'- 
x, /. 

(c) for bhe sole purpose of snabhg'any 
person to receive any pension&or 
charitable allowance. 

6 AGREEMENT OR MXNORANDURI OF 
AN AGREEMENT- 

(a) if relating t o  tho SQIO of R bill of 
exchange; 

(b) if relating to the purchase or sale of 
a Government security; 

(c) if relating to the ptirchase or sale of 
shares, scrips, stocks, bonds, deben- 

- 
tures, stocks or any other marketable 
security of a like nature in or of TIHV 

incorporated company or -other bocy 
corporate- 

( i )  when such agreement or merno- 
I randilm of an agreemelib is ~vi.ith 

or through a rncmbcr or between 
members of a Stock Xxchange 
recognised under the Securiti~ 
Contracts (Regulation) Act, 1956; 

Fifty paise. 

Subject to a maximum of 
forty rupees twenty five 
paise for every rupees 
10,000 or part thereof of the 
vnlne of the. seo~~rity at tho 
t,iule of its purchase or snb, 
as the caso may be. 

In the case of forward 
co~~t~mcts relating to the 
plircbase or sale of secu- XLII 

of rities; 1056, 

(a) where the vnluo of the 
Security at tho time 
of its purchase or sale, 
as the PAM may he, 
does not exceed Rs. 
2,600, twenty paise; 

(b) where such value ex- 
ceeds Rs. 2,500 thirty 
five paise for every 
6,000 or part them- 
of. 
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D b p t i o n  of htnrment - Proper stamp-duty 

(i;) in other cam; Fifty pahe on every Ra. 
2,500 or part thereof of the 
value of the aecuritv at, the 
time of its purc&a or 
sale, as the c&se may be. 

(d)' if relating to the purchase or sale of Twenty five paise for every 
- cotton including cotton poda or kapaa unit of transaction or part 

(unginned cotton). thereof. 

(e) if relating to the pmh& or sale of (a) Ten pahe for every 
bullion or apecie; unit of 10 kilogram of 

silver or part thereof. 

(b) Forty paise for every 
unit of 1 kilogram of 
gold or thereof. 

(c) Seventy five prrim for 
every unit of 260 so- 
vereigns or part thereof. 

(f) if relating to purchase or sale of oil Such rate not oxmeding- 

(i) Xfty paise for every 
6,000 kilograms of oil- 
seeds or part thereof, 
where the unit is 6,000 
kilogram; 

(5) One rupee for every 
10,000 kilograms of 
oiliaeede or part there- 
of, where the unit is 
10,000 kilogram; or 

(iii) Two rnpees for every 
25,000 kilograms of 
oilseeda or part there- 
of where the unit is 
26,000 Idlograml 

aa may be specified by 
the State Qovernment by 
notification in the Oft&d 
G a m %  
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if relating to the pumhase or aale of (1) In thc case of yarn 
yarn of any kind, non-mineral oils or and spices such rate 
spices of any kin&; not exceeding one 

rupee for every Rs. 
2,500 or part thereof 
of the value of yarn 
of any kind or spices 
of A P ~  kind as may 
be specified by the 
State Government by 
notification in -the 
Official Gaz&e. 

(2) In t,he case of ground- 
nut oil or any other 
non-mineral oil such 
rate not exceeding- 

(i) twenty-five pai~le for 
every unit of 100 

, tins of such oil or 
part thereof, where 
the unit of transac- 
tion is 1M) tim, esch 
containing a qnanti- 
ty of oil meigh- 
ing approximately 
16.60 kilograms, 
Of 

(ii) fifty paise 
for every 6,000 
kilogram o'f such 
oil or part therexif 
where the unit is 
4000 E I O ~ T ~ T ~ ~ B ,  or 

(iii) one rupee for 
every 10,000 kilo- 
gram of such oil 
or psrt thereof, 
where the nnit L 
l0,OOO kilogram, 
or 



Dmription of Imtrument Proper 3Gamp-duty 

' (iv) two mpeag and 
twenty five paiae 
for every 26,000 
kilogram of such 
oil or part thereof, 

I where the unit in 
i6,ooo k i ~ o p m ,  

&s may'be:spe&ed by the 
~tste dovemment by 
notification in the O f f W  
Gaze&, 

(h) if not other* provided for Ten .rupees. 
Exemption 

Agreement or Memorandum of Agree- 
merit,- 

(a) for or relating to the purchase or 
sale of gooda or merchandise 
exolusively, not being an agree- 
ment or memorandum of agree 
ment chargeable under entry (d) . 
entry (e), 'entry (f) or entry (g) of 
this Article or a note or memo- 
randum chargeable under Article 
40; 

(b) made in the form of tendm ta the 
Central Government for or relab 
ing to any loan. 

Explanalim.-For tho plirposes of ent y 
(d) of this article unit of transaction means 
the quantity of cotton weighing appro- 
ximately 4,600 kilograms. 

AGREEMXNT TO LEASE SeelLcase No. 30) 

6. AGREEMENT OR RIEhIORANDUM OF 
AGREEMENT RETA ATING TO DEPOSIT 
OF TITLE DEEDS, PAWN OR FLEDGE, 
that is t o  say any instrument evidencing an 

' agrceinent or memorandum of agreement 
relating to- 
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Description of Instrument Proper S b p d u t y  
; 

(1) the depmit of title d& o,r iastrnments 
wnstituting or being evidence of the 
title t o  any property whataver (ather 
than a marketable aecuri4y), or 

(2) the pawn ot pledge of movable property, 
where such deposit, pawn or pledge has 
been made by way of security forthe 
repayment of money advanced 02 to  
be advanced by may of loan or an 
existing or fuhm debt- 

(a) if such loan or debt ia repayable on 
demand or more khan t e e  rnontha 
from the dak of the imbrume11t 
evidencing the agreement,- 

(i) where the amount of- loan or bcbt 
does not exceed &. 10,000 Rs. 601- 

(ii) where it exceeds Rs. 10,OOdc but 
does not exceed Ra. 60,000 b. 1001- 

(iii) whem it exceeds Ils. 50,000 but 
does not exceed %. 1,00,000 Ra. 2601- 

(iv) where it exceeds Rs. 1,00,000 but 
does not exceed Rs. 5,00,000 Ra. 6001- 

(v) where it exceeds Rs. 6,00,000 but 
does not exceed Ra. 10,00,000 Ra 7601- 

(vi) where it exceeds R8.10,00,000 but 
does n o t  e x d  Ra. 15,00,000 Rs. 1000/- 

(vii) where it exceeds RT. 15,00,000 but, 
d m  not oxceed Rs. 30,00,000 Ra, 26WI- 

(viii) mhcre it exceeds Rs.' 30,00,000 Fb, 60001- 

(b) if W C ~  loan or bebt ia rcptlyable not Half the duty payable 
more than three months from the under sub-claw (a). 
date of such instrument. 
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Description of i n s b e n t  Proper:Stamp Duty 

Exemption 

Instrument of pawn or pledge of g o d  if unattegtad. 
'> 

ALTERATION 03' ~ T I ( ; Z E S  OF A sum eqbal to the dutp 
ASSOCIATION of a Company uniler sec- that would have been L- 
tion 97 of the Companies A&, 1956, in con- viable under Article 12 a4 
irequenm of b m e  of the compauy's share though the company's no- 
capital h tmmenb  of- minal s h  capital had h n  ' 

mlien bhe company was for- 
med, equal to the total 
share capital 80 inmaaed, 
less the aum already paid 
under Article 12. 

Exemption 

Instrument of albration of articles of any 
association not formed for profit and reg-- 

1 of atered under scction 26 of the Companies 
lw. Act, 1966. 

. 8. ALTERATION Ol? hflZMORANDUM OB 
.ASSOCIATION of a Company, under sec- 
tion 97 of the Ccmpazlies Act 1956, in 

1 of consequenca of inoream of company's share 
1166. capital, h t m m e n t  of- 

(a) If the memorandum of association haa 
been accompanied under section 26 of 
the Companies Act, 1956, by artiolea 
of assodation on the a I h t i o n  
of which duty is paid under article 7; 

(b) if the memorandum of aqsociation has 
not h e n  so accompanied and the duty 
is not so paid; The same duty as is leviable 

on the memorandum of 
association under claw (b) 
of Article 36 as though the 
company's share capital, 
when the company was for- 
med, bad beenequal to tho 
total ahare capital so incre- 
w d ,  less the sum already 
paid under the add danse(b). 



$ 
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Description of h h m e n t  Proper Stamp-duty 

Exemption 

Instrument of alteration of memorandum of 1 af 1w. 
any association not formed for profit arid 
rewhrad under wction 25 of the Conlpanies 
Act, 1966. 

7 

9. APPOINTNENT I N  EXECUTION OP 
A POWER; 

where made by any writing not 
being a will- 

(a) of truatees One hundred rupees. 

(b) of property movable or immovable Two hundred and fifty 
rupees. 

10. APPRAISEmNT OR VALUATION rnaclc Subject to a maximum of 
otherimve than under an order of t.11e forty rupees, four rupees 
Court in the c6urso of a suit. for crery hundred rupees or 

part thereof. 

Exemptions 

(a) Appraigement or valuation made for the 
information of one parby only, and not ' 

being in any manner obligntory bet- 
ween parti= either by agreement or 
operation of law. 

(b) Appraisement of crops for the purpose 
of ascertaining the amount to be 
given ta a landlord as rent. 

11. APPR8NTIC)XSHIP-DEED, including eve- Fifty rupccs. 
ry writing relating to the service or tlrition 
of any apprentice, clerk or servant, placed 
with any master t o  learn any profession, 
trade or employmenb. 

Exemption 

Instrument of appre~iticeship by which a 
person is apprenticed by or at thc charge of 
any public charity. 
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SCHEDULE-I-(Cd. ) 

Description of instrument Proper Stamp-duty 

12.. ARTICLES OF ASSOCIATIOR OF A 
COMPANY- 
(a) whore tho company has ]to capital 

or the nominal share capital does 
not exceed Rs. 1,00,000 

(b) where the nominal share capital excee- 
ds Rs. 1,00,000 but does not exceed 
Rs. 5,00,000 

(c) where the nominal share capit,al exceeds 
Rs. 5,00,000 but does not exceed 
Rs. 15,00,000 

(d) mhere the nominal share capital ' 
exceeds Rs. 15,00,000 but does not 
exceed Rs. 30,00,000 

(e) ivhcrc the nominal &re capital 
exceeds Rs. 30,00:000 11nt does not 
excced Rs. 60,00,000 

(f) mhere tho nominal capital e x c e e b  
Rs. 50,00,000 but does not exceed 
Rq. 1,00,00,000 

(g) mhere tho nominal share c,apit,nI ex- 
ceeds Rs. 1,00,00,000 

Exemptions 

Articles of Association bf any company not 
formed for profit and registered under 
tion 25 of the Comapies Act, 1966. 

See also Memorandum of Association 
(No. 35) 

ASSIGKMENT Scr! Con~eyanca (No. 20), 
Transfer (No. 56)  and 'Sransfer of Lenso 
(No. 67), as the case may he. 

ATTORNEY, See Power of Attorney 
(No. 46). 

Two hundred rupees. 

One thousand rupea. 

Three thouaand rupees. 

Six thousand rapeas, 

Ten thousand rupees. 

Fifteen thousand rupees. 

Twenty thousnnd nipem. 

AUTHORITY TO ADOPT, See Adop- 
tion-Dd (No. 3) 
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Dewription of htrument Proper Bt-p Duty. 

13. AWARD, t ha t  is to cay, any decision in The aame duty aa a Bond 
writing by an arbitrator or umpire, not (No. 14) for the amount or 
being an award directing a partition on a value of the property to 
reference made othemh than by an order which t h e  award rehtea 
of the Court in the mum of a suit. anbjeat ta a maximum of 

forty m p .  

Award under the Gnjarat Mwicipalities 
Act, 1963, seotion 288 or the Bombqy Here- 
ditary Off iw Aot, 1874, section 18. 

14 BOND aa defined by section d (c) not being Four rupese for evev Ra. 
a debenture and not being othemiw pro- 100 or part thereof of the 

. viped for by this hot, or by the Bombay amount or value mured 
Courtfeea Act, 1959. by the bond. Born. 

xxx- 
VI of 

Unj. 
34 of 
lslM 
Born. 
m of 
1874. 

See Admhbtration Bond (No. 2), Bottomry Bond (No. 16), Chhm 195% 

Bond or Excise Bond (No. 231, Indemnity Bond (No. 29). Reapondent& 
Bond (No. 601, Se~urity Bond (NO. 61). 

Exemption 

Bond when executed by any peraon for the purpoae of guaranteeing that the 
low1 income derived from private subscriptions to a oharihble diapenuary or 
hospital or any other object of publio utility s h d  not be lw than a spded 
sum per mensum. 

16 BOT'TONElT BOND, that ie to my, any The aame duty as a Bond 
inskument whereby the master of a sea- (No. 14) f o r ~ l _ t h e ~ m e  
going ahip borrow money on the wurity amount. 
of the  hip ~LI enable him to p&erve the 
ahip 0 9 p m u t e  her voyage. 

16 CANCELLATION-Instrument of (including Twenty r u ~ ,  
any instrument by which any instrument 
previoudy executed is cancelled), if atte- 
sEed18nd not oth& pmPidedrfor. 

See also Relaaab (No. 49), Revocation of 
Settlement (No, 62-B), Surrender of h e  
(No. 66), Itevcation of Rust (No. 68-B). 
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Description of Instnunent . Proper Btamp Duty. 

17 CERTIFICATE OF BALE (in reapt  of 
. each property put up as a separate lot and 

sold) granted to the purchaser of any pro- 
perty sold by publi~ auction by a Civil or 
Revenue Court or Gollectar or other Rev* 
nue O5cer or by an oficer, of &atom:- 

18 CERTIBICATE OR OTHER DOCUbDCNT, 
evidencing the right or title of the holder 
thercof, or any other person either to any 
share, scrip or shck in or of any incorpo- 
rated company, or other body corporate, 
or to become propriebr of ~hares, ecrip 
or stack, in or of any such company 
or body. 
gee also Letter of Allotment of Sham 
(No. 31). 

19 COMPOSITION-DEED, that ia to aay, any 
instrument executcd by a debtor whereby 
he conveys his property for the benefit 
of his creditora or whereby payment of a 
cumpoaition or dividend on their debts is 
mured ta the oreditam, or whereby provi- 
aion is made for the continuanee of the deb- 
hr's busin-, under the auperrision of 
inspectom or under 1eEGer-a of licence for the 
ben&t of his oreditam. 

20. (a) CONVEYAEU'@ not being a transfer 
charged or exc~npted under Artiole 
No. 56. 

Empth.-Ggnment of mpy-fight by 
entry made under the Copyright Act, 1967. 

The same duty aa is leviable 
on a conveyance under 
Article 20 for a msrket 
valbe equal to the amount 
of the pmhase money. 

One rupee. 

One hundred rupees. 
< -' 

Eight rupees for every Rs. 
100 or part thereof of the 
amount of the camideration 
for suoh conveyance or, arr 
the case may be, the mar- 
ket vaIue of the property 
whioh is the subject matter 
of such conveyance whioh, 
ever is greater. 

(b) CONVEYANCE (not being a transfer Four rupees for every Rs. 
charged or exempted ~mnder Article No. 56) 100 or part thereof of the 
so far as it relates t o  premisas of a co-opera- cornideration for such 
tive society registered or deemed to have conveyance or, as the case 
been registered under the Gujarnt Co-opera- may be, the market value x of 

- tive boieties Act, 1961 by-such society in of the property which is the ?tii, favour of ik member (whother in consequ- mbject matter of euob 
m-Exb21-3 
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Description of Instrument Proper Stampduty 

ence of purchase of its shares or not) or by conveyance whichever ia 
such member in favour of another member greater. 
(whether in consequents of transfer of hie 
shrrrea to another bember or not) 

Explanation.-For the purposes of 
this Article, the expression "premiaes"means 
any land or building or part of a building 
including any flat, apartment, tenement, 
shop or warehouse therein and includes:- 

(i) gardens, grounds and out houses, if 
ally, npertaining to such building or part of 
a bnilbing, and 

(ii) any fittings affixed to such building or 
part of n building for the more beneficial 
enjoyment thereof. 

21 COPY OR NXTRACT, certified to be a truo Ten rupees. 
copy or cxhract by or by order of any public 
officer nntl not chargeable under the law 
for the time being in force relating to court 
fees. 

Exempiions 

(a) Cgpy of any paper which a public officer 
is expressly required by lam t o  make or 
furnish for record in any public office or for 
any public purpose. 

(b) Co~)p of, or extract from anp register 
relating to  births, bapitisms, namings, de&- 
catioiis, marringcs, divorces, dcaths or 
burials. 

22 COUNTERPART OR DUPLICATE of any The same duty aa k payable 
iustrulnent chargeable with duty and in on the original subject to 
respect of which the proper duty hm been a maximum of ten rupees. 
paid. . 

Exemption 

Counterpart of any lease granted ta a cul- 
tivator mhcn such lease b exempted from 
anby. 
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Demiption of Instrument Proper Stamp-duty. 
-- 

23 CUSTOM23 BOND OR EXCISE BOND, Subject to a maximllln of 
that ie ssy, any bond given pursuant to forty rupees, four rupees 
the pmviaiona of an law for the time being for every Rs. 100 or pirt 
in form or to the Kirectiuns of any oGcer thereof of f i e  amount of 
of Cbtoma or Excise for, or in respect of, bond. 
any of the dutiea of Cuetoms or Excise or for 
preventing frauds or evasiotls thareof 
or for any other matter or thing relat- 

- ing thereto. 

- DECMRATION OY ANY TlEUST, SM 
h t  (No. 68). 

24 DELTVERY ORDER W RESPECT OF 
GOODS, that is ' to say, any instrument 

entitling any p m n  therein nmed or his 
tmigm or %he holder thereof, to the delivery 

, of any goods Iying in any dock. or port, in 
any warehome in which goo& are stored, or 
deposibd on renb or hire, or upon any wharf, 
auch instjrument being signed by or on bc- 
half of the owner of such goods upon the aalo 
or tcanafer of $he property therein mhon 
anch goo& exceed in value kentry rupow. 

DEPOSIT OF TITLB-DEEDS See Agree- 
ment- relating to Deposit of Title-Deeds, 
Pawn or pledge (No. 6). ' 

DISSOLUTION OF PARTNFJ3SHIP Sco 
P ~ ~ p  (No. 44). 

25 DIVORCE. Instrument of, that h to say, 
any instrument by which any person effects 
the &solution of his marriage. 

DOWERInafmment of, See Settlement 
(No. 52). 

DUPLICATE, See Counterpart (No. 22). 

26 EXCHANGE OF PROPERTY -1nstruineut- 
of- 

EXCUE: BOND, see Clnstoma Bond or 
Exoisa Bond (No. 23). 

f 

Ten rupees. 

The same duty ns is leviable 
on s conveyanw under 
articb 20 on tho tmrket 
value bf tho property of 
the greatat value. 



GUAIPBT UOVEENNENT GAZE!CTE. EX., 1-4.82 [PART I V  

~ m t i ~ t i d n  of Instrument Proper SWp-duty 

27 PURTKIGRICHARGE-Inakument of, The aame duty as is Ieviab1e 
that is to my, any instrument imposing a on a conveyance under 
W e r  oharge on morbgagd property. article 20, for the amount 

of the further oharge secured 
by su& inatrument. 

28 GlTl-Instrument of- not being a HettIement The same duty as ia leviable 
(No. 82) or Will or Transfer (No. 56). on a conveyance under 

srticle 20 market value of 
the proporby whioh ia the 
8ubje.ct- mafhr of the gdt: 

Provided that where an' 
inatrument of gdb cantah 

,any proviaion for the revo- 

e' 
cation of the g i f t  the value 
of the property wbich ia 
the subject matter of the 
gdt shall, for the purposes 
of duty, be dekrmined aa 
if no such proviaion were 
Gntained in the Wumenb. 

HIRING ,AGREEMENT or agreement for 
'&cam (See Agreement No. 5). 

INSPECVIIORSEP-DEED. See. 
Composition D d  (NO. 19.) 

The samo duty as a Seourity. 
Bond (No. 61) for the same 
amount. 

30. LEABE, inclndingan under lease or sub- . 
lease and any agreement to let or sub-lek - 

(a) Where by such I e m  the rent ia fixed, and 
no premium is paid or delivered- 

(i) Where the l em purporta to be for a The same duty as a Bond 
term of leas than one year; (No. 14) fdr the whole 

amount payable or deli- 
verable under moh leaae 

(ii) Where the leaso pucporh ik be for a term The same duty ws a Bond 
of not 1- bhan one year but not more (No. 14) for the amount 
than three years; or value of the average 

annual rent reserved. 
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(01 where bhe 1- is granted for a fine or 
premium or for money advanced or to 
be ~d~8~1pad in addition rent reserved. 

Proper Stamp Duty 

The same duty as ig levidle- 
on a conveyance under h t i -  
cle 20 for the amount or 
value of such fine or 
premium or advance as set 
forth in the lease, in addition 
to the duty whioh wonld have 
been payable on auoh Ieaae 
if no fine or premium or 
advance had been paid or 
delivered : 

Provided that, in any 
~ a s e  where an agreement 
to lease ia stampa with ad- 
acdmem &mp required for 
a lease and a l w  in pur- 
suance of such agreement 
is1 subsequently executed, 
theLduty on auch lesse shall 
notiexceed ten rupeea. 

Explanation I.- Rent paid in advacnce shall 
be deemed t o  be premium or money 
advancod within- the meaning of b h i ~  
article unIess it ia spacificab provided 
in the leaae that rent paid in advance will 
be set off towards the last instalment or 
inatalmenta of rent. 

lbplanation TI.-When a lessee undertakes 
to pay any recurring charge auch as Gov: 
ernment revenue, landlord's share of 
cessas, or the owner's share of municipal 
rates of taxes, whioh is by law recovera- 
ble f rom the lessor, the amount so 
agreed to be paid by the lesaee, ahall 
be deemed t o  be part of the rent. 

31. U W E R  OF ALLOTMENT OR 
RENUNCIATION OF SHARES in any 
company or propod company, or in 
respeot of ahy loan to  bc raised 
by any company or proposed company. 

one rupee. 

See also Certificate or other Documenb 
(No. 18.) 
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SCHEDULlEI- (oontd.) 
- 

Dmription of Tmtnunent Proper Stamp Duty 

32. KETTER OP GUARANTEE. Twenty rupeea 

33. LETTER. OF IJCEhTCE, that is to say, Thirty rupees 
any agreement between n debtor and 
his creditom, that the latter shall, f o ~  a 
specified time, suspcnd their claims and 

( 

allow the debtor to carry ofi business 
at his own discretion. 

34. MARRIAGE REGTSTRATION . . . . Ten mpeea 

36. MEMORANDUM OF ASSOCIATION 
OP A COMPANY* 

(a) if accompanied by articles of nsso- One hundered rupeea 
ciation under section 26 of the Comp- 
anies Act, 1966; - 

(b) if' not ao accompanied . . . . . . The same duty aa is leviable 
on articlm of Amxiation 
under Article 12 according 
to the share capital of the 
company. 

Exemption 

Memorandum of any msociation not , 

1 o f  
1966. formed for profit and registered tinder 

o section 25 of the Companies 'Act, 1966. 

36. MORTGAGE-DEED, not being an Ag- 
reement relating to Deposit of TitIe- 
Deeds, Tam or Pledge (No. 6), Both- 
m y  Bond (No. lli), Mortgago of a Crop 
(No. 371, Reapondentia Bond (No. 60) 
or Security Bond (No. 61),- 

(a) when poasesaion of the propem or The same duty as b levia- 
any pnrt of the property comprised ble on a conveyance under 
in such deed is or is not given, or is b i d e  20 for the amount 
agreed to be given, by the morb mured by auoh deed. 
gagor. 

(b) when a collateral or anxiUiary or Five rupees far every sum 
additional or subatitutd awurity, of Ra. 1000 secured or part 
or by way of further assurance for thereof, 
the above mentioned purpose where 
the-principal oryprimary wurity is 
dd?larnpea. 
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s-m-I- (coutd. ) 

Roper Stamp Duty 

Exemptions 1 

(I) Inlnstnunenta executed by pemm 
- taking advank under the Land 

Improvement Loans Act, 1883 or 
the Apiculturists' L o w  Act, 1884, 
or by their sureties M aseourity for 
the repayment of suoh advances. 

(2) Lef$zr of hypothe:ation accompan- 
ying a bill of exchange. 

37. MORTGAGE OF A CRO?, including any 
instrument evidencing an ageembut b 
secure the repayment of a loan made 
upon any mortgage of a crop whether 
the crop is or is not in estence at the 
time of mortgage- 

(a) when the loan is repayable not more 'Jhcnty five paim for every 
than tbree months from the d a b  of sum of Rs, 100 or part the- 
the instrument, reof secured by such mod+ 

gee. 

(b) V7hon the loan is repayable more One rupee for every sum 
than three months but not more of Ra. 100 or part thereof 
than eighteen months from the secured by such mortgage. 
date of the instrument., L 

38. NOTARIAL ACT, that is to my, any Ten r u p .  
instrument, endorsement, nob, atteak- I 

tion, certificate or entry not being a 
Proht (No. 46) made or signed by a 
Notary in the execution of t h e  duties 
of his office, or by any other paraon law- 
fully acting a a Notary. 

See also Protat of Bill or Note (No. 46). 

39. NOTE OR MI3MQRANDUM sent by 
a Broker or Agent ta his principal inti- 
mating the purchw or sale on account 
of such principal-- 

(a) of GO& including cotton pods !Jbenty five paisa for 
or &pas (Unginned Cotton) every unit of tranmtion 

or part thereof. 
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SCHEDULE- I- (cox td. ) 
-- - .  -- 

Doscription of Instrument P:oper St:l~np Duty 
- - 

(b) of bullion or epacie (a) .Ten paise for ovcry 
unit of 10 l d o p m a  
of silver or part thereof, 

(h) Fody !vliee t'or 
t:i.ery unit of 1 
kilogram of gold or 
part thereof 

(c)'Sevent.y five paise 
for every unit of 
260 su\+ercigns or 
part tilereof. 

Buch rate not exceeding- 

(i)  E f t y  paise for m r p  
6,000 k i l o p m a  df ni l  
! Beed~ or part thereof, !e where the unit ie 6,000 

kilograms, or 

(ii) Ont? ruiwe for every 
10,000 kilograms of 
oilseeds or p + t  there- 
of where the unit is 
10,000 kibgrama, or 

(iii) Two rupees for every 
24,000 k i iopm of 
oilads or part thereof 
where the unit is 25,000 
kilogr8ms, 

as may be specified by 
the State Government 
by notification in the 
O f f ~ u l  Cfazelle. 

(a) of yam of any kind, non-mineral (1) In the case of yarn and 
oils or apim of any kind. Eapice~ ,  ~ l x h  rab not 

exccedinlr One runee 
for every Rs. 2,BW 
or part thereof of 
the value of  yarn 

Vof any kind or apica 
F of any kind atl may he 

specified by the State 
Government by noti- 
fioation in the Off ih l  
@fsMI 



Description of Instrument ' Propor Stamp Duty 

(2) In the case of groundnut 
oil or any other non- . 
mineral oi1 woh rate aot 
exceeding- 

(i) twenty five paise for 
every unit of 100 tins of 
such oil or part thereof, 
where the unit of tra- 
asaction is 100 tina, 
each containing a quan- 
tity of oil weighing 
approximate1 y 16.fiO- 
kilo~&ms, or 

(ii) fifty paise for every 
5,000 kilograms of I 
such oil or part thereof, 
where the unit ia 8,000 
Hograms, or 

(iii) one rupee for every 
10,000 Hograms of 
~ u c h  oil or part there of, 
whero the unit is 10,000 
kilograms, or 

(iv) f 1r.o rupees and twenty 
.five paise for every 
26,000 kilograms of 
such oil or part thereof 
where the unit is 26,000 
kilogram, 

as may be specified by the 
St& Government I,y 
notification in the Ojfieial 
Game, 

(8) Of any other goods cxceoding in valrie Fifty paisa. 
twenty rupees. 

(f) of any share, scrip, stock bond, debe- (I) In the oaae of forward 
nture stock or other marketable cr~ntracts relating to the 
security of a like nature exceeding purchase or sale nf secu. 
in valuo twenty rup-es, not being rities, thirtyfive paise 
s Chvsmm8mt seoority. for every Ra, 6,000 or 
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SCHEDULE-I (M.) 

Description of Instrument Proper Stamp Duty 

part thereof of the 
value of the murity 
at the time of ib 
purchw or aale, aa 
the case may be. 

(2) In any other cnse,, twenty 
paise for every Ra. 2,5W 
or part thereof of the value 
of the seclwity at the time 
of its purchase or saIe, :ts 

the case may be. 

(g) of a Govcrnmen~ security* Subject Go a maximum of forty rupees, 
twenty five paise for every 10,000 
rupees or pal% thereof of the value of 
the sccurity at the time of its purchase 
or sale, as tbc caw may be. 

Explunution:-For the purposes of entry (a) of this Article u i t  of transaction 
meaus the quarlti ty  of cotton weighing approximately 4,500 kilograms. 

40. NOTE or EXTRY in records made The ssamc duty as AGREEMEKT 
or a LETTER written BY CltI!iDI- RELA'I'ING TO DEPOSIT OF TIT- 
TOR, relating t o  the deposit of title LE DXEDS (No. G). 
dee& t o  sorvc as evidence of the title 
t o  any property whatsoever (other 
than markctablo security) where 
there is no agreement or memoran- 
dum of agreement relating t o  deposit 
of such title deeds. 

d l ,  NOTE OF PROTEST BY THE Ten rupees, 
di 

IMSTER OF ,A SliiP--.:ee also 
;protest by the Master of a Ship (No. 

k,47). 
H 

42. ORDER FOR THE PAYMENT OF 1899. 
MONEY, not bdng a Bill of Exchange 
within the meaning of t-he Indian 
Stamp Act, 1899- 

(a) whcre payable otherwise than Onc rupco for every Rs. 1,000 or part 
on dcnland but not more than thereof of the  amount of bill or  note. 
one year after date or sight. 

(b) where psyablc at more than The same duty ns a BOXD (No. 14) 
one year afhr date or sight. for the same amount. 
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Description of lostnunent Proper Stampduty 

43, PARTITIOEED-Instruruent of aa The same duty aa a Bond (No. 14) 
defined by section 2[m). for the amount of the market value 

of the separated share or aharea 
of the property. 

N.B.-The largest share remaining, 
'after the propertry is partitioned (or, 
if there are two or more shales of 
equal value and not smaller than any 
of the other shares, than one of R U C ~  

equal shares) shall bo dcerned to be 
that from whirh the other slares are 
separated : 

Provided always that- 

(a) when an instrument of pirtition 
containing an agreement to divi- 
de property in severalty is execu- 
ted and n partition is effected in 
pursuance of such apecment, the 
duty cliargeabb upon the inptru- 
rnent effecting such partition 
shall be reduced by the amount 
of duty paid in respect of the 
first inst.rumcnt, but shall not bo 
less than ten rupeea ; 

(b) where land is held on Revenue 
Settlement for a period not exca- 
.edjng thirty yeam and paying 
the full assessment, the value for 
the purpose of duty shall be cal- 
rulateti at not mom than five 
times the annual revenue ; 

(c) where a find order for effecting 
a partition passed by nny Reve- 
nue authority or any Civil Court 
or an sward by an arbitrator 
directing a partition stamped 
with the stamp required for an 
instrument of partition, 
and an instrument of partition 
in pursuance ' of such order 
or award iu subsequerltly execu- 
ted, the duty OH such instrument 
shall not exueed ten rupem. 



/ 

Dwription of Imtrument - Proper Stamp Duty . 

44. PARTNERBHIE' 

(1) Instrument of- Subject to s maximum of one thon- 
sand rupees, one hundred rupeee for 
every Rs. 10,000 or part thereof of 
the amount of the capital of partner- 
ship. 

(2)(a) Alteration in the constitu- A aum equal to the duty that would 
tion of the partne&ip in conse- have been'leviable under dam (1) as 
price of incrense of the capital t.Lough capital of the partnership had 
oi the partnership, Instrument been, when the pal-tr~ership w p  for- 
of med, equal t o  the capital ao increaseq, 

leas sum already paid under clause (I). 

(b) Alteration in the constitution Onc hundred r u y .  
of the partnership in consequen- 
ce of any reaaon other than that 
referred ta in sub-daum (a), 
Iaatrument of 

(3) Diwlution of- 

(a) where any immovable pro- The same duty as is leviable on oon- 
perty is taken arc his share veyance under Article 20 for the 
on dissolution of partner- market value of suoh property or one 
ship by a partner other than hundred rupeea, whiobever is more. 
a partner who brought 
that property as his ahare 
or contribution to partner- 
ship 

(b) in any other case. One hundred m p s ,  

46 POWER OF ATTORNEY as defined 
by section 2(r), not being a 
proxy- 
(a) when exccutad for the sole pur- Ten rupees. 

pose of procuring the regiatrra- 
tiou of one or more documents 
in relation to a single traasac- 
tion or for admitting execution 
of one or more such documents; 

(b) when required in sltits or prowe- Ten rupees. 
XV of 
1882. 

dings under the Prasidency 
Small Cause Courts Act, 1882 ; 
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hcriptiod of Instrument Proper Stamp duty 

(c) when authorising one person or Ten rupee*. 
more to act iu a single transac- 
tion other than the case mcntio- 
ned in dame (a) ; 

(d) when authorising not more than IMty 1 3 1 ~ 4 .  

five persom t o  act jointly and 
severally in morc t k ~ n  one tram 
aactioa or generally ; 

(e) when authorising more than five Ono hmldred rupecs. 
but not more than  ten persons 
to nct joPllbly and severally in 
moro t l l , i ~ i  une transaction or 
generally ; 

(f) when giifen for consideratim The =me duty as is leviable on a 
and authorising the attorney to  conveyance nuder Article 20 for the 
aell any immuvable property ; amount of the consi(leration or, 

as thc case may be, the market vslue 
of the inimoval_rle property whichever 
is greater. 

(g) in any other case. Ten rupees fdeach pcrso~l a:lthorised. 

N.II.-The term "registration" in- 
XVI elltdes every operation incidental to of 

registration .under the Rcgktr j a t' lon 190s. 
Act, 1908. 

Expkm~'m.-For the purposes af 
this article more persons than one 
when belonging to the same firm 
shall'be deemed to  be one person. 

A 

46 PROTEST OF BILL, OR NOTE, Ten rupees. 
that is t o  say, any declaration in wri- 
ting made by a, Kotarg or oihor per- 
son lawfully acting as such, attesting 
the dishonour of Bill of Exchange or 
promhory note. 

47 PROTEST BY THE MASTER UP Ten rupees. 
A B U P ,  that is to my, any declara- 
tion of the particulars of her voyage 
drawn up by him ~ i t h  II vim to the 
adjustment of loatros or the calcu- 
lation of averages, and every deolara- , 
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SCHEDULE-I (Coatd.) 

- -  
Description of Instrument Proper Stamp duty . 

-. - 

tion in writing made by- him 
against the charterers or the consig- !- 

nees for not loading or unloading the 
 hip when such declaration- i s  nttes- 
b d  or certified by a rotary or other 
person lawf~ilIy acting as such. 

See also Note of Protest by the 
Maskel nf a ship (No. 41). 

48 RECOhrVEYAh'CE OF JIORTGA- Subject to  a maximum of forty rupoes, 
GED PROPERTY- four n~pres for every Rs. 100 or part 

thereof of the consideration for which 
the properby mas mortgaged. 

49 'RELEASE, that  is t o  my, any Subject to a maximum of forty 
instnlmcnt (not being such n rcIcase rupees, four nlpees for every Rs. 100 
as is provided for by section 241 or part tllercof of the amount or 
wberehy a person renoilnces n c l~ i rn  value of the claim. 
npon another person or against any 
specified proprty. 

60 RESPONDRNTTA ROhm that is to The snme duty as a Bond (No. 14) 
my, any instrument securing s loan for the amount of the loan secured. 
on the cargo laden or to be laden 

' 

on board a ship and making repay- 
ment contingent on the a,rrival of the 
cargo at the pork of destination. - 

RETTOCATIClN OF ANY TRUST 
OR SETTLEXlEXT 

See Settlement (NO. 52); Tntst (No. 
68). 

51 sJ?,C!TJRITY BOhTD OR. NORTGA- Sltbjcct to  a maxim~lm of forty 
BE-DEED execnted by w i v  of secii- rnpccs, four rnpees for every Rs. 100 
rity for the due esecntian of an office, or part thereof of the amount secu- 
or t o  acco~wt for moncv or other red. 
propertp received by virtue thereof 
or executed.bp a snrety to secure the 
due performnnce of a contract- 

Exemptions 

Bond or other instn~ment?, mhen 
exeouted- 

(a) by any porson 'for the purpose 
of guaranteeing that the low1 



32 GlJJBItaT UOVERNXENT GAZETTE, EX., 1-8-82 [PART rV 

SCHEDULE-I (Contd.) 

' Description of Instrument Proper Stamp du@ 

inuome derived horn privata 
crubscriptione to a charitabIe 
dispensary or hospital or anv 
other objeot of public utility 
shall not be less than s specified . 
sum per manlm ; 

(b) under the rula, made by the 
State Government under section , 
78 of the Bombay Irrigation 
Act, 1879 ; 

(c) exmuted by persons taking 
' 

advances under the Land Tmpro- 
vement Laans Act, 1883, or the 
Agriculturists' b a n s  Act, 1884 
or by their uureties ns ' secwitp 
for the repayment of such 
advances ; 

Born. 
VII of 
1870. 

(d) execukd by officera of the 
. Government or their sureties to 
secure the due execution of an 
office or the due accounting for 
inoney or othe: property remi- 
ved bv virtue khemof. 

62 SETTLEMENT- 

A-Instrument of (including a deed 
of dower)-- 

(i) where the settlement is made The same duty as a Bond (No. 14) 
for a religious- or oharitrab1e for a sum equal to the- amount or, 
purpose. as the case may be, the market vaIue 

of the property settled. 

(ii) in any other casea The wme duty as is leviable on a canve- 
yance under Article 20 for the amount 
or, as. the cnso may be, the market 
value of the property settled : 

Provided th l t  where an agrzement 
t o  settle is stamped with the stamp 
required far An instrument of ~ ~ t t l e *  
ment and an instrument of attlement 
in patswoo (r0 aaoh.&wmeut L 



SCHEDULE-I (Contd.) 

Description of Instrument Proper Sbmp-duty 

subsccjuently csccutcd, the duty on 
such j o s t . r u ~ n e ~ ~ t  shall not r u c e d  
t,cn rupees : 

Provicicd further t.lixt ;)here an 
inslrnmcnt of s e b t l c r n c ~ ~ t  co~itaina- 
any provision for tllr! ~esn rn t inn  of 
thr: sctt!clrlent,, t,hc ;~ i : .or~l~t  or, as 
thv r:tsc I I I ; ~ ~  hc, t1ic I ! ~ : : I * I ~ P T ~ ~  t a111e 
of t,he l>ropn.t,y settled . - l j ; t l l ,  for the 
~ I I ~ ~ I U " F  of d i ~ t y ,  ljc d r ~  P I  n~i~:c;t  :is if 
110 511c.h lwn~ision v ere coc t a i~ierl in 
t,he i osbr~~rnent. 

Exemption 

Deed of dower execnted on the occn- 
siou of a marriage between hlallanl- 
mndan~.  

B- Rsvocntion of- 

(i) in respcet of scttlement~ descri- l ' l i r -  bnluc c111tj. ;IS a I<ond {KO. 14) 
1)ccI in A(i) above. for R 61i11i ~ ( ~ l l i i I  to ~ h t :  xmoant or, as 

t.l:c: ( ii.5; niay LC,  t 1:c 11,:1rl;ct \.aIne 
of il:c l l lc~.crt j .  cc;~.r P I  1.t:~: but  not 
oxreedirty ti\-ent.y rnpprs. 

(ii) in respect of set,tlen~ent ciescri- The samP dnt,y- ns is leviable on a con- 
bcd in A(ii) above. veyance unrler rlrtlclt: LC, fur the 

~ I I I O I I I ! ~  or., tia f l ~ c  case m a r  be, the 
nlnrlcct ~ a l l l c  of the plaperty concer- 
ned but not cscccdjrlg t.wenty rupees. 

63 SHARK JYAlllldXTS t o  bcnrcr 3'hc same ciuty ns a Bond (KO. 14) 
issuci! uudcr tllc C o u ~ ~ n n i e s  Act,, for thc same amount, 
1056. 

Exemption 

J of Share-warrant when issued by a 
1065. company in pursuance of the pro- 

vjsiol~s of section 114 of the Compa- 
nies ,let., 1956, to hare effect only 
up011 payment as  c o n ~ ~ o s i t i o n  for 
that duty ,  t o  t,hc Collector of Stnnlp 
Revenue, of- 

IV-Extra-21-5 
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Dcscriytioli of Iilstru~i~ent Proper Stamp Duty 

(a) One and a half per cerltnm of the 
whole sabscribcd capital of the 
colnpany, or 

(b) if any COlllpiiny mllich hiis paid 
the said duty or ooinposition ill 
flill, subsequcntly issues an 
addition to itr% subscribed c:~pi- 
fnl-one artd a half per ceiltuin 
,of thc  atlditional capital so 
issucrl. 

SCRIP, SEE C~crtificat.e (No. 18) 

S4 SHIPPIKG ORDER for or rel;iting Fifty pa is^. 
%a the ~on\~eyi~.nec of goods on Lu:ird 
an any vessel. 

BURREXIIER OF LEASE- Subjcct to a maxirnum of foity 
rupees, The rlnty with which such 
lease cll~rgeable. 

Exe~nytion 

81lrrrcrliler of lease, wl~en such lttnst: 
i4 cc.st!mptctI fro111 duty. 

BS TRANSFER (i~,hethcr mith  or mitll- 
out consideration)- 

{a) of debentures, heiug ~narkctn t-rle Tmcnty five paisc for every Rs. 100 
securities whether t,hc dcben- or part thereof of the face anlount 
ture is liable to duty or not of the dcbenturc. 15% 
except ciebe~ltlires providccl for 
by section 8 of the Intlian 
Stamp Set., 18,9 ; 

Expln,~crtioa.--For tllc pmposes of 
this ~h1198, the  tcrm 'debent,l~rc' 
incincies det~entiire stock. 
gb 

(h) of ally interestr seci~rcrl 11. bo~lrl, '!he same du ty  ns a. Bund (90, 14) 
ruottgagc-deed or l~nl icy of for s11c11 aiuonnt or ~nlur!  of the intc- 
ins11vnnr:c. rest as set, forth it1 the t,ransfer subject  

t,o a 111:1sinlnnl of fift.y nlpees. 
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SCHEDULE-I (contd.) 

Description of Instnrnient Proper Stamp Dutmp 

(d) of any trust property without Thc snma duty as n Bead (KO. 14) 
consideration from one trasteo on the market value of tho 
to another trustce or from a property held on trust sl~bject t o  
trustee t o  a beneficiary. a inaximam of fifty r,lpees. 

Exemptions 

Transfer by endorsement- 

(a) of a bill of exchange, ckcqlle 
or promissory note ; 

(b) of n bill pf Incling, dclivery 
ortlcr, marrn!~t, for gor~ ls  or 
other mercar~i ile docuine~it of 
title of goods ; 

(c) of n policy nf insurance ; 

(d) of sccuritiei; of tila (fe~dra! 
Government,. 

-67 TRANSFER OF i,EA$E by way of Thc same duty as is levialjle on a 
asqignmelit and 110; by wily of uutler conveyance undcr Article 20 for 
lease. tho aruount of consideration for the  

trtlnsfcr. 

Exemption 

Transfer of any It?'isc e x c l ~ ~ p t  fro111 
duty. 

58 TRUST- 

A. Declaratior~ <~1 -$, ur concerti- Tile same tluty nu n Honrl ( 3 0  . Id )  
ing any pr0pc~t.y \vLe:i lnarle by for a s1111i eq~lal t o  t,hc a m  ount or 
any mritillg -; ~t I~c i i~g  :I \Pill, ninrlret valilc of tlie l~ruperty which 

is t,he subject-lnnt,ter of the t ,~us t -  but 
no t  esccetling one hu~~rlretl rripccs. 

r 1  73. kvoc;~biof i  ,*f -,>f. nln ,yrnq?yri- $ \ I ?  WT-IIP dil:,!; :I? a k11(1 (59,  14) 
ins, ally 1)ropnrGy \1.&11 111:1& for R 5:111i I : ~ I ~ R \  t . 7  t h e  ;~liInnnt or 
any iustr~lrilent other than a, marl;pt value. of tlle y r q ~ ~ ~ t g  \irhioll i s  
IViIl, tlie si~l~ject-n~att~cr of the t8ru;..t., but  

not essceding fifty rupees. 



SCHEDULE-I { C ~ i ~ i d  .) 

Description of instrument Proper Stamp-duty 

(Sea also Set.lemcnt (So .  8.2) 

59 JT--Ilil:hST 5'011 GOODS, that  i s  Oue rupee. 
t,o say, any i l l s t r ~ u ~ i e ~ ~ t  eviclcncing 
t,lic. titlr, ol any person therein 
~ ~ n n l e d ,  or his assigris, nr the h o l d ~ r  
thereof. , o t,hc propert,!- in  any  guoils 
lying ill or upon ally duck, ~vnrehouse 
or \\ 11ii~1, s11(:1i i I ~ S ~ ~ . I I H I C I ~ ~  being 
si,yiicd or rcrt,ifirtl by u r  011 bellalf 
olthc pprijori in wllose custody sucli 
goods may he. 

Tranriiory 20. V n l c ~ s  \lie State G o ~ c r n n ~ c l i t  , l ~ y  ~~ol~ifirnlioi l  in the Ofi~iol Gazetie, 
proyision* otheri~jsc clireots, t hc  iii~trulncr!f s cic~c~,ibed Art.ieles 20, 26, 28, 43, 44, 

45 nni l  62 of Schcdulc I to tl!c priiicil>al Act ns nmcndcd by this Act €hall, 
~io t~v i ths (anc I i r~  sucli alnrndincnt,, colltinne to be chargeable with duty of 
the nii~olult il~dicntccl iri c,orresl)oi~di~ig A~ticles 27, 32, $6, 52, 63, 54 and 61 
of Schedule I to  tllc l)rii~ciljnl Act as if tllr, principal Ac t  hat1 not been amen- 
(led l y  t,l~is ,,\ct. 

PRINTED AT THE GOVERNMENT CEN1-RAI. PRESS, GANDHMAGM. 
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separde p a w  is given to thi. Part in order &at d m y  b. Med' 
. a a Separate Compihtfoa 

-- -- -- + 

i , . 
I A& of the Gnjarat T!.egblatore and Ordinqnws promulgated aud t 

Begnlat~ons made by tbe Governor. 
9 - , ' , *: , : , 

The following Act of the Gujarat ~e~ i s la tufe  Bsving h i  assynted, to ,by- the 
r- 

. - 
' . :. 

Goiernor on the 21st2February, 1987 is hereby published for general informati~u. ,' ; 
> I  

4 i.-p.. VASAVADA, . 
j 

Secretary to the Government of Gr~jarait L .->, 
. . ' .>, 

Legal Department. 

C . . G,UJARAT ACI' NO. 5 OF 1987. - , . 
. - ' . 

I 

; . '(First published, sftqr havipg received the assent d the Governor in the . , _ - - .  ..< , . 

' "Gujmt Government Gazette" on' the 23rd February. 1987). , 

= ,+ - 
,%> , - 
&, , 

\ ,'. , 7 

An Act ,further to, amend the   om bay Stamp Act, 1958. - . >-. - -,G . 
- 1 ; \;> + ?. 

It .is hereby enackd in the Thirty-eighth Year bf the Republic of India as - :&. 
b iolIows : . ' . > { :.:f&;;' 

1- . 
1. Act may be called the B d s y  ' ~ t k p  i~ujsrat Ameidmdnt) &a ti*. . ;:% 

- 1987. - 1 - 'L 
3 " -  

am 2. -. In the ~ o m b a ~  Stamp Act, 1958. ' in Section 7, aner sub-sqtlon 12). 
LX of rer;s, fouowing new pub-section shay be ihjertkd, namely : - 

. gg13) The, provisions of this Act and the d m  made th&reunder in ao 
f as they relate to the recovery of duties. chargeable on instrumqrs mdm ' ,a .Sic 

, c P :  
?$&op .3 shall, so far as m y  be, apply to the movery ol dutfea chaq~eab10 ' - 3 :& 
M i'&unthpart, dupl&z+te or coiy of-an i~Istnrm&t &der sub-s&tim fly( . _P > . - -  I i . .  9 .  

. &i 
' < 2; 

L' '.a , . 
lv-~tik-&l- , 

- 2-, ; ,;y . + 

\ ,  



E x h  No. 12 REG- NO. G/GNR/Z 

EXTRAORDINARY 
PUBLISHED BY AUTHORITY 

. -. .--. . ..- . . . -7. .-.A .- . ..- --.-L--w--u- 
, - - - -. - -. . . . - . -. - -. - - . - 

Vol. XXIX] TBURSDA Y, AUGUST 4, ~~~&/SRAVANA>, 1910 

P A R T  - m - -  
A& of the Gajmt Lelahrre and Ordi~ances promnlgrrted and 

W e g n l e f h  made by the Governor. 

'I he following Act of tho Gujarat Legislature having been assented to by the 
W v e m r  on the 4th A-st, 198B is hereby published for gentrid hformation, 

J. N. BHATT, 
Secretary to the Government oE G~rjaraf, 

LegaI ~epahrnent. 

GUJARAT ACI' NO. 10 OF 1988 

( F h t  published, after having receivd the assent of the Governor in the 
Grq- Government Gazefie " on the 4th August, 1988 ) 

An Act further to amend the Bombay8bmp Act,,19H. . 

It is hereby 'enacted in the Thirty-ninth Yeai. of the Repnblio of h& 
as followp1:- 

I (1) Tbie Aot may bf, called the Bombay Stamp (Qujarat Amend- title + 

went) Act, 1988. wd 
. 

amt. 
( I )  It ahdl come into force on such date as the State Government may, by 

notification in the 0&iai Gazette, appoint. 
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8. In the Bombay Stamp Act, 1968, after motion 3, t h  fobwing aec- 
tion aha l l  be h r t R d ,  namely:- . . 

"3A. ( I )  Every iwtrument chargeable with duty and described iu -the 
foLIowing articles of Schedule I when executed in an urban area sball, 
in addition tm auch duty, be chargeable with a duty at the rate of 
tw~nty-five per cent. of auch duty, namely:-- 

(1) No.' 17 (CcQficate of aale), 

(2) No. a0 (Co~lvegmm), 

(3) No. 26 ( E x ~ b g e  of Property), 

(4) No. 27 ( ~ u r ~ h e r '  charge), 

(5) We. 28 (Gift), 

(6) nor 80 (h), 

(7) No. 36 (Mortgqge-deed), 

. (8) No. 46 (fl (Power of Attornay when given for tunaideration 
and authoriaing the attorney to MU any immovable 
~ ~ p e r t ~ l *  

(9) No. 62 (%ttlement), 

(10) No. 57 {Trader of b, by way of asipment and not 
by way of under lease). 

, (2) Except as oth& provided in mb-mdon ( I ) ,  the pmvkiom of 
tb Aot and the rules made thereunder ahall, m &r m may be, apply in 
relation to the additional duty chargeable under aub-aeotion (1 )  aa they 
apply in relation to the duty chgeabb under wtion 3. 

Ew&&b.-For the purpose of thia mction, "urban m" mewm- 

(a) a City within the.!. meaning of tb Bombay P r P P r P ~ 1  Ypicipd 
Oorporationa Aot, 1949 ; 

(C) a municipal borough or a notified area within the d g  of the 
Qnja~at Municipalitim Act, 1963.". 
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P A R T  IV . . 
t. A & * m s ~ U j . n t ~ t m r m d ~ n a . ~ ~ d  

1 -om nWe by the Governor 
P 

The followhg Act of the '~ujarat Legislature having been assented to by the - 
Uovernor on the 3lst July, 1990 is hereby published for general infomiation. 

R. M. MBHTA, 
Secretary to the Government of ~ e j k t ,  

Legal Department. 

GUJARAT ACT NO. 13 OF 1990. , '  

-(First published, after having received the assent of the Governor 3n the 
"Gujarat Governn~errt Gazette" 0% the 31st July. 1990). 

AN ACT. 

further to amend the Bombq Stamp Act, 1958. 

It is hereby enacted in the Forty-fimt Year of the Republic of India a.. 
follows :- . . - 

1. ( I )  This Act may be called the Bombay Stamp (Gujarat Amendment] bhprt . title 
- and 

-if': 

. . &mK..: ..... . . 
(2) It shall come &to force on such date as ,the State Goverhment may, by 

notihtion in the Official Gazette, appoint. 
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8. In the Bombay Stamp h t ,  1958, after section 3A, the folbwiag section 
shall be jriserted, namo1y:- Lx 

of 
lW. 

"3B. (1) Ever)? instrument of- 
w 

(a) conyeyance.of vacant land. 
(b) exchnge of vacant land. 

' ( G )  gift of vacanb land. . 

(a) lease of vacant land, 
(e) power of attorney when given for 'consideration and authorking the 

attorney to sol1 vacant, land; and 
(f) trader  of Imse of vacant land by way of assig~ment and not by 

wag of underlease, # 

chargablo with duty under section 3 a id  mentioned in articles 20, 26, 
. , 28, 3Q, clause (f) of article 46 aud_nrticle 57 respatively - in 

Schedule I  hall, when such vacant land is situate in an urban arm, be 
chargeable in addition to the duties chargeable under sections 3 and 3A 
with a duty at the rate of twenty-five percent of the duty c11lrrrge:enblo under 
section 3 : 

Provided that nothing in this section ahall apply to a vacant land of an area 
not oxceding one hundred square metera which iis intended to be used for a 
residential purpose, 

C 
( 1  Except as otherwise provided in aub-section ( I ) ,  the provisions of t lh 

. Aof and tho r u l ~  made thereunder shall, so far as may be, apply in relation to 
&'additional duty chargeable un4er sub-section .(I) as thiy apply in relation to 
thddnty ~hargeablc under section 3 .; 

Q 

BxpErC~wtkol~.--For tho purpose of this section- 

( f i  "urban area1' means any area which is for th<>imo being comprised in- 

(a)  (;) a development area; or 

(ii) an urban development. ares ; 

, W h t a  
within tho meaning of the Gujarvbt Town Plnnning and Urban Detelbp- 

$"urn " . ment Act, 1976; or 

anj. 34 . . ( b) a muuicipal borough or a notified area within the meankg of 
of IN. the flujarat Municipalities Act, 1963; or 
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$";EL (c) a nagar witbin the meaning of the Qujarat Panohayah Aot, 1961.". 

P & ~ c  (8) "vacant land" means land in m.urban ,area, agricdtural or no& 
agrbulturd, exoludmg land on whioh any buiidmg has been conshctedin -?- OflWe. , . 
dance with any law regulating auch constructioq and the land appurtenant to 
moh building h the minimum extent required under such law or wder the provi- 
aiona of the Gujarat Town Planning and Urban Development Act, 1976 but 

- inoludmg the land on which a building ia cumtruoted upto the lintel level.", 



. , 
. 8 - ,  - , . ' . . - . - -  B . M . m m A .  . 1.. - ' 

- ,  , \ . ~ , ' ~ - , t 6  tbeh~rnesnmek0f'&j&at. - - . 
< - 

,-$garDepartmea - - . I .  - 
+ '  

I. - 

. .. : , G U ~ A R A T A ~ ' ~ O . ~ ~ O F ~ ~ ~ L  - -  ' , - -  . . 

a- h v i q  -&vai the a s s i t  the. . + ,  
*ttcw> q a. h r c h .  -199 I , . 

. . .  
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~ p q @ w g b g h e n t o ~ P a r t L o r d c ~ t h a t k  
nray be sled as a aepamte compilatiaa 

m 
P A R T  IV 

-A& d tbe'GuWt hgbhtara and p r o m  rd 
R@mhw d br - GoYmm* 

The following Act of the Gujarat Legislature haviflg been assent@ to by tho Govanor on 
me 1st k i l ,  1992 is hem by published for g k d  inforfnation. 

R; & OORI, 
Secretary to the G9ve-t d Gujaraf 

Legal m - e n t  

I - QUJARAT Am no. 8 Off 9998. 
(Fht published, a£& having d v e Q  the assent of tho Governor in the "Gujmat Govern 

+. ~ o r e n q  onT t@ in April,, 1992). 

AN ACT 
* .  

futther lopmi the Bombay amp A& 1958. 

I~~~~~~ in the ~ortg-third Year of the ~epublio*of India aaf0110m :- 

-1, (1) ~ h i s  A& m y  be aalledthe Bombay @amp (Qujamt Amendment) dot, 1992. 8hort ti& 
md 
QQmmmm,. 

. ($1 ~i into form pp w h  dsp the Btak Gowmq!mt may, b~ now-' 
in thg W W  w, app~bt* ' 

Ba of 2; the Bombay &amp Bat, 1868 (here- lefsrrad t0 as "the pa@ Ads), & 
bm in e n  ~ 3 , -  - m of Bmr. + = af1968. 

(1) in  hotio ion ( I ) ,  for the'words and f i i  bsginnins -&b ah hhddB 
I &all'' and ending with the WO& d f i w  "ohsrgeablQ,uder &ion 3", the 

* 

foH&ng be mw~tad, .mdy:- 
&head@ I m,- 

tq m&vmant land is sitnab in an arban m, be abrgeable in . 

t,, , ohmgable under mtbm 3 and S& with a duty at the rats of faty. 
~ t .  of duty ohmgable under d o n  3; and . 

8-1 , 



I (&I w h o  rmoh vwmt land ia situate in an area i$h& thaa nrbm, b a  and b + nan+onltycd l ~ d ,  be ohargeable .iq ,addith to ,the d* ohqpb1e > d n d ~  
d o n  3, with a dutg. at rate of %&ty-five , ,  pemnt. of the duw ohajgeable , 
under d o n  3:"; 

. in fbe hpbdtm,  in 'blatlse' (a), for the wordrr '?hid in an drbail -6 
aral non-agdanlltural", the words 'land, in an tubah, m, ~~ or non: 

&pItnrat and in aa rn bthm &an urbm ,-, n o n ~ n l t n r c r l ~  Ilhall be enbarti- 
etlfed. . . 

I 
-t 8, In the prindp.1 A&, in Vdde I,- of grbedple 
I b h  . 
M 810& (I) in artiole - 6, in -try @), for the words "Ten rum ', the words "WnQ 

mipa'' shali be auwtnhd ; 

(a) -in ifem (i), fox the figuces e'M'*, the f i i  "100" *hall be snbsti-, 

(b) b item (ii), for the f ' i  "li",. the l i i  "200" ahdl be mbsbihted; - 
(a) ,in i h  (iii), for the figut& "!BOW, the fQum "600" d d  be mMtntx& 

! b (d) in item(iv);for t h e f ' i  "500", the fig- "1000" ahall be wbatitutdt 
i i (0) i ~ .  itern (v), f o r t ~ m + ~ ~ ~ ~ * ,  the f* "IE W" I& 'bi mbstitnted; - 

I 
i 
i (g) is item (vii), for thefi@a "2500", the f- "6000" ahall be ~~bstitated: 
I .  

i (h) in item (Piii), for thefigma "MHH)", the figutm "10000". ahall besub8Eitntedg 

. . . > 

(a) in olauw (a), for the wmda 'qTwo -hundred rupdi',' the w k b  "Rv; hmdd . 
, . ,  rupees'' shall b,e wrbdEuW, ' ' " - 

* 

I - -- 

(b) hclauee (b),fox the womb -$:Ope thouand mptqq", jhe.~o* ,. . "!Cwo thoueand 
rupees" &all be ir@st3eUted; . I 

I 

I (0) in olause (o), for the worda "Thtee t h o w d  rupees", the worder . "Five 
thowand m p "  a h d  be subatihtd; I - 

1 - + . . . . (a) in ola- (d), f?r the WO&, "ah tho-d rupees", the wordit '%in* 
* thonsand rupm" &a% be substitutd; 

'el 'in &use (e), for the w o  "Ten thopnd kpwst', the words '!JWbn thonasnd 
mpa'k-shrrll be mldituN . - % .  

L 

' (i) in o l a w  (f), for the no& '!Rifteen tho-d rupeeas', the . amda c " & m ~  
. two thonsand rupees!' shaZl be mbatita*; - . , .. 
- - . W in ohm (g), for the words "Twenty t h o k d  m p d ,  the WQ& "w' ' 

thonaand rupw.5'' ahall be pbstituu, 

(4) in artiole 18, for the Gorda "One rupee", the womb "Five rupees" shall be pub- - 

! &tuted; 
(4 in artids 10, in claw, &I, for the words ? C ~ O ? L P  ropeas3, *the WDA 'i~ix m ~ * *  

shll be stibhituted; 
' (6) in artiale 31, for th b "One *pee", the he& "five qpea*' &all be &by 
*ted: . , 

(7) in mtide 66, in (a$ for the yords "Twen* five ppaie3,- ihe a d  
I - ~ P $ B "  BhaU b;e iubatitnted. - .  ** - . 

m d . 6  P h S ,  ~ b l x m d  r : 
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A* oi tbe Gujamt h g b t a m  and 0- p m m w t d  
a d  Regaladons made by the Govemm.  

ICUM H. ii. JITAVERI, 

Scc~ctary to  ill^ Goverliment of Gujarat, 
Legislnti~e a11d Pnrlin n1r:nt~ry AfF~irs Department. 

QUJARAT ACT NO. 13 OF 1994, 

(First published, after hnviug received t,he a s se~ t .  of t,he Governor in t,he "Gujapat 
Gov~tan2en.t Qmefle" on t.La 22nri July, 1994). 

:I$ ACT 

furtlter to anlend the Bombay Slump Act, 1958. 

1% ig hereby e~~nctcri in the Forty-fifth year of the Republic of India as foItows:- 

1. ( I )  This Act may be mllcd the Bombay Stomp (Gujar~t  Amendment) Aot 
1994. &3bo* title 

8nd mmm- 
- (2) This section &all be deemed t o  h a w  come into force on the 3Xst Er&, 1994 e f l W m t .  

md the remaiuing provisions of this A& shall bc decrntd to have come into form og 
the 4th April, 1904. 

2. hl tho Bombay Stamp Aot, 1958 (hereinafter rcfcrred to as "the prinojpal 
 om. Aot"), in %&ion 2, dmendms- 

of 19ES. ntof wotio 
(1) aftex clause (rld), the followhg new ohuse ahall be inserted, namely:-. 9 of Born 

IdX of 
19Sg. 
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."(e) L ' ~ l e ; l r ~ ~ ~ e  hit" UIC':L~IS x l i s t  nf ~ ~ r , b ~ ~ n ~ t i o n s  relating aantraota 
t o  be sith~nittcd t o  the o l e a r i n g  110113(> of ;III nsuooiatiorl in acoor&nce with tho rules 
or bye-laws of the nssooiatio~i : 

I)rovirled that  no iustru~lle~ft sh;+ll, for tho purposcs of this Act, bc deemed to 
be a oluarnilce lish uulesv it conl>in; :li: followblg ileolarabiou signed by the person 
dealing ui suoh trdnsiictiou or on hi.; bellolf 1j.y a properly constituted attorney, 
namelpt-4 

"11 We L4;rcby solemnly clealura ;;I i t  .lie abo\?o list oontains a oompleto and true 
statclnent of luylollr trat~saotions iucl~i:li~ig crossed ollt trnasaotions nnd traamotione 
roquired to sub~niitcd t o  LLI: ~1 :d::';~ip" ~ O ~ W O  in ~ C C O T ~ R I ~ O C '  with the ruleslbye-Isma 
of $ 1 1 ~  a ~ o o :  : bio!~, IIlVu furllier t l ~ a l  I < : b l l ~ t  no t r i z~ l~xo t io~ i  for whioh an exemption fiIP 
is olairned undcr Artiolo 5 or rlrti~lc 33 ill Sclledule T to the Bombay Stamp A&, Of 
1958, as the cntro may be, is omitted." 

Explatlation,-Por the purposm of this clause, tr~usaotion shall includs both sale 
and purohme." ; 

(2) for olauso (g), the follomirlg claus? 311~11 La substituted, namely :- 

i c  "(gj oonvoyauce" includes,-- 

(d) A convcyanco on sale, 

(id) every iustrumcnt, 

(iii) every decree or ha1 order of nay Civil Court ; or 

(iu) overy order made by tht! IIigh Court under fiection 394 of tho Companies I d 1- 
Aot, 1956 in rcspeot of amslgamstion of companies, 

by mhoh  property, whether movoblo or imnovablo, or m y  estoto or interest 
in any property is transferrod to ,  or w s t c d  in, any othor parson, inter uims, and 
whioh is not othermiso apeoificaUy provided for by Sohcdule I. 

E q t a n d i o ~ i .  -For the purposes of this clause, an instrument whereby a co-owncr 
of any property transfers hiis interest Cn another co-owner of the property and whioh 
is not an imfri~mcnt of s b l l  be deemed to  be an iilstrument by mhioh 
property is transferred a a  viwos ;" ; 

(3) after clause ( j ) ,  the f o l l o m i i l g  new clause shall be inserted, namely :- 

"( ja)  "immovab!c property" illcIudas land, bensfits to arise out, of land, snd 
t h p  attaohed f,o the earth, or parrnsnontly fmtened tn anything attaahed to  the 
f2bdh;'' ; 

(i) after the words "a11y mov&blo", t-he words "or immovable" shall he inserted; 

(ii) for tlle words "auoh gift", "auoh oral gift" shall bc substituted; 

(5 )  jn clause ( ? I ) , -  

(d) for the word "immovable", tho words "movable or itnmovnblo or Loth" 
shall bo substituted I 

(ii) after flub-olauso ( iv) ,  the following new sub-olause shall be insertd, nameIy :- 

#'(w) a dmree or final order of eny Civil Cow% in respect df n lease I 
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Provided that where subsequently an insbrument of lease is exeo~itltod in pur. 
uuance of suoh decree or ordor, the &amp duty, if any, already paid and movered 
on ~lioh deer90 or order ahall be adiusted towards the total duty levisblo ozl sruob 
instrurner~t;"; 

(8) after ola~~se (p), the following new c l a m  shall he inwrted, narnoiy :- 

"(pa) "movhble property" includes stailding timber, growing orops and grm,  fruits 
upon and juioe in trees aud proporty of every other clescription, exoept immovable 
property, by mhioh any right or liability ia or ia purported t o  be creatcd, tramfe- 
ncd, limited, extended, extinguished or recorded ;". 
3. In tile prinoipal Act, in seotion 3A, after tho word "exeouteti", the words " i i ~  Amendme- 

rcspeot of the property situstcd" shall be inserted. nt of aeoti- 
on 3A of 
Born. LX 
of 1968. 

4. Iu the princip~l A d ,  in seotioll 17, for thc rvort1.s "at tho time of ~ X ~ O U ~ ~ O U " ~  Amendme 
the following shall be substituted, namely:-- nt of aeuti- 

on 17of 
"at the time of excoution or immedinhly thoreafter on tho next murking day km. 

following the day of cxeoution : of 1958. 

Provided that the clearance list desoribed iu Articles 18B, 18B, 18C, 18D or 
18-E of Schedde I m%y be stamped by an ofioer authorised by tho State Govern- 
ment by rulas m d o  under this Act, if suoh olwranoo list is submitted. for shnping 
by the olearing house of an Awooistion in accordanue with its rdas nlld bydam 
with the rcquiaik amount of stamp duty, within two moiiths from the d ~ t ~  of it3 
exemtio~~ .". 

5. In  t h e  principal Act, in sect io~l  30,- 

(4 in dnuso (e), the word "and" shall be deleted ; 
(ifl in clauw (f), tho word "and" shdl be inserted at tho end I 

(iq after clausc (f), the foltowitlg olaaee shall be [inserted, namely :- 

bendmenti 
of motion 
30 of Born. 
LX of 19M. 

li(g) i r k  any other erne, by the person excouting the instrument.". 

L l  6. tLc prhoipnl Act, in scotioil 31, in sub-scotion ( I ) ,  for tho ~vnrjls no t  exoee- 
ding twenty five rupees and not loss than  five rul~ocs", tho word3 "nol; exceeding oue Ameudlnent 

hundred rupees and not lcsv than twenty-five rupccs" shall be sub3tituted. of Bention 
31 of Born 
IX of 1968. 

7. In the principal Ant, in section 328,- Amendme- 
nt of aeot- 

( I )  for sub-wction (I), the followiug sub-seutiou shall be snbstihuted, namely:-- ion 32A 
i t  (1) Every instmrno~lb of conveys~~co, oxohango, gift, certificate of sde, partition, par- 

of Born.= 

tnership, settlement, pomcr of attorney to sell immovable pnlperty when given for of 1958 

mnsideration or t r a ~ f e r  of lcasa by way of assignment, p ~ s e n t e d  for registration under 

j xw the provisions of the Registration Act, 1908 shall be twcompanied by a true copy thoreof; 
' I908. mi if an officer registeriug suoh instrument under tho aforesaid Act or any person refa- 

rred to in section 33 befora whom 8uch instrumeilt is produiccd or oomes in the por- 
fomauoe of his function.., has r c m n  to bolieve that the oonsidorntion sut forth therein 
does not approximate to the market value of the property which is tho subject mattor 
of suoh instrument, or, as tho oase may be, the market valuo of the property which i61 

I the aubject matter of such instrument, hw 110t been truely setforth therein, he may 
I either bcfore or after regiateriug the instrument elm, as the om0 may be, pcrforn3ng b 

functious in respect of such instmument,refcr the instnimcrlb or true copy thereof to the 
Callector of suoh district in which either khe who10 or any part of tho property is 
situstod for detormiuing the true market vduo of such property and the proper 
duty payable on the instrumolit under this motion!'; - 
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(2) h aub-aection (a), for the words and  figure^ “section 31 or" tho ~vorila and f i w  
:g"aeotion I. - 31 or instrument or true copy of instrument ~mder" dull bo substituted; 

(3) in sub-seutiou (33, after words "of two hundred nnd fifty rupees", thc words 
"or the amount of the proper duty or of tho dcfioicnt portion t,hereof whichever ii 
lesa" shaU be haerteri; 

(4) in sub-section (4,) for the words "two years", tho words "six ycars" ahall bo 
aubstitnted, 

Subdituti- 8. 51 the priuoipal Act, for aeotiol~ 46, the follotviug section &ill bo substituted, 
on of 0eO- namely:-- 
tion 46 of 

4 6  ( 1 )  \Vllcrc any person roqtlirerl to pay any amoant of duty, p ~ n a l t y  or oilier R e m v e ~  
1968. suns uudex this Aot docs not pay within i he time prescribed for its payment he shall of d u t b  

be h b I c  to pay t;iuiplc interest a t  the  ate of twenty four per cont,. per armlun1 on penahia 
such amount or ou less n n l o ~ l ~ l t  thercof for thc perioti fur 15-hich such amom~t and 
re~naiua uupaid. inte~ed. 

(2) All dutics, penalties, interest and other sums required to be paid under t.his 
Act may bc rcco\rcred hy t,he Collectnr by disi,ress nnci sale of tlia movable or i m o -  
vable propzi.ty of the person from whom the =me arc hue, or ns nn arrears of land 
revenl~c. " . 

b ~ n d m *  9. Iu the priricipal Act, in section 63, in sub-section ( I ) ,  after the word andletters 
ent of "mapter, IXI", the words, letter, brackets and figures "except sub-8cct.ion (3) of sec- 
#ion bi3 of tion 32A " shall be inserted. 
Born. LX 
of 1968. 

Imrtion - 10, In tho principal Ad, after seot,ioli 63, the following new aectiondallbeinserted 
ofnew naruo1g:- 
motion 63A 
in Bum. "53A. (I) Notwithstanding anything contained in sub-action (3) of aeotion 32, Bevisiono. LX of sub-section (3)  of~eotion 32A, sub-seation (2) of aeotion 39 and sub-sedion (2) of section Co11eotar'm 1968. 41, when through mistake or otherwise any instruments is oharged with leas duty than deokion 

leviable thereon, or is held not chargeable with duty, by the Collector, the Chief Con- under 
trolling Revenue Authority may, w i t h  a period of six year8 from the date of certifi- tions 32, 
cate of the Collector under sections 32, 32A, 39 or 41, ns the case may be, required 328, 39 
the concerned party to produce before him the instrument and, after giving rcwnable and 41. 
opportliuity of being hewd to the party, examine such instrument whether any duty i~ 
ohargeable or any duty is levied lcss thereon and pnss an order for rewvcry of the defioit 
duty, if any, from the mncen~ed party. A n  cudorgelnent shall be made on tho inutru- 
menk after payment of such defioit duty. 

(2) On f d u r e  to produco tho original b~tnunent  by the party, the Chief Controlling 
Rovenuo Authority shall proceed under this section on tho basia of the true copy or 
an abstr=w=t of the instrument filed with the Collector and such true copy or ab~tract 
&all bc dcomcd t o  bo the original inatmment for tho purposes of this section.". 

Amenha- 11. In  tho prinoipal Act, in Soheduilo-I-. 
nt of 
Sohedule 
I t o  Born3 (I) in Article 5,- 
1 s  of 
1968. ( i )  in the heading, after the words "MEMORANDUM OF AN AGREEMENT", 

the worda "OR ITS RECORDS" ahall bo iwrted; 

(ii) in olauee (h), undor the heding "exemption", after the worb "Memdrrmn- 
durn of Agreement", tho worda "or its records" ahall be iwrted; 
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(2) in Miole 6, in olause (2), in subalause (a), for item (i) b (*I, 
the following items shall bo substitukd, namely:- 

"(a? tvhcro thc amount, of loau or Fifty paise for every hundred - 
debt docs not exceed Tb. 15,00,000. or part thereof. 

(do') where it exceeda Rs. 16,00,000. Ono rupao for every hm~iired iupaes ot 
part thereof."; 

(3) in Article 18, for the words, "E'ivc rupms", the words "Two rupees" shall be 
sub~tituted ; 

(4) after Artiolo 18, the follorving now Artiolcs shall be inserhd, namely:- 

"18A. (1) CLEAEASCE LIST, ro- Tho sum of duties pyabl l :  under Art& 
lnting t o  the transaotions for 6(b) or 3 Q ) ,  as the w w  m y  be, 
the purchase or sale of Qovern- in respect of eaoh of the entriea in m b  
merit securities submitted to list on the valuo of the seamiti- 
the clearing house of a stock oulatcd at the making up priee or the 
exul~ange. oontrat prioe, as the ow8 m y  ba. 

(2) CLEARANCE LIST, relatifig The sum of duties payable under 
to the tranwotions for the pur- 5 (c) (i) or 39 (f), as the oase may bg, 
chase or walo of la &are, script, in respeot cIf  eaoh of the entriw in sm& 
stock, bond, debenture, debenture- list on the value of tho seouritios eat- 
stock or other marketable seou- oulatcd at the uaking up priee OB the 
rity of il Iikc nature in or of a11 coutrfiot price, as tho mar be. 
iucorporatcd company or other 
body corporato submitted to the 
clearing housc of a stock exchange 
mhethc.r r e c o p d  or not under 
the Seourities ContrsAta 
(Regulation) Act, 1956. 

18B. CI;EARANCX LIST, rela- The sum of dutiu payable under A&&- 
ting ta tho transact ions for the pur- 5 (a) or 39 (a), aa the oaa m y  be, 
c h w  or %lo of 0 0 t h  aubmitkd in respcot of eaoh of the en- 
to the clearing home of a Cotton in suoh list on the unit3 of branmotha  
h c i a t i o n .  or part thereof. 

18C. CLEARANCE LIST, rela- ' Tho sum of duties payable under &We 
ting to tho transactions for the 5(e) or 39(b), as the o m  may be, 
purohase or sale of bullion or in r e s p t  of each of the entries h am& 
species submitted t o  the olearing list on the units of tmnsaotions or pat4 
house of a Bullion Aasooiation. thereof. 

ISD. CLEARANCE LIST, re-  he aum of duties pPbh under Attiole 
lating to tho transaotiona for the 6 (f) or 39 (c), as the awe mag be, in 
pwhaso or  ale of oil seeds sub- respeotoftheentri~inauohliet on tha 
mitted ia the clearing house of units of t r a m t i o n s  or part t h e d  
Oil Seed Assooiation. 

i8E. CKFARANCE LIST, rels- The sum of dutiea paplde unclsr 
ting t;o the transaotions for the Artiole 6 Cg) or 39 (a), as the eaae 
purchase or d o  of yarn of any may be, in rapat of the entriea in 
kind, non-mineral oil or spices of suoh list on the units of tmnaaotionr, OE 
any kind. part themof." t 
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W) Artiole 20,- 

, . . ( I )  after o l a w  (b) ,  the following new oleuse shall be inserted, namely :- 

'[(c) COhVEYANCE (not being a transfer oharged The same duty ss ia leviable 
or exemptd under Article No. 66) of tho property under Artiole 20(b).j 
which is subject matter of the conveyance SO 

far it relates to premises- 

(2') of ~b Corporation fonlid and registored 
under the Bombay Non-Trading Corporations 
Act, 1969; or 

(ii) of a Board constituted ul~dcr tho Gujarat 
Houaing Board Act, 1961, or the Gujnrat 
Rural Housing Board Aat, 1972; or 

(iii) to which provisious of the Gujarat 
Ownership Flats Aot, 1973 apply 

by auabCorporation, Board, Sooiety, Company or, as the oase may bc, A w i a J  
tion, in favour of iB member or, rn the oase may be, allotfee (whether in cun- 
sequence of purchase of his share or not) or by suoh mcrnbcr or, as the otlso 
may be, allottee in favour of another member or d o t h o  (whether iu conae- 
qucnce of transfer of his ahare h another member or, as tho caso may be, 
allottec or not)."; 

(9) Tht existing oxplanation shall be re-numbered as cxplauation 11 and 
before explanation II as so re-numbered, the folloming explanation shall bo inse- 
rted, namely :-- 

''&planation I,--For the purpom of this Artiole, an agreement to sol1 an 
i m o n b l e  property or an irrevooablc power of attorney shall, in case of transfor 
of the po-ion of such property before, at the time of, or after the execution of 
suoh agreement or power of attomop, be deemed to be a oonvepnoo and the 
starlp duty thereon shall be chargeable a m n h g l y  : 

Provided that the provisions of scotion 32A shall apply mulatis mu4undis 
' to suoh agreement or power of attormy as are applicable h a ooaveymce : 

Provided further that where subsequently a convoyanoo is oxeouted in pur- 
auance of suoh agreement of sale, or %n irrevooable power of attomcy, the stamp 
duty, if any, already paid and reoovered on the weemonti of sale or an irrevo- 
oable pow@ of attorney which is deemed to bo a canveyence, shall be adjusted 
towards the total duty leviable on the conveyance."; 

, . . (6) in Article 21, for the worh "Ten rupees",. tho words "Twenty rupees'' ahall 
. .. . be aubmtituted; 
. . 

(7) iArtiiole26, for tho word3 "Fay mpoed', the words '(Five huobedrupeed' 
ahall be substituted; 

' (8)  for Artiole 27, the f o l l o h g  h i o l e  ~bll be substituted, namcly :- 
. , . - "27, FURTHER CHARClFAnstrument 

' of, that is t o  say, any instrument imposing 
[a furthor aharge on mortgaged property- 

(a) when the oriaal  mortgage ia one The same duty as is loviable 
. . of the des,miption referred to in on a aonvepnce under Arti- 

elause (a) of Artiole 36 (that is, olo 20(a) for the amount of 
with pornasion). further charge aeseoured by 

mch instrument. 
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(b) when moh mortgage ie one of the dea- 
oription referred to in ohwe [b) ef 
b i d e  36 (that is, without pasession)- 

(i) if a t  the time of exeoution of the Eight rupcea for every Re. 
instrument of further charge pss- 100 or part thereof for the 
e d o n  of the property ie given tab1 amount of the oharge 
under suoh instrument. (ineluding the origiual morta 

gage and any further oharge 
already made) less the duty 
already paid on such oriml 
mortgage and furthor charge, 

(ii) if possession islnot:ao- given. Thrce rupees for every Ra. 
100 or part thereof for the 
amount of the further oharge 
eecured by suob instrument."; 

(9) in Artiole 31, for the -words "Fi~e~rupoes", the words "Two mpee~"~shal1 
be substituted; 

(10) in Artiole 32, for the worciay'Forty rupees", the worda "Sixtf~rupeea" shall 
be mbatitutcdi 

(11) is Arbiole 35, in olause (a), for the words "One hundred rupees", the worda 
"040 thousand rupees" shall be aubstituted; 

(la) in Article 36,- 

( I )  in olause (a),-. 

(8') the words "or is notWshall bo delete6 

(ii) iu uolumn 2, after tho words "oonveyanoe under", tho worda, brackets 
andllotter "clause (a) of" shall bo inserted; 

(2) tho oxisting clause ( b )  shall be re-lettered aa olauao (o) of that Artiole 
and bsforo olause (o)  as 80 ro-lettered, tho following olaurre shall ba inserted, 
namely :- 

'~(b) when possession of the propcrty or any Three rupcos for every Rag 
part of the propsrty comprised iu auoh deed i u  100 or part thereof for the 
not given or not agreed to be given. amount seoured by such deed. 

Expeplanation.---4 mortgagor who gives to tho mort gage6 a power of attorney 
tooolleot rents or a loageof the property mortgaged orpart thereof, o hall be 
dwmod t o  have given possession within the mcaniug of this Artiole."; 

(13) in Artiole 45,- 

( I )  in olauses (a), ( 6 )  and (c), in oolumn (21, for thelmorda "Tou rupoes", the 
words "Twenty rupees" shall be aubstituted ; 

(2) olauae (g) shall ho re-lettorad aa olause (h) of that Article and before clausa 
(h) as so re-letterc-3, ths  following clause shall bo inserted, namo1p:- 

(~ (g )  When given for consideration with The same duty as is leviable on 
the right t o  sell an immovable pro- a conveyanoe under Article 20 
perky, or whon given, with or with- for the amount of the mmidera- 
out oonsideration, t e  a promoter or tion or, as the ease may bo, 
a developor by whatever namo oalled, market value of the immovable 
for oonstruotion or development. of, property whiohever is greatermWf 
or aale or transfer (in any manner 
whatsoever) of, any immovable pro- 
perty, or when given, with or with- 
out considoration, irrevooable power 
of attorney transferring the possession 
of any immovable property ; 
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(3) in oIauae (h) aa ao re-lettered, for the words "Ten rupees", the wo& 
"Twenty  rupee^" &dl be mWuted; 

(4) for the existing K.B. and the explanation below the Artiole, the foollowing 
8LdI be aubstitut~~d. namely :- 

I~ ExpZunath I .-For the purposcs of this Article, more pemm than one when 
belonging to the aame firm shall be deemed to be one peraon. 

E q h n a t b  Il.-The term 'registration' inoludes every operation inaidental ~ y f  j 
t o  registration under the Registration Aot, 1908. 1908. 

E q l a ~ h  II1.-Where, undo? ohm (g), duty haa been paid on the powen 
of attorney, and a couveyonce relating t o  that propehy ie subsequently exeeuted 
in purauanoe of the power of attorney between the executant of the power of attorney 
and the person in whose favour it ia exeouted, the duty on conveyance ahall be the 
duty calculated on the market vdue of the property redueed by duty paid on the 
power of attorney."; 

( I # )  in Artiole 67,- 

(1) in column 1, d te r  the worda "under lease", the words "or by way of 
dccrco or find order passed by any Civil Court or any Revenuo Offioer" shall 
be iaaerted: 

(2) in column 2, for the words and figures "Article 20 for the amount of con- 
sideration for the transfer", the worb, figure~, lettar and braakets "Artice 20 (a) 
for the amoui~t of musideration for the t r a d e r  or, as the om may bo, market value of 
the inumovable properky which ever is greater" a h d  be aubtituted. 

&peel and 12. (1) The Bombay Stamp (Gujarat Amendment) Ordinanoe, 1994 is hmby hi, 
~sa?ing~~ repenled. of 1904. 

(2) Notwithstanding auoh repeal, anything done or any action taken under the 
prinwpal Aot na amended by the mid Ordinance shall bo deemed to have been dono or 
taken under the prinoipal Act aa amended by this Aot. 
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may be- Wed as a Separate Compilation. 

PART-  IV 
Acts of the ~ d a r a t  Legislature and O r d i c n  promulgated 

and Regulations made by the Governor. 

The following Act of the Gujarat Legislature, having been assented to by 
the Governor on the 31'' August, 2001 is hereby published for general 
information. 

V. M. KOTHARE, 
Secretary to the Government of Gujarat, 

Legislative and Parliamentary Affairs Department. 

GUJARATACTNO. 19 OF2001. 

(First published, after having received the assent of the Governor in 
the "Gujarat Government Gazette", on the 3lS'August, 2001). 

AN ACT 

further ro amend the Bombay Stamp Act, 1 958. 

It is hereby enacted in the Fifty-second Year of the Republic of India as 

follows :- 

1. (I) This Act may be called the Bombay Stamp (Gujarat Shwt*.nd - commence~r 

Amendment) Act, 200 1. 

(2) It shall come into force on the 1' September, 2001. 
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of 2, In the Bombay Stamp Act, 1958 (hereinafter referred to as "the Born 1 
1958. 

principal Act"), in section 2, in clause (g) - 
(i) in suklause (iii), the word "or" shdl be deleted; 

(ii) in sub-clause (iv), for the words "amalgmtion of companies", 

the words "reconstmction or amalgamsttion of companies, or " 

shdl be substituted; 

(iii) after subclause (iv), the following sub-clause shalt be inserted, 

namely :- 

"(v) any writing or letter of allotment in respect of the 

premises, given to its members or allottee by a cooperative 

society registered or deemed to have been registered under the 

Gujarat Co-operative Societies Act, 1961 or a corporation or an Guj. L 

association formed and regjstered under the Bombay Born.: - 
1959. 

Non-Tradmg Corporation Act, 1959 or the Gr~jarat Ownership 

Flat Act, 1973, as ii~e case may be.". Guj. 1 

Amendment of 3. In the principal Act, in section 32A, in sub-section ti), after the words 
j eetion 32A of 
wm.  LX of "shall be accompanied by a true copy thereof', the words, "and the Statement 
J958. 

in such form as may be prescribed by rules" shall be inserted. 

!%rid within 
I a c h  
cpplication for 
-felief under 
5 ection 47 to be 
+aade. 

4. In the principal Act, for section 48, the following section shall be 

substituted, namely :- 

"48. The application for relief under section 47 shall be made within 

the following period, that is to say, - 

(a)  in the cases mentioned in sub-clause ( 5 )  of cIause (c), within six 

months from the date of execution of the instruments; 

( b )  in the case of an instrument substituted by another and not 

presented for cancellation, within six months from the d q  of 
1 " 

execution of the substituting instrument; 

(c) in all other cases, within six months from the date of purchase 

of impressed sramp~.". 
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5. b-the priwipal Act, after section 52 R ,  the follawing ~ection shall It: )rmrtioc of new 
-d~dion 92 C in 

iiscrted, namely :- ~ o m .  LX of 
1958. 

"5ZC. Notwithstanding anything contained in sections 47, 50, 51 and 

{a) any impressed stamps which have been purchased on or after 
9 

the date of commencement of the Bombay Stamp (Gujarat 

Guj, 19 of 2001. Amendment) Act, 2001 (hereinafter referred to as "the said 

datet') shall be used or presented for claiming allowance within 

a period of six months from the date of purchase. Any such 

stamps which have not been used or no allowance has been 

claimed in re'spect thereof within the period of six months from 

the date of purchase shall be rendered invalid; 

Ib) any impressed stamps which have been purchased but have not 

been used or no allowance h a  been claimed in respect thereof 

before the said date, may be used or presented for claiming the 

allowance under the relevant provisions of the Act within a 

period of six months from the said date. The stamps which have 

not been used or presented within the aforesaid priod of six 

months shall be rendered invalid.". 

6.  In the principal Act, in Schedule I, - Amendment of 
Schedule 1 to 

(1) in article 5 ,  after clause (g), the following clause shall be Born LX  of 
inserted, namely :- 1958. 

"(ga) if relating to giving One rupee for every hundred 
authority or power to a rupees or part thereof of the 
promoter or a developer; by market value of the property 
whatever name called, for which is the subject matter of 
construction on; or such agreement: 
development of, or sale or 
transfer (in any manner Provided that the provisions of 
whatsoever) of, m y  section 32A shall, muatis 
immovable property. nwtandis, apply to such 

agreement, memomcfum or 
records thereof or as they apply to 
an instmment under that section: 

-Provided further that if the 
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.. . p w r  starnp duty is paid under 
clause (g) of article 45 on a power 
of attorney executed between the 
same parties in respect of the 
same p~perty, then the stamp 
duty under this article shall be 
fifty rupees."; 

(2) in article 20, - ..- 
, I ". 

(i) in clause (a), for the words and figures "under'article No. 56.", 
the wor& and figures "under artjicle No. 56, relating to immovable 
property" shall be substituted; 

(ii) before clause (a), the following clause shall be inserted, 
namely :- 

"(a@ CONVEYANCE, Two rupees for every hundred 
not being a transfer rupees or part thereof of the 
charged or exempted amount of the consideration for' 
under article 56, relating such conveyance or, as the case 
to movable property. may be, the market value of the 

property which is the subject 
matter of such conveyance 
whichever is greater."; 

(iii) after clause (c),  the following clause shdl be inserted, namely :- 

"(cc) CONVEYANCE, The stamp duty as is payable 
(not being a transfer under clause (a) and (aa), as the 
charged or exempted under case may be."; 
article No. 56) if relating to 
both movable and 
immovable property. 

(iv) in clause (d),  for the words "amalgamation", the words 
'2-econstruction or amalgamation " shdl be substituted; 

( i  in clause (b),  for item (i i) ,  the following shall be substituted, I 'r- 
namely :- 
"(ii) if possession is not so Subject to maximum of two l a b s  
given. rupees, two rupees for every 

hundred rupees or part thereof, 
for the amount of the further 
charge secured by such 
instrument."; 



PART 1V] GIJJARAT G O V F . W N ? '  GAZETTE, EX., 3 1-8-200 ! 

(ii) clause (c) shall be deleted; 

(4) in article 36, - 

(i) for clause (b), the following clause shall be substituted, 
namely: - 

(ii) 

IL@) when possession of Subject to nili~imum of rupees 
thepropertyoranypart twolakhs,tworupsforevery 
of the property hundred Izlpees or part thereof for 
comprised in such deed the amount secured by such 
is not gven or not deed."; 
agreed to be given. 

Explanation II and Explanation III  shall be deleted; 

(5)  in article 45, - 
ji) for ciause (gj, the following clause shall be substituted, 

name1 y : - 

"(g) When given to 
a promoter or 
developer; by 
whatever name called, 
for construction on; or 
deveIopment of, or 
sale or transfer (in any 
manner whatsoever) 
of, any immovable 
property. 

One rupee for every hundred rupees 
or part thereof of the market value of 
the property which is the subject 
matter of such power of attorney: 

Provided that the provisions of 
section 32A shall mututis mtandis 
apply to such an instrument of 
power of attorney as they apply to a 
conveyance under that section: 

Provided further that when proper 
stamp duty is paid under clause (gal 
of mcle 5, on an agreement or 
records thereof or memorandum of 
an agreement executed between the 
same partres and in respect of y e  
property, the duty chargcablc4uunier 
this clause shall be rupees- &e 
hundred."; 

(ii) in Expianation III, for the word, bracket and letter "clause (g f", 
the word, bracket and letter "clause w' shall be substituted. 

GOVERNMENT CENTRAL PRESS, GANDHINAGAR. 
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PART- IV 
Acts of the  jarat at Legislature and Ordinances pmmulgated 

and Regulations made by the Governor. 

The following Act of the Gujarat Legislaluic, having becn asscnted to by the 
Govern~r on the 3 1st March, 2002 is hereby published for genela1 information. 

V. M. KOTHARIE, 
Secretary to the Government of Gujarat, 

Legislative and Parliamentary Affairs Department. 

GUJARAT ACT NO. 5 OF 2002. 

(First published, after having received the assent of the Governor in the 
"Gujarat Government Gazette5', on the 3 1st March, 2002).. 

AN ACT 
further to. amend the Bombay Stamp Act, 1958. 

It i s  hereby enacted in the Fifty-third Year of the Republic of India as 
follows :- 

1.. (1) This Act may lx ca!led the Bombay Stamp (Gujarat Amendment) Short titleand 

AG~,  2002. commencement. 

(2) It shall come into force on the 1" April, 2002. 

2. In the Bombay Stamp Act, 1958 (hereinafter referred to as "the principal Amendment 
Born. LX of Act"), in section 3. after clause (a), the following clause shall be inserted, 0 f s ~ t i o n ~ 0 f  
1958. Born. LX of namely :- 1958. 

"(aa).every instrument mentioned in Schedule I, which not having been 
previously executed by or on behalf of or in favour of. the Government or any 
local authority. is executed by or on behalf of or in favour of, the Government or 
any local authority;". 
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~ ~ ~ e n t  3, In the principal Act, in section 46, in sub-section (I), for the words "twenty 
w0n46 four per cent.", the words "fifteen per cent." shall be substituted. 

of Born. LX 
of 1958. 

Amwbent 4. In the principal Act, in Schedule 1, - 
of Schedule 
I to Born. , (1) in article 5,  after clause &a), the following clause shall be inserted, 
LX or1958. :- 

"(gb) if relating to advertisement on Subject to maximbm of twenty-five 
iadio,  television, cinema, cable thousand rupees, twenty-five paise for 
network or any media other than every hundred rupees m part thereof on 
newspapers. the amount of consideration of such 

agreement."; 

(2) in article 20. for clause (d), the following shall be substituted, 
namely :- 

"(d) CONVEYANCE, so far as it Subject tomaxhum of ten crores rupees - 
relates to reconstruction or 
amalgamation of companies by an (0 an amount equal 'to 0.75 Per 

order of the High Court under section cent. of the aggregate amount 
of 1956. 394 of the Companies Act, 1956. comprising of the market value 

of share issued or allotted in . 

exchange of or otherwise, or the 
face value of such shares, 
whichever is higher and the 
amount of consideration, if any, 
paid for such amalgamation, or 

(ii) an amount equal to 0.75 per 
cent. of the true market value 
of the immovable property 
situated in the State of Gujarat 
of the transferor company, 

whchever is higher."; 

(3) in artidle 30, in clause (a), - 

(i) in sub-clause (i), for the words, brackets and figures. 'The same 
duty as a Bond (No. 14)", the words "One rupee for every 
hundred rupees, or part thereof' shall be substituted; 

(ii) in subclause (ii), for the words, brackets and figures 'The same 
duty as a Bond (No. 14)", the words 'Three rupees for every 
hundred rupees or part thereof' shall be substituted; 

(4) after article 30, the following article shall be inserted, namely :- 

"304. LEAVE AND LICENCE Fifty paise for every hundred rupees or 
AGRFSMENT relating to immovable part thereof on the whole amount 
property ~ t h e r  than the residential payable or deliverable plus the total 
property amount of fine or premium or money 

advanced or to be advanced irrespective 
of the period for which such 'leave and 
licence agreement is executed.". 
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PART- IV 
Acts of the ~ i j a r a t  Legi~1attn-e end Onliuanecs promulgated 

and Regulations made by the Governor. 
The following Act of the Gujarat Legislature, Raving been assented 

to by the Governor on the 29th March, 2003 is hereby published for 
general information. 

V. M. KOTHARE, 
Secretary to the Government of Gujarat, 

Legislative and Parliamentary Affairs Department. 

(First published, after having received the assent of the Governor in 
- , I .  

the "Gujarat Government Gazeften ,on the 31n March, 2003). o . i .  
, > 

AN ACT 

further to amend the Bombay Stamp Act, 1958. 
I 

. ... 
It is hereby enacted in thrFifty-fourth Year of the Republic of India as 

follows:- 

. (I) This Act may k called the Bombay Sfamp (Gujarat Amendment) Short ti* 
Act, 2003. , and 

.;-,; - .; - . ..,_ ' :. m m n w .  ... 
merit. 

(2) It  shall come into force on the I' ~~$1,2003. . 
. 



GUJARAT GOVERNMENT GAZETTE, EX., 3 f -3-2003 

2 In the Bombay Stamp Act, 1958 (hereinafter referred to as "the yrirsipaI Born L 
k t ) ,  for section 3A, the following section shall lx substituted, namely :- of 1958, 

"3A. (1) Every instnurtfflt c h p b k  -xi& duty and described in the following 
d c l e s  of Schedule I when cxm..wil in ~mptu:t. of i~um~vable property situated in 
the State shall, in a t i o n  to sull h t y ,  k chargeaihle with a duty at the rate of 
forty per cent. I;r,cluding rate of sbmp d . 9 ~  +-:a be iilcrzwd as provided for in 
wtions Wi and of the G u ~ r a t  Pmc!!a;w Act, : 93' o: such duty, namely :- c* a 

I?93. 

No. 17 (Certifisate of sd~), 
KO. Bid), 20(b) and 201~) (Co~~eyance), 
No. 26 (Exchange. of p p r t y ) ,  
No. 2'1 (Further charge), 
No. 28 [aft), 
i40.30 (Lease), 
No. 36 (Mortgagedeed), 
No. 45m Power of Attorney when given for cmsideration and 
authorising the attorney to sell any immovable property), 
No. 52 (Settiement), 
No. 57 (Transfer of lease). 

(2) Except as othenrise provided in sub-section (I), the provisions of this Act 
and the rules made hereunder shall, so far as may be; apply in relation to the 
additional duty chargeable under submtion (I) as they apply in relation to ths 
duty chargeable under section 3.". 

Deletion of 3. In the principal Act, sectiol: 313 shall be deleted. 
section 3B of 
Boni 1.X bt 
1958. 

Amndmm of 4. In the principal Act, in Scheduie I, - Schedule X to . . 

Born. LX of 
1958. 1 in article 27, after clause @), thb following clause shall bc irlserted. 

namely :- 

"(c) when original rnortgas is one The same duty as is leviable 
of the description referred to in under article 6 (1) (a)."; 
r,lause [o) (i) of acticle 35. 

(a) for clause (b), the follovring clause shdl lx suhtihted, namely :- 

"(b) %hen p m i o n  of the 
properly or any part of Ihe pmprty 
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comprised in such deed is not given or 
not a@ to be given, - 

(i) in the case of sbch deed The same daty as is leviable 
executed in rejpzct of tm&r article 6(l)(a). 
borrowing loan2 for resi2catiaI 
purpose; 

(ii) i l l  any other case Su'lject to maximum of rupees 
two lakhs, two mpus for every 
hundred rupees or part therecf 
for the mount secured by such 
deed."; 

(b) after t ion I, the following ExpEanation I1 shall be inserted, 
namely :- 

"Explanation 11.- For the purpose of this article, the expression 
"residential purpose" means and includes acquiring of land, constsucting, 
purchasing or repairing a dwelling house for own use.". 

Government Central Press, Gandhinagar. 

1 
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PART- XV 
Acts of the ~ d u a t  Legislatun a d  Ordinances promulgated 

and Regulations made by the @overnor. # 

The following Act of the Gujarat Legislature, having been assented 
to by the Governor on the loih ~une,  2004 is hereby published for general 
information. 

S. S. PARMAR, ' 

Secretary to the Government of Gujarat, 
Legislative and Parliamentary Affairs Department. 

GUJARAT ACT NO. 18 OF 2004. 

(First published, after having received the assent of the Governor in 
the "Gujamt Government Gazette", on the 1 lth  we, 2004). 

AN ACT 

- , 

further to anrend the Bombay Stamp Act, 1958. 

It is hereby enacted in the Fifty-fifth Year of the Republic of India as . 
follows:- 

1. This Act may be called the Bombay Stamp (Gujarat Amendment) Act, Shorttltle* 
2004. 

L ~ o f  2. In the Bombay Stamp Act, 1958 (hereinafter referred to as the "the Ameadmentot. 

958. principal Act"), in section 32A,-- section 32A of 
Born LX of 
1958. 
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(1) to sub-section ( I ) ,  the following proviso shall be inserted, name1 y:-- 

"Provided that for the purpose of this sub-section, the consideration 
set forth in an instrument executed by the State Government, the Central 
Government, a local authority, Gujarat Housing Board, Gujarat Slum Clearance 
Board or Gujarat Industrial Development Corporation, shall be deemed to be the 
true market value of the property which is the subject matter of such 

> -  : instrument."; 

(2) the proviso to sub-section (3) shall be deleted. 

Anlendmen1 3. In the principal Act, in section 32B, in sub-section (I), for the words 
of section "withitl a period of sixty days", the words "within a period of ninety days" shall 
32B Of Burn' be substituted. LX of 1958. 

Arncndmpnt 4- In the principal Act, in section 53, in sub-section ( I ) ,  in the proviso, in 
clause (a), for the words "sixty dayst1, the wards "ninety days1' shall be 

of Born. I A  
of 1958. substituted. 

Amendment 5. In the principal Act, in Schedule I,--  
of Schcdulc 1 
to Born. LX [ I )  in article 20, in clauses (a) and (b), for the words "Eight rupees", the 
of 1958. 

words "Six rupees" shall ,be substituted; 

(2) 111 article 27, in clause (b), in sub-clause (i), for the words "Eight 
rupees", the words "Six rupeesi' shall be substituted. - 

. . .- 
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I PART PV 

Acts of the Gujarat Legislature and Ordinances promulgated 
and Regulations made by the Governor. 

The following Act of the Gujarat Legislature, having been assented to by the Governor 
on the 30" March, 2007 is hereby published for general infonation. 

B. D. WAS,  
Secretary to the Government of Gujarat, 

Legislative and ParIiamentary Affairs Department. 

GUJARAT ACT NO. 7 OF 2007. 

(First published, after having received the assent of the Governor in the "Giijarai 
Government Gazette", on the 3 0 ' ~  March, 2007). 

ANACT 

further to amend the Bombay Stamp Act, 1958. 

It is hereby enacted in the  Fifty-eighth Year of the Republic of 
India as follows :- 

1. (I) This Act may be called the Bombay Stamp (Gujarat Short title and 
Amendment) Act, 2007: rmmm~ncemeot. 

(2) It shall come into force on the is' April, 2007 

IV- Ex.4-1 - 8-1 
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Amendment of 2, In the Bombay Stamp Act, 1958, in Schedule I, - 
Schedule I to 
Born. LX of 
1958, (I) in artide 20, - 

(a) in clause (a), for the words "Four rupees and 
twenty- five paise", the words "Three rupees and 

. . fifty'paise" shall be substituted; 
(b) in clause (b), for the words "Four rupees and 

twenty-five paise", the words "Three rupees and 
fifty paise" shall be substituted. 

(2) in article 27, in clause (b), in entry (i), for the words 
"Four rupees and twenty-five paise", the words "Three 

' 

rupees and fifty paise" shall be substituted. 

Born. LX of 
195s. 

Government Central Press, Gandhinagar. 
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PART IV 

Acts of the Gujarat Legislature and Ordinances promulgated 
and Regulations made by the Governor. 

The Following Act of the Gujarat Legislature, having been assented to by the Governor 
on the 30th March, 2007 is hereby published for general information. 

H. D. WAS, 
Secretary to the Government of Gujarat, 

Legislative and Parliamentary Affairs Department. 

GU JARAT ACT NO. l l OF 2007. 

(First published, after having received the assent of the Governor in the "Gujarat 
. 

Government Gazette", on the 30th March, 2007). 

AN ACT 

further to amend the Bombay Stamp Act, 1958. 

It is hereby enacted in the Fifty-eighth Year of the Republic of 
India as follows :- 

1. (1) This Act may be called the Bombay Stamp (Gujarat Second Short title and 
Amendment) Act, 2007. commencement. 

(2) It shall come into force on such date as the State Government 
may, by notification in the Oficilrl Guetfe, appoi~t. 



12-2 GUJARAT G O V E W E N T  GAZETTE EX. 30-3 -2007 [PART-TV 

Amendment of 2. In the Bombay Stamp Act, 1958 (hereinafter referred to as "the 
section of principal Act"), in section 2,- 

LX 1958. 

( I )  in clause (i), the following Explanation shall be added, namely:- 

"Explanation.- The terms "signed" and "signature" also include 
attribution of electronic record as provided in section 11 of the ! 

Information Technology Act, 2000.". 21 012000. 

(2) in clause (ja), the following Explanation shall be added, namely:- 

"Explanation. - Where any plant and machinery of a factory transferred 
or sold with the intention of running the said factory, such transaction 
shall be deemed to be a transaction of the immovable property."; 

(3) in clause (k), after entry (iii), the following entry shall be added, 
namely :- 

"(iv) receipted chalan or the certificate issued under e- 
stamping system or any other system as may be 
prescribed by rules."; 

(4) in clause (11, the following Explanation shall be added, namely:- 

"Explanat ion. - The tenn "document" also includes any electronic 
record as defined in clause (t) of sub-section (I) of section 2 of the 
Information Technology Act, 2000.". 

Amendment of 3. In the principal Act, in section 5 ,  after the word "matters" occurring 
Of at two places, the words "or distinct transactions" shall be inserted. 
LX 1.958. 

Amendment of 4. In the principal Act, in section 9, in clause (b), the wards "or any 
section 9 of Born. 

LX 1958. 
instrument chargeable with duty under Schedule I" shall be added at the 
end. 

Amendment of 5. In the principal Act, in section 10, in sub-section (ZB), in clause 
section 10 of 
Born. LX of (iii), the words "and for other systems specified in entry (iv) of clause 

1958, (k) of section 2" shall be added at the end. 

6. In the principal Act, section 328 shall be deleted. sec!inr! 32.B of 
Born. LX of 

1958: 
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PART IV

Acts of Gujarat Legislature and ordinances promulgated and Regulations
made by the Governor.

_ The following Act of the Gujarat Legislature, having been assented to by the
Governor on the 2nd August, 2019 is hereby pruti.nea ror genJral information.

I(. M. LALA,
Secretary to the Government of Gujara!

Legislative and Parliamentary Affairs Department.

GUJARAT ACT NO. 12 OF 2019,

_ (First published, after having received the assent of the Govemor, in the ,,Gujarat
Government Gezette", on the 3'd August, 2019').

AN ACT

further to amend the Gujarat Stamp Act, 195g.

It is hereby enacted in the Seventieth Year of the Republic of tndia as

follows:-

1. (l) This Act may be called the Gujarat Stamp (Amendment) Act, z0lg.

(2) It shall come into force on such date as the State Government may, by
notification inthe Oficial Gazette, appoint.

Short title and

commcncement.

IV Ex.-12 t2-l
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Arnendment of 2. In the Gujarat Stamp Act, 195g, in Schedule I,_ Bom. LX ofllchedule I to
Bom. LX of 1958.

195E. (D in article 2, for the words "one hundred rupees',, the words

"Three hundred rupees" shall be substituted;

"Two hundred rupees" shall be substitUted;

(iii) in article 4, for the words "Twenty rupees'2, the words

"Fifty rupees" shall be substituted;

(iv) in article 5, in clause (h), for the words "One hundred rupees", the words

"Three hundred rupees" shall be substiluted;

(v) in article 9, in clauses (a) and (b), for the words "One hundred rupees",

occurring at two places, the words "Three hundred rupees" shall be

substituted, respectively ;

(vi) in article 10, for the words "One hundred rupees", the words "Three

hundred rupees" shall be substituted;

(vii) in article 11, for the words "One hundred rupees", the words "Three

hundred rupees" shall be substituted;

(viii) in article 13, for the words "One hundred rupees", the words "Three

hundred rupees" shall be substituted;

(i*) in article 16, for the words "One hundred rupees", the words "Three

hundred rupees" shall be substituted;

(x) in article 19, for the words "One hundred rupees", the words "Three

hundred rupees" shall be substituted;

(xi) in article 21, for the words "One hundred rupees", the words "Three

'hundred rupees" shall be substituted;

(xiD in article 22, for the words "One hundred rupees", the words "Three

hundred rupees" shall be substituted;

(xiii) in article 23, for the words "One hundred rupees", the words "Three

hundred rupees" shall be substituted;
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(xiv) in article 25, for the words "One hundred rupees", the words "Three

hundred rupees" shall be substituted;

(xv) in article 29, for the words "One hundred rupees", the words "Three

hundred rupees" shall be substitutedi

(xvi) in article 32, for the words "One hundred rupees", the words "Three

hundred rupees" shall be substituted;

(xvii) in article 33, for the words "One hundred rupees", the words "Three

hundred rupees" shall be substituted;

(xviii) in article 34, for the words "One hundred rupees", the words

"Two hundred rupees" shall be substituted;

(xix) in article 35, in clause (a), for the words "One hundred rupees", the

words "Three hundred rupees" shall be substituted;

(xx) in article 38, for the words "Twenty rupees", the words "Fifty rupees"

shall be substituted;

(xxi) in article 39, in clause (g), for the words "One hundred rupees", the

words "Three hundred rupees" shall be substituted;

(xxii) in article 41, for the words "One hundred rupees", the words "Three

hundred rupees" shall be substituted;

(xxiii) in artlcle 44,-

(a) in clause (2), in sgb-clause (b), for the words "One hundred

rupees", the words "Two hundred rupees" shall be substituted,

(b) in clause (3), in sub-clause (b), for the words "One hundred

rupees", the words "Two hundred rupees" shall be substituted;

(xxiv) in article 45,-

(a) in clauses (a),(b),(c),(d) and (e), for the words "One hundred

rupees", the words "Three hundred rupees" shall be substituted,

(b) in clause (f), in item (ii), in sub-item (a), for the words "One

. hundred rupees", the words "Three hundred rupees" shall be

substituted:

t2-3
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(c) in clause (h), for the words .,one hundred rupees,,, the words
"Three hundred rupees,'shall be substituted;

(xxv) in article 46, for the words ,,one hundred rupees,,, the words ,,Three

hundred rupees,' shall be substituted;

(xxvi) in article 47, for the words ..one hundred rupees,,, the words ,.Three

hundred rupees,, shall be substituted;

(xxvii) in article 48, for the words "one hundred rupees,,, the words .,Three

hundred rupees', shall be substituted;

(xxviii) in article 4g-A, in crause (a), for the words ,.one hundred rupees,,, the
words "Three hundred rupees" shall be substituted;

(xxix) in article 49, in clause (a), for the words ,,one hundred rupees,,, the
words ..Two hundred rupees,, shall be substifuted;

(xxx) in article 51, for the words ',one hundred rupees,,, the words ,,Three

hundred rupees,, shall be substituted;

(xxxi) in article 55, for the words '.one hundred rupees,,, the words ,.Three

hundred rupees', shall be substituted;

(xxxii) in article 56, in clauses (b),(c) and (d) for the words .,one hundred
rupees", the words "Three hundred rupees" shalr be substituted;

(xxxiii) in article 58, in clauses (a) and (b) for the words ,,one hundred rupees,,,

the words "Three hundred rupees" shalr be substituted.

,----------:--

GovEnNlrcxr Ctlvrnel pRsss, GeNonrNeceR.
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